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LOK SABHA

Friday, May 4, 1962/Vaisakha 14, 1884
(Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair].
MEMBERS SWORN

Shri Braham Prakash (Outer Delhi);
Syed Badrudduja (Murshidabad).

ORAL ANSWERS TO QUESTIONS

Heavy Structural, Plate and Vessel
Plant

+
s41a. | Shri Subodh Hansda:
~’Shri S. C. Samanta:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether the proposal to set up
a heavy structural, plate and vessei
plant has been finaiised;

(b) if so, whether the final plan
and estimate of the project has been
orepared; and

(c) what is the total estimated cost
<of the project?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
No, Sir, not yet. Discussions with the
British Consultants are in the final
stages.

(b) and (c). One of the duties of the
Technical Consultants, once they
are appointed, will be to prepare a
detailed project report giving, amongst
other things, the lay-out of the plant,
programme of manufacture and esti-
wmated costs of construction.

382(Ai)LSD—1
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A rough preliminary estimate of
investment required is about Rs. 13
crores for the plant proper. In addi-
tion, about Rs. 5§ to Rs. 6 crores may
be required for the residential colony
and other ancillary services.

Shri Subodh Hansda: As the Gov-
ernment propose to set up this factory,
may I know whether we have got
sufficient technical personnel to man
this project and, if not, what steps
are the Government taking to man
this proposed project?

Shri C. Subramanmiam: We have a
training programme also and there-
tore that will be taken care of.

Shri S. C. Samanta: May 1 know
whether the location of the plant has
been settled?

Shri C. Subramaniam: It is propos-
ed to locate it in the Vidarbha region
of the Maharashtra State.

Shri Daji: By what time would the
scheme be completed according to the
present target?

Shri C. Subramaniam: It will take
about three and a half years after the
signing of the contract which is ex-
pected to take place within a few
months.

Shri Rameshwar Tantia: What will
be the foreign exchange component
and may I also know whether global
tenders will be invited for the setting
up of this plant?

Shri C. Subramaniam: About Rs. §
crayes to Rs. 6 crores will be in
foreign exchange. The details of the
tender will be decided when the time
comes.

Shri Bhagwat Jha Azad: What
would be the productive capacity of
this plant once it goes into produc-
tion?
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Shri C. Subramaniam: It is expected
to produce 12,500 tons of high pres-
gure and other vessels and 25,000 tons
of heavy structurals.

Mr. Speaker: Next question.
Shri Subodh Hansda: One question.

Mr. Speaker: He did not stand for
the second time when I looked at him.
I wanted to give him two opportu-
nities, but he stood only once. He
has made up his mind afterwards to

. stand up again!

Shri Subodh Hansda: I stood twice.

Pilgrims to Badrinath

174
{ Shri M. L. Dwivedi:
*417. { Shri Raghunath Singh:
Shri S. C. Samanta:

Will the Minister of Defence be
pleased to state:

(a) whether Government are aware
that pilgrims from all over India
have been asked by Uttar Pradesh
Government not to visit Badrinath as
the road is not in proper condition;
and

(b) if so, what steps Government of
India are taking to remove the de-
teriorating condition of the said road
to give relief to the pilgrims of
India?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Yes, Sir.

(b) The improvement of the road
has been taken up on a planned basis
so that pilgrims may visit Badrinath
in reasonable safety.

Shri M. L. Dwivedi: May I know by
what time the construction work 4 is
likely to be over so that the pilgrims
may be able to go to Badrinath?

Shri Raghuramaiah: Actually there
is no prohibition. The U.P. Govern-
ment has advised pilgrims not to re-
sort to it unless it is necessary. We
hope to make the necessary improve-
ments and so on to make the road
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reasonably safe. It will take, I think,
about a year.

Shri M. L. Dwivedi: Is the Minister
aware of the fact that the first toll of
lives has already been taken and two
pilgrims have died on the way to
Badrinath? If so, may I know what
steps are being taken to prohibit fur-
ther pilgrims from going to Badri-
nath?

Shri Raghuramaiah: I do not know
whether my hon. friend is referring
to certain car accidents which took
place. Enquiries reveal that these
accidents took place where the road is
straight and not in any dangerous
condition. There too, they were pri-
vate operators. But on the whole,
improvements have been considered
necessary and they are making them
as quickly as possible.

Shri S. C. Samanta: May I know
whether it is a fact that thousands of
pilgrims® are at present waiting at
Hardwar and whether any interim
arrangement has been made to repair
the roads so that they may go on foot?

Shri Raghuramaiah: We are now
talking of improvements to the road.
If there are pilgrims waiting there,
the advice of the U.P. Government is
they should avoid it as much as they
can.

Shri Ansar Harvani: Has the Gov-
ernment instituted any enquiry against
those engineers and contractors who
were responsible for building the road
which resulted in so many accidents.

Mr. Speaker: Those accidents are not
connected here.

Dr. Govind Das: Does the Minister
remember that last year there
were three very serious accidents
and these accidents were on account
of the mountains there and on ac-
count of the lorry service? Is there
any danger of such accidents even
this year?

Shri Raghuramaiah: I have already
explained that the accidents actually
took place on a stretch of road which
is straight and which is not dangerous.
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Shri Tridib Kumar Chaudhuri: May
1 know since when the Defence Minis-
try has taken over the pilgrim road
to Badrinath and what is the extent
of their control, to what extent they
are responsible for the maintenance
of this road and what sort of control
they exercise?

Shri Raghuramaiah: The overall
control of this road has been taken
over when other border roads were
saken over. The actual work on the
road is done by the State PWD, but

, we finance it and the overall control

rests with the Government of India.

Shri Shyam Lal Saraf: It is evident
from the reply of the Minister that
pilgrims are not prohibited from going
to that area. But all the same, if the
pilgrims go to that side, is the Gov-
ernment preparcd to give this assur-
ance that they would be safe?

Mr. Speaker: The U.P. Government
has advised them not to go for the
present. That advice has been given.

I ot S0 @o Tag : & ST AGATE |
& ooma wfvdw 7 faad @ e
gu[¥ shifr <@ Sao & & fF 7 wew
a¥ WX F9 F aZqA1T F ATAT X

XY WE(RT : Ig IAMT AT qfewa
&I | TS A AT qIed T A
T gFa § ar adf

Shri 8. M. Banerjee: May 1 know
whether it is not a fact that huge
amounts were spent on the main-
tenance of this road at the time of
the visit of the President, Dr. Rajen-
dra Prasad? May I know whether any
enquiry 'has been conducted into the
amounts which were wrongly spent
regarding the construction of the
road?

Mr. Speaker: That is not relevant
here.
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wifie fran war qEw waw
avey Tanay wiwfa
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[ (%) 71 =g @= € f& 39 &wg
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(%) s &
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I hall also read the answer in
English.
(a) Yes sir.

(b) The draft report of the Com-
mittee is under preparation.

ofi fafa fy : g @9 S gearw,
frae wif sarar efig § W1 @@l
| ¥ FAE Tg W oA A
ST ATgat g o w g v e @et
&1 1% qarieor fear @ f g0 § o
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WX g0 § GF & & TG A SqTET
i g ?

;Mo ®To WTo WATHY : TF T AT
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=Y 71 fawfor v ag A% faT sz
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u! foafa fewr @ & ST SR
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Shri Mansinh P, Patel: May I know
whether the total periods in a weck
for recreation and games in secondary
education will increase or decrecase as
a result of the report of this co-ordi-
nation committee?

Dr. K. L. Shrimali: I cannot anti-
cipate the recommendations of this
committee.

Shri Fatehsinhrao Gaekwad:
reference to the schemes of youth
we.fare, may I know whether the
schemes are meant for those who are
physically young or who are young
at heart?

Shri Vasudevan Nair: May I know
whether the major non-official youth
organisations are represented on this
committee?

Dr. K. L. Shrimali: There are seve-
ral people who are connected with
various kinds of youth organisations,
but I can’t say whether they are there
in the capacity of representatives of
those organisations. But I am quite
sure that several members are con-
nected with various organisations.

Shri Jashvantrai Mehta: May I
know whether any time limit has
been fixeq for the submission of the
report by this committee?

With

Dr. K. L. Shrimali: I regret, Sir,
that this report has been unduly de-
fayed. The report should have becn
submitted by this time. But, unfortu-
nately, the Chairman fell ill, and as
soon as he is out of the hospital the
report will be submitted to him, the
last meeting of the committee will be
called soon and the report will be
finalised.
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Shri Thimmaiah: May 1 know
whether it is the intention of the
Government to have a uniform scheme
applicab.e to the whole country and
whether it is the intention of the
Government also to finance for the
implementation of this scheme?

Dr. K. L. Shrimali: All these ques-
tions will arise after the report has
been submitted.

Production of Aircrafts

+
(Shri S. C. Samanta:
*419. ¢

| Shri M. L. Dwivedi:

Will the Minister of Defence be
pleased to state:

(a) whether all components requir-
ed for aircraft production by the Hin-
dustan Aircraft Limited are produced
indigenously at present;

(b) if not, the percentage of com-
ponents imported at present;

(c) how much of the components are
produced by the Hindustan Aircraft
Limited itself; and

(d) how ancillary industries for
supply of components and parts are
going to be encouraged?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) No, Sir.

(b) and (c). The percentage of
components imported at present varies
from 5 to 50, depending on the type
of aircraft. The rest are of indigencus
manufacture of which 50 per cent to
95 per cent are manufactured at HAL
itself.

(d) Steps are being taken for deve-
loping ancillary findustries for the
supply of aircraft components and
parts. Proposals for the manufacture
in HAL of light alloys, forgins cast-
ings, and accessories required for the
manufacture of aircraft are under
consideration.

Shri S. C. Samanta: Is it not a fach
that the Estimates Committee of
Parliament recommended that the

Shri Subodh Hansda: L

3
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Ministry should develop ancillary in-
dustries connected with HAL; if so,
may I know what steps have been
taken?

Shri Raghuramaiah: I have already
submitted that proposals for the manu-
facture of accessories are under con-
sideration.

Shri S. C. Samanta: May I know
what is the price difference hetween
the assembled aircraft with all im-
. ported components and the aircraft
that is manufactured partiy with
indigenous and partly with imported
components?

Shri Raghuramaiah: I have not got
the figures here. Besides, there are a
number of aircraft which are manu-
factured here. Some are fighter air-
craft. I do not know whether the
House would like me to reveal the
prices. Apart from that, I do rot have
the figures with me here.

Shri Subodh Hansda: May 1 know
whether indigenous raw materials are
used for the manufacture of these
components or whether we import
the raw material from outside

Shri Raghuramaiah: We are now
importing some raw materials. As I
have already mentioned, we have
some proposals for manufacturing
those raw materials here itself.

Shri M. L. Dwivedi: May I know
the percentage of raw materials
which are indigenously manufactured?
What is the source from which they
are procured if they are not indi-
genously manufactured?

Shri Raghuramaiah: It is difficult to
give the number. 1 have already
given the percentage. The percentage
of imported components vary from 3
to 50 per cent depending on the type
of aircraft.

Shri M. L. Dwivedi: If those raw
materials are not manufactured indi-
genously, may I know the source from
which they are procured?

Shri Raghuramaiah: 'Chev are pur-
chased in the market.

Shri M. R. Krishna: May I  know

‘whether it is a fact that the firm

which was to supply the engine for
the supersonic HF 24 has backed out?
If so, what steps are being taken to
manufacture the engine here or to
procure it?

Shri Raghuramaiah: I would request
my hon. friend to put a separate ques-
tion.

Shri S. M. Banerjee: I want to know
whether the production of supersonics
in HAL has been increased and, if so,
to what extent?

Shri Raghuramaiah: We are pro-
ducing certain jet aircraft. I do not
know what my hon. friend means by
increase in production. Does he mean
the number or types of aircraft?

Shri S. M. Banerjee: 1 asked about
the number. I put the question in
that way to safeguard the interests of
the country. I do not want to know
the exact number. I just want to
know whether it is on the increase.

Shri Raghuramaiah: Of course, it is
on the increase.

Home Guards for Manipur

+
421 J Shri Bibhuti Mishra:
* \ Shri Rishang Keishing:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Union Territory of Manipur will have
a home guard force;

(b) if so, what is the need for it;

(c) the total expenditure to be in-
curred on it; and

(d) whether this scheme will also
be extended to other Union Territo-
ries?

The Minister of State in the Minis-
try of Home Affairs (Skri Datar):
(a) Yes.

(b) To train the citizens to render
voluntary  assistance in  times of
national emergencies.
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(¢c) The estimated expenditure
during the current financial year 1is
Rs. 170,000.

(d) A Home Guards organisatiom
has already been set up in Delhi. It
is also proposed to set up similar or-
ganisations in Himachal Pradesh and
Tripura.

=t fgfa fem - wr @ TR
BN FT AT FE (T FT Qe AR
a7 otw # gy wW oAl & 7

Shri Datar: Whenever there are
national emergencies, this is neces-
sary to aid the Government autho-
rities to put things properly.

it fryfer fo - s T s Y
wwaEHz § W@, ar S9 #Y fRaw
wqd O9mn faar s ?

Shri Datar: This is a non-official or-
ganisation and the cost is not so much
as the hon. Member thinks.

ot faufa faw : o@ W @@ #
g W ¥ FET FT I 9V @ A
wafy § 7 & A9 fd e g ar
T & FT TAAHE 99 I FT A W
e, @ fFaT ' O ?

Shri Datar: The hon. Member will
kindly appreciate that in addition to
governmental authorities, it is always
essential that non-official organisations
should come forward and aid the
Government, so far as such civil
emergencies are concerned. It also
trains the citizens for self-defence
whenever it is necessary.

Shri Man Singh Patel: May I know
whether the Home Guards for Mani-
pur will be on the same lines as that
in Maharashtra and Gujarat?

Shri Datar: It is now more or less
uniform throughout India except in
one or two States where the question
is under consideration.
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Service conditions of Iadustrial amd
non-Industrial Employees

*422. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether all the recommendatiens
of the Shankar Committee which was
appointed to remove discrimination
between the service conditions of the
industrial and non-industria]l emplo-
yees have been accepted; and

(b) if not, the reasons for the de-
lay?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) and (b). The recommendations of
the Shankar Committee have been
examined in the light of the recom-
mendations of the 2nd Pay Commis-
sion. Four recommendations of the
Shankar Committee have been accept-
ed and Government orders issued. In
regard to two items, the recommen-
dations of the Shankar Committee
have been accepted with modifica-
tions based on the report of the
Second Pay Commission. Govern-
ment orders have also issued in these
cases. Four recommendations are
under consideration in consultatiom
with the Ministries concerned, and
two have not been accepted.

Shri S. M. Banerjee: It would bave
been better if a statement of the
recommendations accepted had beem
riven so that I could ask questions
about each recommendation.

Mr. Speaker: I would allow him
two opportunities to ask whatever he
wants.

Shri S. M. Banerjee: What are
those recommendations which have
been accepted by Government?

Shri Raghuramaiah: If you will per-
mit me, in a day or two I shall lay
a statement on the Table showing the
recommendations  accepted by the
Government.

Mr. Speaker: That would be better,
I suppose. Next question.
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Heavy Electricals I.td., Bhopal

*423. Shri Shree Narayan Das: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether the Heavy Electricals
Ltd., Bhopal have achieved the target
of production set for them by March,
1962; and

(b) if so, the quantity and value of
production so reached?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) As against the target of Rs. 350
lakhs fixed at the beginning of the
year it is estimated that the value of
materials produced in the factory up
to the end of March 1962 was roughly
over Rs. 200 lakhs.

Shri Shree Narayan Das: May I
know the reasons for not achieving
the target?

Shri C. Subramaniam: There wure
two reasons, One is the non-avail-
ability of raw materials and com-
ponents, both imported and indigen-
ous, and the other is strikes.

Shri Shree Narayan Das: May 1
know the extent to which indigenous
raw materials are required for the
purpose? What is the percentage of
indigenous and foreign materials?

Shri C. Subramaniam: I do not
have the break-up for the imported
and the indigenous varieties of mate-
rials. As against an order worth
Rs, 406 lakhs placed abroad and indi-
genously for materials to be supplied
by March 1962, the actual receipt
was only Rs. 143 lakhs.

Shri Tyagi: Are the Government
proposing to start some ancillary in-
dustries connected with the Heavy
Electronics? If so, how many are
they and where are they going to be
opened?

Shri C. Subramaniam: This is not
about Heavy Electronics; this is about
Heavy Electricals.
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Shrimatj Maimoona Sultan: May I
know the loss in production that bas
resulted from the strike in August
last?

Shri C. Subramaniam: I do not
think there was a strike in August.
There were two strikes, one in May
and the other in February-March. I
do not think I can make an assess-
ment of the loss sustained because of
the strikes, But if a separate ques-
tion is asked, I may be able to give
the information.

Shri P, R. Ramakrishnan: May I
know whether any range of equip-
ment has been reserved specially in
the switchgear section for production
in the Bhopal factory and whether the
private sector ig not allowed to pro-
duce the same?

Shri C. Subramaniam: I would like
to have notice for this question.

Shri Daji: With whom was the
order for raw materials placed and
why was the order not fulfilled in
full?

Shri C. Subramaniam: Orders were
placed with the UK manufacturers.
There was considerable delay im
getting. the materials, In spita of
continuous reminders it was not pos-
sible to get them in time.

Dr, Govind Das: The hon. Minister
just now said that one of the reasons
for not reaching the target is the
strike. Does the hon, Minister know
that there are elements in the factory
which always encourage this sori of
strikes? What steps are being taken
so that it may not be possible for
such elements to encourage strikes?

Shri C. Subramaniam: I do not
think I will agree with the hon. Mem-
ber that there mre elements which
always encourage strikes. But 1 do
agree that there have been strikes in
this important manufacturing plant. I
am hoping that it will be possible for
us to evolve g labour policy which
would avoid strikes.
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Shri Dasappa: What were the items
of production which were there in
the original schedule of production
and what are the items that are now
being produced?

Shri C. Subramaniam: I am sorry
I do not have those details here.

Mr, Speaker: Shri S, M. Banerijee.
There is one thing that I would like
to say. I appreciate certainly those
hon. Members who take part so
actively in asking supplementary
questions but they cannot expect me
to call every hon. Member every
time on every question, If I d. nct
call him twice or thrice, he begins to
talk while he is sitting and goez on
asking those questions. I do not like
that. I will ask him to desist from
that.

Shri S. M. Banerjee: 1 want to
know whether it is a fact that the
loss which was incurred due to the
strike was compensaieq fully hy the
employees by observing a produciion
fortnight and, if so, whether there is
any truth in that.

Shri C. Subramaniam: Yes, Sir, a
production fortnight was observed,
but I do not think that the loss was
fully made up. I do really appreciate
the spirit behind it even though the
full loss was not made up and I hope
that they would maintain the same
tempo even outside this fortnight
and that this tempo would not be
confined to this fortnight alone.

Dr. K. L. Rao: May I know whe-
ther the Bhopal Heavy Electrical
factory was intended to manufacture
really heavy electrical machines
which are beyond the capacity of
private manufacturers and whe‘her it
was not programmed to manufaciure
control motors by 1962, April and
generators by 1963 April?

Shri C. Subramaniam: I am afraid,
I would like to have a separate ques-
tion for this, I do not have all the
details.

Shri Shree Narayan Das: May I
know whether now sufficient steps
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have been taken so that sufficient
materials are received in time and
the target is achieved in the near
future?

Shri C, Subramaniam: With regard
to imported material, we do take
measures to get them as quickly as
possible. But, import, as th: hoa.
Member should know, sometimes, is
beyond our attempt. In those cases,
we have to await actual import.

Shri U. M, Trivedi: May I know
if the strike was under tne gu dance
of some political party outside it and
this production week was alco ob-
served under the guidance of scme
political party?

Mr. Speaker: That he has already
answered.

Shri Daji: A part of my question
has been replied and a part %as not
been replied. I am putting g srecific
question now,

Mr. Speaker: Put that part only.

Shrj Daji: Of course, only that part.
My question was, why was the im-
port of raw materials delrved, whe-
ther the fault lay with our Govern-
ment or with the British firm and if
the reason is known to the Minister,
what steps are now being takcn to
se2 that such default does not recur.

Shri C. Subramaniam: We placed
orders. They have got their c¢wn
manufacturing programmes also. Per-
haps, they have other commitment
also, Subject to that, we have got
some of the materials. e hope to
improve the position during this year.

Shri M. R. Krishna: May I ‘know
whether the Ministry has worked cut
the loss incurreq because 2f idle la-
bour and idle machinery dve to non-
availability of raw materials?

Shri C. Subramaniam: I have stat-
ed the target fixed and what we have
achieved. I do not think .here was
any idle labour there,

Mr. Speaker: Next question.
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Visit of U.S. Team of Officers

*424 Shri Indrajit Gupta: Will the
Minister of Defence be pleased to
state:

(a) whether a team of odicers from
the U.S. War College recently wisit-
ed India;

(b) if so, the purpose of the visit;
and

(c) the types of Indian niilitary
establishments visited by the team?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Yes, Sir.

(b) As part of the College course,
the Government of the US.A. ar-
ranges such visits outside ‘heir coun-
try every year. Their visit to India
was in pursuance of this normal
practice.

(c) The party visited the National
Defence College,

Shri Indrajit Gupta: T would like
to know whether this team inciuded
a certain number of civiliane and if
so, in what capacity they wcre pre-
sent.

Shri Raghuramaiah: The party con-
sisted of 9 Faculty members and 27
officer students,

Shri Indrajit Gupta: May T know
whether, in view of the special type
of military commitments between the
U.S. and Pakistan, the Government
consider it desirable to have Ameri-
can military personnel visit our esta-
blishments?

Mr, Speaker: That woula he asking
for an opinion now.

Shri Ansar Harvani: M:v I know
if the team visited our Ordnance esta-
blishments or only our Defence insti-
tution?

Shri Raghuramaiah: The: came on
the 31st. On the 1st, they  visited
Agra. On the 2nd, there woz a talk
in the college on the Five Year Plans.
The same day, they left,

" that investment of life

Mr, Speaker: Next question. Sir
Basappa.

Shri Basappa: No. 42,

Shri Indrajit Gupta: May 1 ask
one question?

Mr, Speaker: I am asor:7, I have
called the next ques:‘ox.

LIC. Loans for Housing

*425. Shri Basappa: Wil' 11e Minis-
ter of Finance be pleras:d *n state:

(a) whether Life Insurairce Cor-
poration have advance] Ima:s: towards
the development of hcu:ing in  this
couniry; and

(b) if so, the total amount advanced
so far and terms of repayment?
The Deputy Minister .a the Minis-

try of Finance (Shri B. R. Bhagat):
(a). Yes, Sir

(b) A statement is laid on the
Table of the House. [See Appendix I,
annexure No, 76].

Shri Basappa: In view of the fact
ircurance
funds, in the past, has led ‘o abuse
resulting in punishment of some
officials and resignation of even a
Minister, has the Government con-
sidered, as suggested by the Estimates
Committee, the question of divesung
the L.I.C. of their investment work
and the Government taking over the
funds?

Shri B. R. Bhagat: That matter was
very duly considered anq the Govern-
ment came to the conclusion that no
such step is called for,

Shri Basappa: May I know whe-
ther the LIC. is already over-
burdened with the work of having
more life insurance funds collected
and in view of that fact, they should
be divested of this work because the
workload is heavy?

Mr. Speaker: Now, he is reasoning
out. The answer has been given
after mature consideration.

Shri Shree Narayan Das: May I
know the extent to which these loans
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:have been granted to co-operative in-
stitutions and to private individauls?

Shri B. R. Bhagat: The statement
_gives that information.

Mr, Speaker: If it is contained in
.the statement, it need not be repeated.

Shri P. R, Chakraverti: Does the
LIC give special treatment to co-
.operative housing societies?

Shri B, R. Bhagat: Out of the
‘Rs. 30 crores loans sanctioned,
Rs. 7.47 crores have been given to the
.apex co-operative housing finance
.sociely. As for the rest of the amount
also which we give to the State
‘Government for their employees or
for other schemes, a part is going to
,the co-operatives sponsored by the
;State Governments,

Shri Bhagwat Jha Azad: May I
‘know whether the quantum of loan
given to an individual falls within
the medium or low income group
housing scheme, as classified by the
State or the Centre?

Shri B. R, Bhagat: So far as thc
-State scheme is concerned, it is en-
tirely for the medium income group,
and an amount of Rs. 14.44 crores has
been sanctioned under this scheme.
But we have other schemes, for ex-
_ample, under the mortgages or loans
to the policyholders, in which the
middle income group or the higher
income group is also entitled for ad-
vances under the scheme.

Shri Vasudevan Nair: From the
statement, I find that the loans for
the middle income group housing
scheme have to be returned in 25
annual instalments, while the loans
for the State Government employees?
have to be returned in 20 annual in-
stalments. May I know why this dis-
crimination is there against the State
Government employees?

Shri B. R. Bhagat: But the state-
ment also says that the period may
be ex'ended to 30 years.

Shri Vasudevan Nair: But the in-
terest rate is higher., So, what is the
use of extending it by five years, if
the interest rate is going to be
higher?
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Shri B, R. Bhagat: The interest rate
is the same. The statement gives the
interest rate. But if it is extended to
30 years, the option is left to the State
Governments and not with the LIC.
If the State Government thinks that
the period may be extended by ten
years, then, certainly, the interest rate
would be somewhat higher.

Shri S. M. Banerjee: Since the in-
surance employees belong to the low
income or middle income group, may
I know whether there is any scheme
with the LIC by which advances or
loans can be given to those employees
also if they want to construct houses?

Shri B. R, Bhagat: For the em-
ployees of the LIC? Yes. The figure
given excludes all loang to be given
to the LIC employees. The LIC is
actually working out a very amb'ti-
ous scheme to provide loans for
house-building to their own employe-
es.

Technical Personnel for Coal
Mining
¥428. Shri P, R. Chakraverti: Will

the Minister of Mines ang Fuel be
pleased to state:

(a) whether the report of the Ex-
pert Committee appointed by the
Coal Council for assessment of in-
creased requrements for trained
technical personnel with a view to
achieving the production tragets of
coal has been examined by Govern-
ment;

(b) if so, what steps have beem
taken to extend such training facili-
ties during the Third Plan period;

(c) whether there is any attempt to
persuade the Private Sector to creaie
additional facilities for practical
training of apprentices; and

(d) whether there are assurances
on behalf of the State Governments
that they will supplement the efforts
of the Private Sector in setting up
hostels for trainees?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes.
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(b) The out-turn of graduate min-
ing engineers is adequate to meet the
‘requirements in the III Plan, There
is, however, a shortage of the next
‘lower category, namely, diploma
‘holders. To meet this neeq Govern-
ment are considering the question of
expansion of facilities for diploma
«courses in mining, as well as for the
training of junior technical personnel.

(2) A Directorate of Practical
“Training has been set up for organis-
ing, supervising and co-ordinating the
practical training of mining students.

(3) The possibility of providing in
plant training to mining personnel is
being explored.

(4) It is proposed to set wup a
:Standing Commitlee to watch the pro-
gress of implementation of the various
tairning programmes.

(c). Yes.

(d). Government are not aware
-of any such assurances.

Shri P. R, Chakraverti: Is it not a
fact that the private seclor is reluct-
ant to build hostels etc. unless some
assurance is forthcoming from the
Government?

Shri K. D, Malaviya: Government
have not given any assurances, but it
is known that there is some sort of
difficulty created by the private sec-
‘tor in creating these additional faci-
lities, but I suppose that soon these
difficulties will be cleared up, and,
‘there will be no difficulty in that re-
gard in future.

Shri P. R. Chakraverti: Is it not
worth the while to spend some money
in the shape of subsidy for training
the personnel?

Shri K, D. Malaviya: We do nol en-
visage any big difficulty in making
up for the shortage that we experi-
ence today in the Third Plan, and
the Fourth Plan as well If there
are some difficulties, we shall not
hesitate - to create special training
facilities and have construction of
hostels and other things.

Shri Tridib Kumar Chaudhuri: Is
it a fact that technical personnel in
the mining department have to un-
dergo certain tests and examinations
fixed by the mining section of the
Labour Ministry as well? If so, is
there proper laison between the hon.
Minister’s department and the other
department to see that trained per-
sonnel are able to smoothly take up
their work?

Shri K, D. Malaviya: As regards a
large number of our technical person-
nel, it is not necessary that they
should undergo training in the La-
bour Ministry organisation also, but
wherever it is, there is sufficient co-
ordination and we shall see to it that
this does not create any difficulty.

Shri Hari Vishnu Kamath: Is it a
fact that during the Second Plan pe-
riod some of the mines in the public
sector have, as compared to some of
the mines in the private sector,
shown a rather poor performance
with regard to production? If so,
what are the reasons anqd what mea-
sures are being taken to improve the
position?

Shri K. D. Malaviya: I am afraid
this does not arise out of the original
question.

Shri Hari Vishnu Kamath:
feres to production targets,

It re-~

Shri K. D. Malaviya: It deals spe-
cifically with technical personnel.

Shri Indrajit Gupta: Is there any
scheme under consideration for in-
duction of apprentices into private
sector coal mines in the same way as
in the case of factories under the
Central Apprenticeship Act?

Shri K. D, Malaviya: It is a sug-
gestion for action. I will consider it.

Shri Bhagwat Jha Azad: May I
know by what time we would be able
to make up the shortage of diploma-
holders by the measures the hon. Min-
1ster has suggested just now?

Shri K. D, Malaviya: I think by the
end of the Third Plan period the
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shortage will be reduced very sub-
stantially. The total intake of these
schools which are at present servmg
us a is about 500 a year or 2,500 in
ive years, leaving a gap of 1 ,500. The
Sub-Committee has recommended pro-
vision of additional seats by expansion
of existing training facilities and all
that. So, I suppose by the end of the
Third Plan period, the shortcomings
will be fully overcome.

Agreement with EN.I.

+
[ Shri P. C. Borooah:
| Shri Raghunath Singh:
*429. { Shri Sarjoo Pandey:
| Shri J. B. Singh:
{ Shri Vidya Charan Shukla:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that India
and Italy have of late been negotiat-
ing a deal under which Italy’s State
owned oil and gas monopoly, E.N.L
may buy India’s entire petrol surplus;
and

(b) if so, with what result?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No formal
negotiations have been conducted.

(b) This is still in an exploratory
stage.

Shri P. C. Borooah: May I know
whether purchase of our petrol will
be a separate trade deal or form part
of the scheme to repay the Indian
loan which the ENI is go'ng to give
for the establishment of public sector
oil refineries?

Shri K. D. Malaviya: It is too pre-
mature for us to envisage as to how
the payment position will affect this
and how it will be linked up with
our paymets. There is some in-
terest shown by Italians to
our purchase some of our petroleum
products. This question will be ex-
amined in the near future.

Shri P. C. Borooah: May I know
whether any offers were invited from
other foreign agencies also for pur-
chase of our surplus petrol? If not,
are Government going to invite such
offers from other countries?
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Shri K. D. Malaviya: A little sur-
plus petrol is available in our private
refineries. It is their concern, and
they try to find out a market for it.
The Government of India as such do
not come into it.

TN IOET T AT A
St ag aamaa f geelt ¥ sfafea &
39 7 [0 Y A g S |0y
FaR Famdigaw @ ?
o Fo wieA™: F ¥ Wit F71
g fF ot fRwrgaaw agh sréae dwe §
g, 99 ¥ 9 Fg 9198 I8 T&T grar
g AR ag FT I § 5 9 7w & fag
YT AHZ AR FT F AT IH |
Shri Hem Barua: The hon. Minister
has referred to exploratory talks with
ENI. In view of the fact that if the
deal materialiscs, ENI proposes to
sell our surplug oil mainly in East
African markets, may I know whether
our Government contemplate any

direct negotiations with East African
markets for the sale of our oil surplus?

Shri K. D. Malaviya: I do not know
what the views of the Italians might be
with regard to any purchases that they
might be able to make from India.
Whether their market is Italy or East
African countries I do not know.

Shri Jaganatha Rao; Do Govern-
ment expect any surplus in petrol
from the purblic sector refineries?

Shri K, D. Malaviya: The entire
petroleum products, and more specifi-
cally petrol, are put into one group,
one package, and then we examine the
overall pattern of consumption, and
if there is any surplus, we will con-
sider as to how to export it.

WY gweraE s g Jw ¥
fraeT GaYer faperar & SR @R AR
Iu &1 g9 faaen g § 7

st Bo To AET : W
o @ T@ AR ¥ R AEHS TG
fee & @ v g o e A
¥ e g @, 9 T T S



2537  Oral Answers VAISAKHA 14, 1884 (SAKA) Oral Answers 2538

G2 gt § 1 i< AT 9 ot 3 oEw
TET FrAT & | TG T IEIT T IAqTRA
SATET Erar §—mfaaT uF ar e,
o 9 ¥ TG AT AT FH I T I
g1 gar &

Shri Hem Barua: So far as the
public sector refineries are concerned,
the oil surplus in the eastern sector
is in the hands of the Government, but
‘the oil surplus in the western sector
is in the hands of private oil com-
panies. In view of that, may I know
how Government propose to have a
uniform dea] so far as the oil surplus
is concerned with ENI.

Shri K. D. Malaviya: I do not know.
All these are hypothetical questions.
It has not yet been examined. There
is some interest shown by Italians to
-examine a proposal to purchase our
surplus. All these are matters of de-
tail to which we have not yet given
any attention.

Mr. Speaker: These things have not
‘yet been worked out.

Shri Hem Barua: We are not con-
cerned with the ENI how they react
and all that. We have to depend
apon our own reaction and the
solutions that we might have
‘80 far as our problems are concerned.
And this is a problem that vitally
concerng us. I am interested in know-
ing how Government proposes to
solve this problem.

Mr. Speaker: That problem has not
posed itself to the Minister. There-
fore, he thinks it is premature.
Unauthorised >{ructares Demolished

in Jangpura, New Delhi

+
 Shri Bishan Chander Seth:
Shri Mohammad Elias:
430.{ Shri A. S. Saigal:
Shri P. L. Barupal:
Shri E. Madhusudan Rao:

‘Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that 520
unauthorisedly built structures were
pulled down in Jangpura;

(b) if so, how many persons have
been rendered homeless; and

(¢) whether any alternate arrange-
ments have been made for their ac-
commodation by Government?

The Minister of State in the Minis.
try of Home Affairs (Shri Datur): (a)
and (b), The Delhi Municipal Cor-
poration demolished about 1100 en-
closureg belonging to 520 persons on
a piece of land at Link Road near
Railway Crossing Jangpura on  the
6th April, 1962.

(c) No.

Shri Mohammad Elias: May I know
whether the representatives of these
juggi dwellers met the hon. Home
Minister and they were assured that
alternative arrangement for their
shelter would be made very soon?

Shri Datar: No assurances were
given so far ag these persong were
concerned. All these structureg had
been constructed in or after June,
1960. A census had been taken about
the previoug enclosures, and an at-
tempt is being made to provide al-
ternative = accommodation only to
those cases and not to these,

Shri Mohammad Elias: Because
these juggi dwellers are engaged in
very important work like building of
houses here in Delhi, the r shelter also
should be provided. In view of that,
would the Government consider giv-
ing them alternative shelters before
their present dwellings are demolish-

ed?

Shri Datar; That is an
different question.

Shri Buta Singh: Out of these un-
authorised private structures which
were demolished by the Delhi Admin-
istration, may I know how  many
belonged to the members of the
Scheduled Castes and Scheduled
Tribes and others?

Mr. Speaker: That does not arise.

entirely

Shri Datar: I am not aware.

Shri A, S. Saigal: May I know whe-
ther any officers are deputed to see
that unauthorised structures may not
be constructed in future?
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Shri Datar: Already notices were
given. In spite of notices, these un-
authorised structures came up. Even
thereafter, they were asked to remove
the structures; but they did not do
that. Then, in the last resort, the
Municipal Corporation had to  have
recourse to this.

Mr. Speaker: Now, the hon. Mem-
ber is asking about preventive meas-
ures so that they would not come up
again.

Shri Datar: Government are aware;
they are taking preventive measures.

Shri Ansar Harvani: Is it not a fact
that while the encroachments of the
dwellers of the jhuggis and Jhonpris
are always demolished, the encroach-
ments of big persons, big building
owners, are not demolished?

8hri Datar; Government make no
distinction, -

Shri Shiv Charan Gupta: May 1
know the number of unauthorised
structures constructed after June 1960?

Shri Datar: About 1100 have been
removed; and there might be a few
more constructed after June 1960,

Creation of Eastern Frontier State

*431, Shri Swell: Will the Minister
of Home Affairs be pleased to state:

(a) whether any communication has
been recently received from the All
Party Hill Leaders Conference of
Assam on the subject of the creation
of an Eastern Frontier State following
the results of the general elections in
the Autonomous Hill Districts of
Assam; and

(b) it so, what action has been taken
by Government in the matter?

The Minister of Home Affairs (Shri
La] Bahadur Shastrl): (a) Yes.

(b) The policy of the Government
of India on the demand for the for-
mation of a separate Hill State in
Assam has been made clear from time
%0 time and the Prime Minister him-
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self has made several pronouncements.
in this regard.

Shri Swell: In view of the fact that
the people of the Hill areas have
given a verdict against certain pro-
posals made by the Prime Minister, do.
Government propose to hold further
negotiations with the leaders of the
Hill people?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal.
Nehru): There is no question of ne-
gotiations. So far as I and my colle-
ague the Home Minister are con-
cerned, we are always prepared to
meet their representatives and dis-
cuss with them. I discussed with them
on 3 occasions previously at length;
and I am prepared to discuss it with
them again if they so wish. We re-
cognised their grievances; they were
legitimate; and we tried, in our pro-
posals to suggest something which
would lead to the removal of those
grievances. We gave them the fullest
autonomy in that area. So far as the:
language, which was the chief ques-
tion was concerned, they can decide
on their own language, English or
Hindi or any of their own languages.
In effect, we gave, if I may say so,
99 per cent. of what they wanted. In
regard to any legislation applying to
them, we suggested what is called the
Scottish pattern that only if the Mem-
bers of the Hill States agreed to it in
the Assembly then would it be passed.
In effect, we went very far.

Now, their proposal to have a  se-
parate State is full of difficulties, both.
{or them and for Assam and for India
as a whole, economically. Our com-
munications are not directed with each
other, The communications are with
Assam. Therefore, we suggested that
they should have all this autonomy
which they want, in their own affairs;
and any allotment of funds which go
to them directly, there will be no risk
of their being reduced by the Assam
Government. And, I still hope that if
they consider this matter carefully,
they will find that they get everything
they want plus something more in.
other directions.
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8hri Swell: May I know from the
Prime Minister the approximate time
when he is prepared to meet the
leaders of the Hill people?

Mr. Speaker; That can be settled by
a separate communication. The hon.
Member can write to the Prime Min-
ister and get a reply.

Shri Hem Barua: May I draw the
attention of the hon. Home Minister to
a statement made by the Prime Min-
ister on the issue of the Punjabi Suba
to the effect that there would not be
any further division of Indian States
and ask whether Government propose
to adopt a firm policy decision in the
light of the statement that the Prime
Minister made?

Mr. Speaker: What they propose to
do has been stated by the Prime
Minister.

Shri Hem Barua: I am interested in
one thing. I want to know whether
Government are prepared to have a
firm policy decision. This was not
evident from what the Prime Minis-
ter said.

Mr. Speaker: Order, order. That is
exactly what I am objecting to. He
is going to have some policy decision;
and, therefore, that decision cannot be
given here. Shri Tyagi.

Shri Hem Barua: May I submit that
I am interestef in knowing whether
the Government is interested in giv-
ing a policy decision or not?

They can say yes or no: it is simple.

Mr. Speaker: It may be very simple.
Oltimately some decision has to be
taken by some man to settle matters
if there are differences or disputes. I
have just advised the hon. Member
that that question is much wider and
it cannot be given out by yes or no.
He should stop there. Shri Tyagi.

8hri Jawaharla] Nehru: I do not
know, Sir, what the hon. Member
means by a firm decision. We have
taken a decision: we have announced
it and we adhere to it; we shall con-
tinue to adhere to it. But there are

a number of things within the ambit
itself which have to be considered.
For instance, when we made this de-
cision I had suggested that we would
appoint a small commission of com-
petent and eminent persons to gor
and work out the details of all this;.
all that has not been done, it may
be done. But in the main we have
announced the decision and it stands.

Shri Tyagi: Is it within the power
of the Prime Minister or the Home
Minister to decide about creating
States, any further States in India
than those mentioned in the Con-
stitution? I would like to know
whether it is the intention of the:
Government to consult this House be-
fore they make any commitment with
regard to the creation of any new-
States in the country?

Shri Jawaharlal Nehru: We have
already stated our decision in regard
to it.

Shri Tyagi: The sanction of the
House is needed; nobody can creote
further States without the sanction of
the House.

Shri Jawaharla) Nehru: We do not
approve of a State there; we have said
it before.

Mr, Speaker: Nobody has said that
it does not need the sanction of the
House for the hon. Member to say
that it is ultra vires or something of’
that sort.

Shri Basumatari: A large number
of hill leaders came to discuss with
the Prime Minister while he visited:
Assam and they were convinced that
there cannot be a separate State......
(Interruptions).

Shri Tyagi: On a point of order. I’
would like to get a clarification as to:
whether any Government of any time-
has the power to just encourage for-
mation of further States in the coun-
try and divide the country further
without taking the sanction of the:
House.

Mr. Speaker: I am not here to take-
up hypothetical questions.

Shri Jawaharial N-hru: The Gov-
ernment cannot come to any such
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decision without the permission of
this House. It is patent and it is
obvious. I do not know what the
hon. Member is asking. Only this
House can agree to it

Shri Tyagi: These negotiations en-
courage creation of further tates,

Mr. Speaker: That is a  differeat
thing altogether. But the »osition
under the Constitution is very clear.
Hypothetical questions could not be
asked from me. Any question cf in-
terpretation on hypothetical legal or
constitutional questions could not be
put to me. If one arises at a parti-
-cular moment, I am required to give a
decision at that moment.

Shri Basumatari: I want to know
whether it was a fact that a large
number of these hill leaders come to
-discuss with the Prime Minister while
he visited Assam, and whether most
-of them were convinced and promised
not to demand a separate State.

Shri Jawaharlal Nehru: It is no good
‘my telling what their convictions
‘were. When I met them on the last
occasion the impression I gathered
was that they were very much con-
vinced by what I told them. I came
away with that conviction. But later
they may change their minds.

Is the Prime Minister aware that
it was to the interest of Indian Unity
that States such as Andhra Pradesh
and Kerala were formed? The Hill
people should also have their State
...... (Interruptions.) The Prime
Minister just now said that there
would be no Hill State.

Mr. Speaker: So, he wants to get
something more extracted or wants
that he should say something wmore.
When he has said that there wouid be
no State what more does he want?
“The information that is with  the
Prime Minister or the stand that he
has taken has been stated. What more
-can be put to him?

Shri H. P. Chatterjee: Who is he to
-deny a State?

Mr. Speak-r: Order, order.

Shri H. P. Chatterjee: He js not the
:man to deny everything to the people
«f the country

MAY ¢, 1962

Oral Answers 2544

Mr. Speaker: Order, order. Shri
Swell, :

Shri Swell: Are the Government
aware that 53 per cent. of the voters
in the hills voted for a separate State
and only 27 per cent. voted for re-
maining in Assam?

Mr. Speaker: That can be found
from the records of the Election Com-
mission.  (Interruption). Shri Swell
is trying to argue and give reasons
why that State should be formed. That
is a separate affair. If he wants any
information now, he can put a quecs-
tion. I shall allow him.

Shri Swell: May I know whether
the Government are aware......

Mr. Speaker: It is the samg ques-
tion. I have disallowed it Next
qQuestion.

qERRTHA AT W KA
¥R, A @A NOFT 77 fven
oA 3 dHwEY, (8% & iwifEa

g HET (¥R ¥ 99T ¥ vy §

Tg AT FT FAT FG (o GeawToATAY
® ¥AT FAN FT AW W@ 99q feg
feafa &% 2 7

foran savera § vt (s
wlwq awaaw) o fawg gfr @F
famraei &

1 shall read it in English also.
The matter is still under eonsidera-
tion.

ot T qtia : qed AT
F T g™ FT A warr f@m oar
&1 F 917 gFar g 5 ag I 7 qw
faamendie <3~ .

Shrimati Soundaram Ramachandran:
I can just say a word in Hindi. So,

please put your supplementary ques-
tion in English.

Shri Ram Sewak Yadav: How long
will it be under consideration?
Shrimati Soundaram Ramachandran:

This question was taken up some
years ago. There is a long history
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about that. But now it is nearing
finalisation.

Dr. Govind Das: Which libraries
will be considered in this respect? Is
it public libraries and college libraries
only or other libraries in the country
also?

Shrimati Soundaram Ramachandran:
So far, this scheme concerns only the
Central libraries here.

Shri J. B. Singh: The Minister said
that “it is nearing finalisation”. It
may take nearly a year. So, I want
to know how many years it will take.

Mr. Speaker: Can the Minister give
anything more concrete or definite?

Shrimati Soundaram Ramachandran:
This question was being discussed
among the various Ministries, espe-
cially the two wings of the Educction
Ministry as well as the Home Minis-
try. The Home_ Ministry did not come
into the picture later on but the other
two Ministries have come to some
decision, and a final decision will be
taken very soon.

Votes polled by Defence Personnel
by Postal Ballot

[ +
*433. { Shri A. K. Gopalan:
| Shri Imbichibava:

Will the Minister of Law be pleased
to state:

(a) the percentage of votes polled
by Defence service personnel by
postal ballot in each State;

(b) the reasons for the low rate of
poll of Defence personnel; and

(c) whether Government have
made any enquiry into the difficulties
encountered by Defence personnel in
exercising their franchise?

The Deputy Minister in the Minis-
try of Law (Shri Hajarnavis): (a)
The general elections have just con-
cluded and it will take some more
time for collecting and compiling the
information required. '

382 (Ai) LSD—2.

(b) and (c). Do not arise until the
information required in part (a)
above is collected and compiled.

Shri A. K. Gopalan: Isrit not a fact
that according to the voting figures
in many places there was low rate of
voting of the defence personnel?

Shri Hajarnavis: It is not possible
for us to draw any inferences before
the facts are collected.

Shri A. K. Gopalan: May I know
whether candidates are allowed to
meet the defence personnel in their
barracks or other dwelling places so
that they may canvass votes?

Shri Hajarnavis: I did not follow.

The Minister of Law (Shri A, K.
Sen): We have not heard the question.

Shri A, K. Gopalan: May 1 know
whether the candidates are allowed
to canvass votes by approaching the
defencc personnel in the barracks or
other dwelling places and if not, why
not?

Shri A. K. Sen: The law is quite
clear on that matter. The candidates
can approach each voter either per-
sonally or by letter or by correspon-
dence.

Shri A, K. Gopalan: The question
is this. The defence personnel are
inside the barracks. Are the candi-
dates allowed to go there and canvass
votes?

Mr. Speaker: What I could under-
stand was that the defence personnel,
when they are voters, would be
included in the definition in respect
of the voters and they would be in
the list. Therefore, the candidates
can go there.

Shri A, K. Sen: There may be
certain difficulties and that is why I
think they approach generally by
correspondence.

Shrimati Renu Chakravartty. May
1 know whether it is a fact that in
the postal balloting—it is this which
often takes place—the first two ballot
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papers are given out in front of the
commanding officers or the officers in
charge of the police outposts and the
personnel are requested to sign on
them and in fear of that they often
do not take the voting papers at all?

Shri A. K. Sen: That ig not a fact.

Shri Hari Vishnu Kamath: Have
reports or representations reached
Government to the effect that the
Armed Forces personnel have been
placed out of bounds so far as can-
vassing of votes is concerned, for all
political parties except the Congress
Party workers? It happened in my
own constituency.

12 hrs.

Mr, Speaker: The Question Hour is
over.

Shri Hari Vishnu Kamath: Let him
say ‘ves’ or ‘no’. No answer has been
given,

Mr. Speaker: Perhaps the Minister
feels that the question is suggestive
of the answer.

Shri Hari Vishnu Kamath: We do
not know it on this side; the other
side, the opposite side, may know.

Shri A. K, Sen: The way the hon.
Member posed the question showed
that he was not himself convinced of
that assertion.

Shri Harj Vishnu Kamath: We know
it happened in our constituencies.

Shri A. K. Gopalan: Shri Kamath said
that he wanted to know whether the
defence personnel are kept out of
bounds and they are not allowed to
meet the workers of other parties.
Let the hon, Minister say “yes” or
“no” to that question.

Mr. Speaker: The Minister said that
the questioner himself put the ques-
tion in such a manner that he was

not certain of his own ground. The

answer was implied. When I asked
the Minister whether he wanted to
answer that question, he stood up and
only said that Shri Kamath himself
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put the question in such a manner
that the answer was evident.

Shri Harj Vishnu Kamath: On a
point of order, Sir I protest against
the Minister’s attitude. It is nothing
short of an insinuation to say that I
was not convinced. He must have the
guts to get up and say what the posi-
tion is. The treasury benches are
laughing; it is no matter for laughter.
They won the clections. Let him say
“yes” or “no”. Why beat about the
bush?

Mr. Speaker: The Minister should
answur that question, because the hon.
Member wants an answer “yes” or
unon'

Shri A. K. Sen: The answer is “no”,
but I thought “no” could be said in
many different ways and the way I
adopted was quite clear.

Mr, Speaker: I wanted to interpret
that, but that was objected to by Shri
Kamath.

SHORT NOTICE QUESTION AND ANSWER

Fire in Bhilal

S.N.Q. 5 Shri S. M. Banerjee: Will
the Minister of Steel and Heavy
Industries be pleased to gtate:

(a) whether it is a fact that on the
24th April, 1962 there was a devastat-
ing fire in Bhilai and as a result of
which 600 workers became shelterless;

(b) if so, whether they were given
any alternative accommodation;

(c) whether any financial relief has
been given to them; and

(d) if not, the reasons for the
same?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). A statement is laid on the
Table of the House.

STATEMENT

An accidental fire broke out in
Camp No. 1 at the Bhilai Steel Works
at 9.30 am, on the 24th April, 1962,
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and burnt down 250 huts of workers.
The fire was promptly brought under
control.

2. The total number of workers
affected were about 600. Workers and
their dependents were removed and
given shelter in the adjacent Primary
School building, Community Centre
and Bharat Sewak Samaj buildings.
An amount of Rs. 500 was immediately
sanctioned by the Management for
distribution of food stuffs to the
affected persons and their families.
An ex-gratia payment of Rs. 20 per
head for each of the affected worker
wag also sanctioned by the Manage-
ment. Free supply of milk was
arranged in the night for the children.
Hutting materials have since been
distributed to workers who have also
been given two days’ special casual
leave with pay to enable them to put
up their huts.

3. There was no loss of life, and
only two children were treated for
slight burng or shock and have sgince
been discharged from the hospital.

Shri S. M. Banerjee: From the
statement it appears that the total
number of workers affected is about
600 and an amount of Rs. 500 was
immediately sanctioned by the
management; and, they were given
shelter in the adjacent primary school
building and Bharat Sewak Samaj
buildings. I want to know whether
any permanent alternative accom-
modation has been given to them.

Shri C, Subramaniam: It is a diffe-
rent question altogether. This relates
to the fire accident and I have given
the details -of relief afforded to the
persons affected by the fire.

Shri S. M. Banerjee: It is not a
different question. As a result of the
firc 600 workers became shelterless
and the statement says the workers
and their dependents were given
shelter in the adjacent primary school
building, Community Centre and
Bharat Sewak Samaj buildings. This
was a temporary arrangement. I want

to know whether any permanent
arrangement has been made to pro-
vide alternative accommodation to
them.

Mr. Speaker: In the statement it
is given that the relief given in the
form of money was to help them to
re-construct their huts.

Shri C. Subramaniam: They have
also put up their huts.

Mr. Speaker: In the statement it is
said that they were helped to recon-
struct their huts.

Shri C. Subramaniam: They have
reconstructed their huts, and the
situation there is quite normal.

Shri S. M. Banerjee: May I know
the total number of workers who are
residing in such huts, and whether
new quarters are coming up in Bhilai
to provide them alternative accom-
modation?

Shri C. Subramaniam: A separate
question may be put.

Shrimati Renu Chakravartty: Is it
a fact that there is great water short-
age in Bhilai at this time of the year
and there was difficulty in getting
water from the hydrants for extin-
guishing the fire?

Shri C. Subramaniam: No. On the
other hand, my information is that
the fire brigade was there, the fire
was quickly put out and the fire was
not allowed to spread.

Shri Daji: Was the fire as a result
of just a mere accident or was it as
a result of some mischief?

Shri C. Subramaniam: It was an
<ccident, Sir, because it was an open
cooking place where fire was lit which
set fire to an adjoining hut and spread,

WRITTEN ANSWERS TO
QUESTIONS

Supply of Crude Oil to Nunmati
Refinery

*420. Shri D. N, Tiwary: Will the
Minister of Mines and Fuel be pleased
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to state:

(a) whether it is a fact that the
crude oil supplied to Nunmati Re-
finery from Nahorkatiya oil fields is
of lower quality;

(b) whether any complaint has been
received from Nunmati authorities;
and

(c) whether any step has been
taken to improve the quality of the
crude oil? .

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Yes, Sir.

(c) Yes, Sir.

Total Prohibition in West Bengal

*426. Shri Vidya Charan Shukla:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government’s attention
has been drawn to the statement of
Bengal Excise Minister that in view
of the experience of other States,
introduction of total prohibition in
West Bengal during the Third Plan
period was unlikely; and

(b) how this statement reconciles
with the earlier statement of the
Minister of State on the floor of this
House that total prohibition shall be
enforced throughout the country by
the end of the Third Plan period?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). I have seen a press report
to this effect. The question of pre-
paration of a phased programme for
enforcing complete prohibition by the
end of the Third Five Year Plan is
under consideration of the Planning
Commission and this Ministry.

Earnings of the Life Insurance Cor-
poration
*427. Shrl Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) the average interest return on
the investments made by the Life
Insurance Corporation in India;
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(b) similar earnings by the In-
surance Companies in other coyntries
of the world;

(c) the reasons for the difference;
and

(d) the steps taken to improve the
position of the Life Insurance Cor-
poration?

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): (a) to
(d). A statement is laid on the Table
of the House,

STATEMENT

(a) The gross rate of interest re-
alised on the mean Life Fund of the
Life Insurance Corporation of India
during the years 1958, 1959 and 1960
is given hercunder:

Gross
rate
Year of
Interest

%
1958 4'52
1959 4°54
1960 . . 458

(b) The following statement gives
the net rate of interest earned in in-
vested funds, before Federal Income
Taxes, by U.S. Life Insurance Com-
panies, and the gross yield earned on
the Life Fund by 43 United Kingdom
Companies.

Year U.S.A. U.K.
1958 3:Rs 5-83
1959 3:96 6:05
1960 . 411 6-33

(c) The reasons for the difference
are as under:

(i) Varying pattern of interest
rates in the different coun-
tries.

(ii) Varying degrees of control
by Government on the invest-
ments of Insurance Companies,
or complete absemce of the
same,
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(d) The Corporation has all along
been following the policy of so In-
vesting its funds as to secure the
maximum possible yield consistent
with security, within the framework
laid down by the Insurance Act, 1938.

Meeting of Eastern Zonal Council

*434. Shri Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any dates for a meet-
ing of the Eastern Zonal Council have
been fixed; and

(b) whether the Council have
received any request from the Gov-
ernment of Orissa for consideration of
the question of Saraikela and Khars-
wan in the next meeting of the
Council?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Not yet.

(b) No.

Bhilai Steel Plant

435 J Shri M. K. Kumaran:
* \ Shri Bhagwat Jha Azad:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that pro-
duction in Bhilai Steel Plant is being
held up due to non-availability of
sufficient wagons to move out finished
products; and

(b) if so, what steps Government
have taken to remove this bottle-
neck?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). No, Sir. But during the
first fortnight of April, 1962, the plant
had to face certain difficulties on
account of congestion in the stock-
yard. Both the Hailways and the
Steel Plant have taken steps t¢
improve the situation by increasing
the allotment of wagons, and their
turn around.

Infiltration from East Pakistan

( Shri Maheswar Naik:
*436. { Shri Prakash Vir Shastri:
 Shri R. S, Tiwary:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a scheme has been
under examination of the Union Gov-
ernment for effective protection of the
Indian border areas against infiltra-
tion from East Pakistan;

(b) what are the measures contem-
plated under the new scheme;

(c) what additional cost is likely to
pe incurred thereunder; and

(d) how soon the proposal is
expected to be put into effect?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
(d). A proposal was received from
the Government of Assam for the
sanction of some additional pollce
staff to strengthen patrolling ana
vigilance on the Indo-Pakistan border
against  inflltration of Pakistani
nationals from East Pakistan and to
take effective action against those
who after coming to Assam with valid
travel documents do not leave the
country on the expiry of their
authorised period of residence. The
proposal, which involves an expendi-
ture of Rs. 6.85 lakhs (annual) and
Rs. 292 lakhs (non-recurring), has
since been approved.

Metal and Steel Factory, Ichapore

( Shri H. P. Chatterjee:
*437. { Shri Daji:
| Shri S. M. Banerjee:

Will the Minister of Defence be
pleased to state:

(a) whether production in 1961 in
Metal and Steel Factory, Ichapore has
increased to a great extent;

(b) if so, to what extent; and
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(¢) how it compares with figures of
19607

The Minister of State in the Minis-
try of Defence (Shri Raghuramalah):

(a) Yes, Sir.

(b) The value of output during
1960-61 has increased by 48 per cent
as compared to 1957-58.

(¢) The increase is by about 23 per
cent as compared to 1959-60.

Well No, 1 At Rudrasagar, Assam

*438. Shri Hem Barua: Will the
“i‘nisier of Mines and Fuel be pleased
to state:

(a) whether the work over rig was
made available for Well No. 1 at
Rudrasagar, Assam in time; and

(b) if so, what is the latest posi-
tion in relation to this Oil Well at
present?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) There
has been some delay in putting the
work over rig in operation at Well
No. 1.

(b) During production testing the
interval from 3086 metres to 3101
metres initially indicated traces of oil,
but had later started producing main-
ly water. The next higher interval
from 3048 metres to 3053 mectres is
being tested at present.

Training of Engineers in Steel
Processing

*439. Shri Mohammad Elias: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(@) wh her it is a fact that Gov-
ermmeat have sought facilities from
the French Government for training
Indian engineers in steel processing;

(b) if so, what will be the method
of selecting the traihees; and

(¢) how many engineers will be
going for training at a time?

The Minister of Steel and Heavy
Industries (Shrl C. Subramaniam):
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(a) Yes, Sir.

(b) Suitable candidates are selected
by Hindustan Steel Ltd. for training in
different fields taking into considera-
tion their qualifications and exper-
ience and requirements of the steel
plants.

(c) Approximately 15 officers are
cxpected to be sent for training.

Oil in Jammu & Kashmir

*440. Shri Inder J. Malhotra: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether any survey has been
undertaken by Government to explore
the possibilities of finding oil in cer-
tain areas of Jammu and Kashmir;
and '

(b) if so, the result thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) Surface mapping surveys indi-
cate the existence of an anticline in
the foothills. Further geophysical
investigations will have to be carried
out before the oil and gas potential
of this area can be tested by deep
drilling.

Mining of Copper ore at Khetrl

441, f Shri Subodh Hansda:
\ Shri S, C. Samanta:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the mining and con-
centration of Copper Ore at Khetri
has started; and

(b) it so, the total quantity of ore
mined?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.
The mining and concentration of cop-
per ore at Khetri are expected to
commence in 1965.

(b) Does not arise.
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Free and Compulsory Education

{ Shri S. M. Banerjee:
*442. { Shri Subodh Hansda:
| Shri S. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) what further progress has been
made to have free and compulsory
education to the children upto the
age of 11 years; and

(b) number and names of the
States where this has been imple-
mented?

The Minister of Education (Dr,
K. L. Shrimali): (a) and (b). A state-
ment is laid on the Table of the
House.

Statement

Primary Education in Classes I to
V is already generally free in all
parts jof the country. Fees are
charged only in a few private primary
schools to which parents send their
children voluntarily.

Laws regarding compulsory primary
education exist in all States; but most
of them were passed long ago and
need revision.

In the States of Andhra Pradesh,
Gujarat, Madhya Pradesh, Mysore and
Punjab, new laws have recently been
passed based broadly on the Delhi
Primary Education Act, 1960.

In the States of Assam, Bihar,
Jammu & Kashmir, Maharashtra,
Orissa, Rajasthan and Uttar Pradesh,
the question of enacting new laws is
under the consideration of the State
Governments.

In the States of Kerala, Madras and
West Bengal the State Governments
feel that no action is called for in this
respect.

Children’s Museum, New Delhi

*443, Shri Raghunath Singh: Will
the Minister of Education be pleased
to state whether the scheme to open
a Children’s museum in New Delhi
has been finalised?
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The Minister of Education (Dr, K.
L. Shrimall): Yes, Sir.

Industrial Management Pool

*444, Shri Vidya Charan Shukla:
Will the Minister of Home Affairs be
pleased to state:

(a) the main reasons why 69 out of
212 candidates selected by U.P.S.C.
have declined to join the Industrial
Management Pool of the Government
of India;

(b) whether it is a fact that 5 candi-
dates selected by the Union Public
Service Commission for this pool have
yet to be given jobs; and

(¢) what reasons have caused this
delay in giving them appointments?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The main reason why most of the 69
out of 212 candidates declined the
offer of appointment to the Industrial
Management Pool was because they
were not prepared to accept the posts
in the respective grades for which
they were selected by the TUnion
Public Service Conmmission or the
initial pay offered to them. A few
candidates rejected the offer for per-
sonal reasons.

(b) and (c) There are 2 candidates
vet to be appointed to the Industrial
Management Pool. The delay in
offering them appointments is due to
the faet that placements of these
officers depend on demands frem the
undertakings. These undertakings
are autonomous bodies, and according
to para 10 of the Industrial Manage-
ment Pool Scheme, it is not obligatory
on them to accept a member °f the
Pool for cvery vacancy. Efforis are,
however, being made to find suitable
postings for these 2 candidates as
early as possible.

Interest on Life Insurance Policies

*445. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the
interest earned by the policy holder
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even under endowment assurance
policies is only about 1 per cent in
India as compared to 4 per cent in
England and other countries;

(b) if so, the reasons for the same;
and

(c) the steps proposed to be taken
by the Life Insurance Corporation to
improve the position?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) From the data available to it the
Life Insurance Corporation does not
think that such a factual conclusion
is warranted.

(b) and (c). Do not arise.
Reorientation Course to
going abroad

*446. Shri P. R. Chakraverti: Will
the Minister of Education be pleased
to state:

Students

(a) the conditions that the recipients
of scholarships for studies abroad
have to fulfil;

(b) whether there is any provision
for giving them short-term reorienta-
tion course before they leave the
country; and

(c) in case of failure to abide by
the prescribed conditions, what penal-
ties are imposed on these schola:s?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (c). As state-
ment is laid on the Table of the
House. [See Appendix I, annexure
No. 1717].
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Correspondence Courses

“448. Shri Maheshwar Naik: Will
the Minister of Education be pleased
to state:

(a) whether the proposal to intro-
duce correspondence courses in the
colleges and universities has now
been implemented;

(b) if so, the number of colleges and
universities which have adopted this
method of teaching;

(¢) whether Government are aware
of the existence of bogus institations
offering correspondence courses of
teaching and conferring bogus degrees
and diplomas; and

(d) if so, what steps are being iaken
against such bogus institutions spring-
ing up in the country?

The Minister of Educatiop (Dr.
K. L. Shrimali): (a) and (b). A state-
ment is laid on the Table of the Sabha.

STATEMENT

(a) and (b). Details of the Scheme
for starting Correspondence Courses
in selected Universities are being
worked out by an Expert Committee
under the Chairmanship of Dr, D. S.
Kothari. In accordance with recom-
mendation of this Committece, Delhi
University proposes to start Corres-
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pondence Courses from July, 1962.
Apart from Delhi University, the
Universities of Aligarh, Bhagalpur,
Bihar, Gauhati, Gujarat, Ranachi,
Vikram, Saugar, SN.D.T. (Womsn's)
and Jabalpur have expressed ‘heir
willingness to start Correspondence
Courses. At a meeting held on 29th
January, 1962, the, Expert Comunittee
on Correspondence Courses and Even-
ing Colleges recommended that Cor-
respondence Courses should be started
at Delhi University and the results
watched. Other Universities that
wish to start the Courses should, in
the meanwhile, work out the de:ails
of their scheme, observing for a
period of about six months the Delhi
experiment in such courses.

(c) Yes, Sir,

(d) The Government has cattioned
the public in press releases against
such institutions.

Sub-Level Caving in Coal Mines

#449. Shri Mohammad Elias: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that the
National Coal Development Corpora-
tion has requested the Frencn Gov-
ernment to help it in applying Fr nch
methods of sub-level caving in <oal
mines; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes.

(b) The details of the plan opera-
tions are that two high officials, one
from the National Coal Devalopment
Corporation and one from the lLispec-
torate of Mines will visit France for
about 3 to 4 weeks to study the safety
problems of the “Sub-leve] caving”
method followed by the deputatica of
four mining engineers of the Nativnal
Coal Development Corporation to
undertake detailed study of and train-
ing in he method of  “Sub-level
caving”. This will be followed by a
visit of a team of French Miniag ex-
perts who will bring with them neces-
sary equipment for demonstrating,

25€2:

for a period of 6 to 8 months, ii: the
National Coal Development Cnrpura-
tion’s mines the “Sub-level caving”
method.
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Merit Scholarships in Residential
Schools

638. Shri Sezhiyan: Wil' the Miaic-
ter of Education be pleased to state
the number of applications, the num-
ber of persons selected and the amoun.
of scholarships givei, under the Merit
Scholarships’ Scheme in residential
Schools, for the past three years, |
year, year-wise and State-wise?

The Minister of Education (Dr.
K. L. Shrimali): The informatio: 18
given in thc statement laid on (ne
Table of the House. [See Appendix
I, annexure No. 78].
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Allotment of Funds for Welfare
Schemes of Scheduled Castes
and Scheduled Tribes

'639. Shri Siddiah: Will the M:nistel
of Home Affairs be pleased to state:

(a) whether the allotment of fuuas
provided for the Welfare Schemes of
the Scheduled Castes and Tribes in
the Second Five Year Plan was iully

utilised;

(b) if not, the amount speat uauder
various schemes for Scheduied Caste:
and Tribes separately;

(c) the reasons for not spending the
entire allotment; and

(d) the results achieved?

The Minister of State in the Minis-

try of Home Affairs (Shri Datar):
(a) No, Sir.

(b) and (d). The information s
given in the statement [See Appendix
I, annexure No. 79].

(c) A major portion of the unspen.
amount relates to the State Sector of
the Plan and is due to non-availabi-
lity of funds to the full extent of th:
plan outlays, because of lack of ade-
quate resources with the Statc 3Jov-
eruments. The short-falls may alsu
be ascribed to certain admin:stracive
difficulties of the State Gowvernments
in the earlier years of the Scocond
Plan.
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Investigation into the Bomb Explosjon
in Delhi

J Shri D. C. Sharma:

643. 2\ Shri Bhakt Darshan:

Will the Minister of Home Affairs
be pleased to state:

(a) the latest positfon wili regard
to the investigations in the explusion
behind Harey Bharey Mazar, opposite
Jama Masjid, Delhi on the 12th Febru-
ary, 1962; and

-(b) the result therof?

The Minister of State in th¢ Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The case is still under in-
vestigation.

Copper in Khasi Hills

J Shri E. Madhusudan Rao:
"\ Shri D, C. Sharma:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that copper
has been discovered in the Khasi Hills
of Assam;

(b) if so, the details thereof; and

644.

(¢) the time by which it will be ex-
ploited?

The Minister of Mines and Fuel
(Shri K. D. Malaviya); (a) Govern-
ment have no information regarding
any such discovery in the recent past.
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(b) and (c). Do not arise.

Population of Scheduled Castes in
States and Union Territories

645, Shri Siddiah: Will the Minister
of Home Affairs be pleased to state
‘the population of the Scheduled Castes
in each of the States and Union Ter-
ritories as ascertained by the Census
of 19617

The Minister of State in the Minis-
try of Home Affailrs (Shri Datar):
‘These figures are not yet available;
they are cxpected to be published by
the end of 1962.

Reservation of Posts for Scheduled
Castes anq Scheduled Tribes

€46 J Shri Siddiah:
" 7\ Shri Ram Sevak Yadav:
Will the Minister of Home Affairs
be pleased to state:

(a) which are the States and Union
Territories that have implemented the
order reserving posts for Scheduled
Castes and Scheduled Tribes in pro-
motion; and

(b) whether a copy of the order is-
used by the State Governments and
Union Territories in that behalf will
be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The orders of the Central
Government regarding reservations in
promoticns are applicable to services
under tlie Union Territories Adminis-
trations but not to the Services of the
States, which are constitutionally
competent to make their own orders.
As far ag known to the Central Gov-
ernment, the only State Governments
which have made reservations in pro-
motion are the Governments of Andhra
Pradesh and Uttar Pradesh. A ccpy
of the order of the Government of
India applicable to the Services under
the Union Territories Administrations
is laid on the Table of the House. [See
Appendix I, annexure No. 80],

Mixeq Colonies in Mysore State

647. Shri Siddiah: Will the Minister
of Home Affairs be pleased to state:

(a) how many mixed colonies have
been started in Mysore State during
the years 1960-61 and 1961-62; and

(b) the places in which they have
been started?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information has been
called for from the Government of
Mysore. A statement will be laid on
the Table of the House soon after it
is received.

Backward Class Students in Public

Schools

648. Shri Siddiah: Will the Minister
of Education be pleased to state:

(a) whether admission to the pupils
of Scheduled Castes and Scheduled
Tribes is secured in each of +he Public
Schools in the country;

(b) if so, the number of students
admitted in each of the institutions in
the years 1960-61 and 1961-62; and

(¢) what are the educational facili-
ties given to them by the State Gov-
ernments and the Central Government
during those years?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c). The Public
Schools are private institutions and the
Government of India have no admin-
istrative control over them. However,
under the Government of India
Scheme for the grant of merit scholar-
ships, which are tenable at public
schools, 8 scholarships were granted
tor Scheduled Castes and Scheduled
Tribes students in 1960-61 &nd 4 in
1961-62.

Mahabharata in Persian

649. Shri Shree Narayan Das: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that a
Persian translation of the cpic Maha-
bharata done by Abul Faizi, a scholar
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during the reign of Emperor Akbar,
is in the possession of a Delhi jewel-
ler;

(b) whether any steps have bcen
taken by Government to acquire it;
and

(c) if so, the result thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) We have no information
about any translation of the Maha-
bharata by any person 2alled Abul
Faizi. Abul Fazl, the Prime Minister
of Akbar wrote an introduction to a
translation of the Mahabharata under-
taken at the request of the Emperor.

(b) and (c). Do not arise,

Regional Conference of Development
Banks

650. Shri Shree Narayan Das; Will
the Minister of Finance be pleascd to
state:

(a) the important subjects discussed
and considered and conclusions re-
ached by the Regiona]l Conference of
Development Banks held recently in
Bombay;

(b) whether Government were in
any way associated with the Con-
ference;

(c) if so, the manner of their as-
sociation;
(d) whether the recommendations

which concerned the Central Govern-
ment have been considered; and

(e) if so, with what result?

The Minister of Finance (Shri
Morarji Desai): (a) The Conference
was convencd by the Industrial Credit
and Investment Corporation of India
Limited, Bombay. Among the sub-
jects discussed were the role of en-
trepreneurship in development, identi-
fying industries for development,
technical aspects of appraising projects
for financial assistance, financial re-
sources and equity: debt ratio for De-
velopment Banks, spread on interest
rates charged and taxation problems
etc. The Conference was held for an
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interchange of views and experience
between the different corporations re-
presented and no specific conclusions
were reached.

(b) and (c). A Government official
was deputed to attend the Conference,
mainly as an observer.

(d) and (e). No formal recom-
mendations were made at the Con-
ference.

Seizure of Contraband Gold

651. Shri Raghunath Singh: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that frem
the trunk of a passenger who arrived
by sea, contraband gold worth Rs. 2
lakhs was seized by the Customs au-
thority at the Bombay harbour on the
28th March, 1962; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (d) and (b). On 28th
March, 1962, contraband gold worth
approximately Rs. 3,54,000 was seized
by the Customs authorities at Bombay
from two passengers who arrived from
Mombassa by the s.s. “STATE OF
BOMBAY”. The gold was concealed
in the false bottoms of their trunks as
well as on the person of 2ne of them.
The passengers held British Passports
issued at Nairobi. They were produc-
ed before the Chief Presidency Mugis-
trate who ordered them to be released
on bail, pending filing of a prosecu-
tion complaint.

Arrest of Pakistanl Constable at
Haridaspore

652. Shri Raghunath Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a
Pakistani armed constable belonging
to East Pakistan Rifles was arrested
at Haridaspore in 24 Parganas District
on the 1st April, 1962; and

(b) if so, the details thereof?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). A police constable of
Jessore District (East Pakistan) was
arrested at Petrapole, Police Station
Bongaon, District 24 Parganas, for
staying illegally in India. The case is
#till under investigation,
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Central Loans to States

654. Shri Harish Chandra Mathur:
Will the Minister of Finance be
pleased to state:

(a) which of the State Governments
have represented for a revision in
the terms and conditions of Central
loan to the State Governments; and

(b) what is the nature of State
Governments submission and Central
Government's reaction in the matter?

The Minister of Finance (Shri
Morarji Desai): (a) No such Te-
presentation has been received.

(b) Does not arise.
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Results of General Elections

656. Shri S. M, Banerjee: Wil! the
Minister of Law be pleased to state:

(a) whether some of the candidates
won in 1962 general elections as a
result of recounting;

(b) if so, the number of such can-
didates; and

(c) number of votes gained as a
result of recounting?

The Deputy Minister in the Minis-
try of Law (Shri Hajarnavis): (a) Yes.

(b) Three.

(¢) In one case, the returned can-
date secured a net gain of 35 valid
votes on recount; in the second case,
the returned candidate’s valid votes
were reduced by 135 and in third
case, the returned candidate gained 34
votes at the recount.

It may be added that every one of
these elections has been called in
question by means of an election pcti-
tion.
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Schold¥ships to Backward Clasg
Students in U.P,

657. Shri S. M. Banerjee: Will the
Minister of Education be pleased to
state:

(a) whether Government  have
sanctioned less amount in 1961-62
than in 1960-61 for the grant of scho-
larships to the Scheduleq Caste and
Scheduled Tribe students in U.P.;

(b) if so, the amount sanctioned in.
1961-62; and

(c) the reasons for the reduction?

The Minister of Education (Dr. K.
L. Shrimali): (a) (i) Same amount
was sanctioned for Scheduled Castes
during 1961-62 as was given in 1960-
61.

(ii) There are no Scheduled Tribes:
in U.P,

(b) and (c¢). Do not arise.

Violation of Foreign F.xchange
Regulationg

658. Shri S. M, Banerjez: Wii' the:
Minister of Finance be pleased to:
state:

(a) whether prosecution proceed-
ings have been completed against one
of the industrialists of Jagadari for
violation of foreign exchange regula-
tions;

(b) whether this industrialist is.
connected with Indian Sugar Mills As-
sociation; and

(c) if so, the name of this person?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). Adjudica-
tion proceedings were held against.
Shri D. D. Puri, who is an industrialist
of Jagadari, for violation of the pro-
visions of Section 4(1) of the Foreign
Exchange Regulation Act, 1947. The
Director of Enforcement found him
guilty and imposed a penalty of
Rs. 1,500 on him.

Shri Puri is reported to be the
Prefident of the Indian Sugar Mills.
Association.



2573 Written Answers VAISAKHA 14, 1884 (SAKA) Written Answers

U.S. Loan to India

59 J Shri P. C. Borooah:
. Shri Prakash Vir Shastri:

Will the Minister of Finance be
pleased to state:

(a) whether an agreement for a
loan of Rs. 2568 crores from the
U.S.A. to India for her economic de-
velopment was signed in March this
year; and

(b) what are the main projects for
which this amount is to be appropriat-
ed?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir. The
loan is being made available from the
rupee sale proceeds of agricultural
commodities suppliecd under the PL
480 agreement signed on 4th May,
1960.

(b) The projects, which will be
financed out of the amount available
under the loan, have yet to be for-
mally agreed upon between the Gov-
ernment of India and the U.S. Gov-
ernment.

Aid received from World
Organisation

660. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) the aid that has been received
from the World Veterans Organisation
during each year since its inception;

(b) how it has been utilised; and

(¢) how much more aid is expected
during the ensuing year?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) to (c), The Ministry of Defence
have not received any aid from the
World Veterans Federation (not Or-
ganisation). It has been ascertained,
however, that the Federation provided
the services of one Physiotherapist
from the 25th September 1955, ¢o 18th
November 1956, and of another one
from 19th January, 1957 to 3lst
October, 1959, to the All India Institute

Veterans’
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of Physical Medicine and Rehabilitat-
ion, Bombay. This Institute was then
a joint venture of the United Nations
and Allied Agencies, the Government
of India in the Ministry of Health and
the then Government of Bombay.
Bombay Municipal Corporation and
the Society for the Rehabilitation of
Crippled Children, but has now been
taken over by the Government of
India, Ministry of Health as their
subordinate office,

The All India Gorkha Ex-Service-
men’s Welfare Association which is a
member of the Federation is trying to
get some financial aid for the Poultry
Farming Scheme which they propose
to start in Dehra Dun for the benefit
of Gorkha Ex-Servicemen.

University at Kanpur

661, Shri S. M. Banerjee: Will the
Minister of Education be pl!-ased to
state:

(a) whether Government have
agreed to give financial assistance to
the U.P. Government for having a
residential University in Kanpur;

(b) if so, the amount sanctioned or
promised; and

(c) whether more Universities are
to be established in U.P.?

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir.

(b) Does not arise.
(c) There is a proposal to this effect.
Demands of All India Insurance Em-
ployees Association

662 Shri S. M. Banerjee:
* Shri K. N. Pande:

Will the Minister of TFinance be

pleased to state:

(a) whether Life Insurance  Cor-
poration has discussed the charter of
demand put forward by the All India
Insurance Employees Association; and

(b) if so, the reaction of the L.I.C.2
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The Minister of Finance (Shri
Morarji Desal): (a) and (b). Discus-
eions on the charters of demands put
forward by the All India Insurance
Employees’ Association and the All
India Life Insurance Employees’ As-
sociation are proceeding between the
Corporation and these two Associat-
ions jointly.

Accounts in Foreign Banks

663 [ 8hri S. M, Banerjee:
7 Shri Ram Sewak Yadav:

Will the Minister of
pleased to state:

Finance be

(a) whether some of the persons
have already declared their foreign
currency accounts in pursuance of the
notification issued by Government of
India;

{b) if so, the number of such
persons; and

(c) total amount revealed in
Dollars and Sterling areas?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) 950 accounts have heen declared
to the Reserve Bank of India by the
‘prescribed date ie., 12th November,
1961.

(c) The total amount heid in these
accounts is of the order of Rs. 330
lakhs out of which Rs. 161 lakhs is in
Sterling, Rs. 67 lakhs in Dollars and
the balance of Rs. 102 lakhs in other
ccurrencies.

‘Nationalisation of Private Forests m
Kerala State

f Shri Warior:
| Shri Vasudevan Nair:

Will the Minister of Home Affairs
‘be pleased to state:

644,

(a) whether Government have re-
ceived the draft of the Bill with the
object of nationalising private forests
in Kerala State; and

(b) it so, the reaction of Govern-
ment thereon?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Government have received the Kerala
Private Forests (Acquisition) BilL

(b) The matter is under correspon-
dence with the State Government.

Damage to Crops

665 J Shri Warior:
- L Shri Vasudevan Nair:

Will the Minister of ..Finance be
pleased to refer to the reply given
to Unstarred Question No. 2320 on
the 24th August, 1961 and cstate:

(a) whether any financial aid had
been sought for by the State Govern-
ments to compensate the losses sus-
tained by cultivators due to damage
to their crop on account of floods; and

(b) if so, the action taken by Centre
in the matter?

The Minister of Finance (Shrl
Morarji Desai)‘ (a) No, Sir.

(b) Does not arise,
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w1 fw

(%) wforgz e 1T 39§99
TASA § foraa wFTae e I & AR
I § frae fr ) o faaet o &
TR

(=) <t yFrea i fey 7 agt
fTe T TR & AEIT I fadT § g
& fod a1 7w o1 W § 7

TIET RATT R VST /A (o
qra) ;- (F) AT (&), FIAT THLS
®Y T @Y § FR a7 a9g T 72T 9%
<@ ¥ I

Mazagon Docks Lid.

668. Shri Raghunath Singh: Will the
Minister of Defence be pleased to
state:

(a) whether the plan of the ship
ordered to be constructed at Mazagon
Dock Ltd. at Bombay for Andaman
Service has becn examined by ex-
perts to avoid complications which
occurred with the ship  built by
Hindustan Shipyard for Andaman
service; and

(b) if 50, the result thercof?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Yes, Sir. The hull design ct the
ship, stability and hydrostatic parti-
culars have been prepared with the
assistance of a requtable forcign tirm
of consultants and the model design
of the ship has been tested in a Model
Basin in the Continent. Also the fiocd-
ing and sub-division calculations have
been approved by the  Mercantile
Marine Dept. of the Government of
India,

(b) The construction of the snip is
according to the design finalised as
described above, with the advice of
experts.

Fertilizer Plant in Madhya Pradesh

Shri Birendra Bahadur Singh:

662 : :
"\ Shrimati Maimoona Sultan:

Will the Minister of Steel and Heavy
Industries be pleased to state:

282 (Ai) L.S.D—3.

(a) whether a final decision has
been taken for the establishment of
a fertiliser plant in Madhya Pradesh
in the private sector with foreign col-
laboration;

(b) what are the getalls of the
foreign collaborators’ terms with the
private firm; and

(c) whether Government set any
target date for the setting up of the
plant?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The party who had been
granted a licence for setting up a
fertilizer factory in Madhya Pradesh
has just informed the Government
that they are unable to proceed with
the scheme as they have not succeed-
ed in securing a suitable foreign col-
laborator.

(¢) The expectation was that the
factory would be set up beforc  the
end of the Third Plan period.
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Bharatiya Gyanpeeth Seminar

J Shri Bhagwat Jha Azad:
\_Shri Raghunath Singh:

Will the Minister of Education be
pleased to state:

(a) whether the Government's at-
tention has been drawn to a seminar
organised by Bharatiya Gyanpeeth in
New Delhi;

(b) whether the decisicns arrived
at the seminar have reached the Gov-
ernment; and

671.

(¢) whether any assistance or help
has been asked for from Government
to implement the decisions?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). Government
has seen press reports on the seminar.

(¢) No, Sir.

Failures of Indian Cricket Team in
West Indies

672. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state: i M

(a) whether it is a fact that the
Indian Cricket Team which visited
West Indies recently failed in  all
the Test Matches; and

(b) it so, the steps proposed to be
taken to %etter the standard of the
game in the country?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The Board of Control for Cric-
ket in India is the body mainly res-
nonsible for promotion and develop-
ment of Cricket in the country. The
Government is always willing to assist
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the Board in every feasible manner
in its endeavours to raise the standard
of cricket. The Government of India
have already established in Patiala a
National Institute of Sports where
training  in coaching technique in
various sports ‘including cricket is
being imparted. The Institute also
makes available the services of ex-
perienced coaches for training players.

Survey of Mineral Resources of
Mysore

673. Shri Basappa: Will the Minister
of Mines and Fuel be pleased to state:

(a) whether any geological survey
of Mineral resources was carried out
in Mysore during the Second Tive
Year Plan period; and

(b) if so, the area where such sur-
vey was carried out?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir—
by the Geological Survey of India.

(b) Systematic mapping on 1:63,360
scale and preliminary mineral assess-
ment of an area of 7439 s. kms. was
carried out in parts of Chitaldrug,
Dharwar, Hassan Mandya, Mysore,
North Kanara, Shimoga and Raichur
district

Large scale mapping of an area of
276 square kms. and mineral investi-
gations were carried out in the mine-
ralised areas of Kolar, Mysore, Has-
san, Chitaldrug and Dharwar districts.

The details of the investigations
carried out by the Geological Survey
of India during the Second Five Year
Plan period are laid on the Table of
the House. [See Appendix I, an-
nexure No. 81].

Hindustan Machine Tools Ltd.,
Bangalore

(Shri Basappa:
874.{ Shri Subodh Hansda:
| Shri S. C. Samanta:
Wil] the Minister of Steel and Heavy
Industries be pleased to state:
(a) whether the Hindustan Machine
Tools Ltd., Bangalore is starting more
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new projects in
India; and

different parts of

(b) if so, how many and where?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Hindustan Machine Tools
Ltd., Bangalore proposes to set up two
new machine tool plants in the public
sector during the course of the Third
Five Year Plan. One of these will be
located in Pinjore in the Punjab.
Orders for plant and equipment have
been placed. Proposals for the second
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Coal Quota to Sugar Industry
( Shri P. C. Borooah:
679. | Shri Bhagwat Jha Azad:

1 Shri Bishwanath Roy:
| Shri A. K. Gopalan:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether Government have re-
ceived a memorandum from Indian
Sugar Mills  Association expressing
concern over the cut imposed on the
quota of coal and coke for sugar in-
dustry for 1962-63;

(b) if so, what are the main points
made therein; and

o
(c) what is the Government's deci-
sion thereon?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Yes, the Indian Sugar Mills Associa-
tion have represented to the Govern-
ment against the cut in the quota of
coa] and non-allocation of bye-product
hard coke to sugar industry,
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(c) The movement quota for-sugar
industry has been reduced from West
Bengal/Bihar and outlying coalfields,
but additional coal for this industry
would be supplied from the Assam
coalfields to the sugar mills which
are situated in U.P. and Bihar and
are served by metre gauge. The
figures of revised quota are exclusive
of the supplies which would be given
from Assam coalfields by metre gauge.
The sugar mills in Bihar can also draw
coal by road. Thus taking into ac-
count movement by rail, (including
that from Assam) and provided move-
ment by road is resorted to, the total
supplies are expected to be not less
than what they were last year.

The supply of bye-product hard coke
has been restricted to essential con-
sumers who cannot do without it. The
sugar mills 'have instead been given
bee-hive hard coke.

Delhi Police

680. Shri Birendra Bahadur Singh:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Central Government proposc to raise
the status of Delhi Police;

(b) if so, what are the changes con-
templated; and

(¢) how far these changes will
make the Delhi Police more efficient
and at par with the Police of Bom-
bay, Calcutta etc?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c¢). The matter is expected to re-
ceive consideration in due course.
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0Oil Royalty

683. Shri A. S. Saigal: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that ques-
tion of paying oil royalty to the State
Governments has not been finalised so
far;

(b) if so, what ,is the delay in its
finalisation;

(c) whether the reduction in well
head price of crude oil will drastically
result in paying royalty; and

(d) how much royaity is estimated
to be paid to the Assam State Gov-
ernment?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Wo Sir;
royalty is payable to State Govern-
ments in accordance with the Petro-
leum and Natural Gas Rules, 1959 or
the Petroleum Concession Rules, 1948.

(b) Does not arise.
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(c) The rate of royalty being a fix-
ed percentage of the well head value,
any reduction in the latter will affect
the quantum of royalty.

(d) Royaity is payablc to Assam
Government at 5 per cent of the well
head value of crude oil produced by
the Assam Oil Company and 10 per
cent of the well head value of crude
0il produced by the Oil India Ltd.
The actual amount of royalty would
depend upon thie quantities of oil
produced by the two companies.

Ph. D. to Service Candidates

684. Shri A. S. Saigal: Will the
Minister of Education be rleased to
state:

(a) whether it is a fact that no Uni-
versity allows candidates who are in
service to do Ph. D. as a private can-
didate;

(b) if so, such students who work-
ed in that particular research subject
to be taken in the field in their ser-
vice are also obstructed from getting
this advance study and knowledge;
and

(c) what action Government are
taking to provide this faciiity to cuch
service emplovees who are desirous
of taking Ph. D. in the particu'ar sub-
ject in which they work in field?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). Informa-
tion is being coljlected and will be
laid on the Table of the House.

(c) None, Sir.

Coal Production

685. Shri Morarka: Will the Minister
of Mines and Fuel be pleased to state:

(a) the production of coal in col-
lieries under National Coal Develop-
ment Corporation during the year
1961, month-wise;

(b) the despatches during the above
months; and

(¢) stocks at the pit heads at the
end of each month?
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The Minister of Mines and  Fuel
(Shri K. D. Malaviya): (a) to (¢). A
statement giving the required infor-
mation is laid on the table of the
House, [See Appendix I, annexure
No. 82].

Ecafe Report for 1961

686. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the cgbser-
vation in ¢he recent ECAFE Report
for 1961 that the “Saving facilities,
moreover, while expanding, are in-
adequate and rewards unattractive”;
and

(b) if so, what action is proposed to
be taken in the matter?

The Minister of Finance (Shri
Morarji Desai): (a) Yes.

(b) While Government do not agree
with the view expressed in the ECAFE
Report, the question of encouraging
savings is continuously under review
and measures are taken {from time
to time to improve existing facilities
for saving. Attention is invited in this
connection to paragraphs 14 and 32 of
the Budget Speech of April 23, 1962.

Territorial Army

687. Shri Daji: Will the Minister of
Defence be pleased to state:

(a) how mainy units of the Territo-
rial Army have been rvaised in the
country; and

(b) how many of these have been
raised from the State of Madhya Pra-
desh?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) It is not in the public interest to
give this information on the floor
of the House.

(b) The Territorial Army consists
of two types of units, the Provincial
and the Urban.

2. For purposes of recruitment to
Provincial units, the country has been
devided into various zones and resi-
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dents of each zone are eligible for
enrolment into the units allotted to
Laeir respective zones.

The number of Provincial units in
the zone in which the State of Madhya
Pradesh is included works out to 235
per cent of the total number of Pro-
vincial units in India.

3. Recruitment to Urban units is re-
stricted to the owns where such units
are located.

4. Number of Urban units jn Madhya
Pradesh is 1'2 per cent of the total
number of Urban units in the country.
This is principally because urban units
arc largely coacentraled in bigger
towns or where the type of personnel
required are readily available. Over
60 per cent of the Urban units are in
only six towns.

Applications under Article 72 of the
Constitution

688. Shri Shree Narayan Das: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of appiications re-
ceived, considered and finally disposed
of under clauses (b) and (c) separate-
ly of article 72 of the Constitution of
India during 1961 and 1962 so far;

(b) the number of cases in which
pardons, reprieves, respites or remis-
s'on of punishments were granted or
the sentences weré suspended, remit-
ted or commuted of persons convicted
of different offences during the same
period; and

(¢) the number of cases still under
consideration?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). A statement giving the requir-
ed information is placed on the table
of the House. [See Appendix I, an-
nexure No. 83].

Shortage of Coal in Punjab

689. Shri Bagri: Will the Minister
of Mines and Fuel be pleased to
state:

(a) how much coal was supplied to
the State of Punjab in the last threc
vears;

(b) whether it is a fact that there
is acute shortage of coal in Punjab;
and

(¢) if so, when Government pro-
pose to remove the coal shortage?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) The
figures of actual supply of coal to the
Punjab during the last three year:
arc given below:

Year Despatches
(in wagons)
1959 65,503
1960 53,101
1961 60,784

(b) There have been reports of
occasional shortéges at somc centres
in the Punjab due to difficulties of
movement.

(c) Government have already taken
certain steps such ag increasing ihe
block rakes and in BOX type wagons,
creation of coal dumps at suitable con-
suming Centres, etc., to improve sup-
plies of coal and coke to all the
States, including Punjab.

Further, Government is giving
fresh thought to all questions coin-
cerning increased production of coal
and ensuring greater satisfaction to
consumers by increasing the move-
men: by various means. Supplies to
Punjab and other States are being
kept in view in examining these
question.

Local Purchase by Workshops

690. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the amount spent for the local
purchase of stores in the following
workshops for the year 1961-62;

(i) 505 Army Base Workshop,
Delhi Cantt.;
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(ii) 510 Army Base Workshop, (d) whether Government have al-
Meerut; ready sugested to the other States to
i ?
(iii) 509 Army Base Workshop, emulate this healthy example?
Agra; The Minister of Education (Dr.
(iv) 507 Army Base Workshop, K. L. Shrimali): (a) Yes, Sir.
Kankinara; (b) The cost of the mid-day meal
is about 10-12 naye paise per child
“ Bi:fn :ﬁg;]g Base  Workshop, per day. At present the cost is met
galore; by mobilising contributions from the
(vi) 512 Army Base Workshop, local community, and the funds pro-
Kirkee; vided by the State Government, sup-
(vii) 508 Army Base Workshop. plemented by assistance where avail-

Allahabad; and

(b) what steps the Ministry of De-
fence have taken to cut down the
local purchase of stores for the De-
fence requirements?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) The total amoumt of local pur-
chase of stores in the Army Base
Workshops at Delhi Cantt. Meerut,
Agra, Kankinara, Bangalore, Kirkee
and Allahabad for the year 1961-62 is
Rs, 56 lakhs approximately.

(b) Most of these local purchases
pertain to spares for vehicles and
other equipments. Local purchase is
resorted to when the spares are not
readily available in stock in order to
avoid hold-ups in the Repair Pro-
gramme. Such purchases are res-
tricted to actual requirements and
cannot be avoided.

Mid-day Meals to Students

691. Shri P, R. Chakraverti: Will
the Minister of Education be pleased
to state:

(a) whether some States have made
arrangements for the supply of mid-
day meals to primary school stu-
dents;

(b) if so, the incidental cost that is
on the average incurred per head per
month and measures adopted for
raising the wherewithal;

(c) what is the extent of the im-
provements brought about both in the
mind and physique of the students
enjoying these benefits; and

able from outside agencies.

(c) No detailed studies have yet
been made; but it is obvious that a
programme of mid-day meals will
have 3 healthy effect on the mind and
body of the students.

(d) Efforts are being made to ex-
pand this programme in all parts of
the country.

Labour and Social Welfare Camps

692. Shri P. R. Chakraverti: Will
the Minister of Education be pleased
to state:

(a) the arrangements that have
been made in organising labour and
social service camps for under-Gradu-
ate students of universities;

(b) what has been the response so
far received from teachers and stu-
dents; and

(c) whether such voluntary parti-
ripation rather than the introduction
of any form of compulsion will be
effective?

The Minister of Education (Dr.
K. L, Shrimali): (a) No special ar-
rangements have been made for or-
ganising Labour and Social Service
Camps for under-Graduate students,
though whenever such camps are or-
ganised under the scheme of the
Ministry of Education, under-Gradu-
ate students are free to join them.

(b) Does not arise, as no special
camps are organised for under-Gradu-
ate students and teachers.
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(c) Does not arise.

National Discipline Scheme in Delhi
693. Shri Bishwanath Roy: Will the

Minister of Education be pleased to

state:

(a) whether the National Discipline
Scheme has been started in the
Higher Secondary Schools at Delhi or
New Delhi; and

(b) if so, whether any work of
physical labour has been prescribed as
compulsory for the school students?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) No, Sir.

Law and Order Situation in Hill
Areas of Manipur

694. Shri Rishang Keishing: Will
the Minister of Home Affairs bc
pleased to state: ’

(a) whether it is g fact that the
law ang order situation in the hill
arcag of Manipur specially Ukhrul
and Tamenglong sub-divisions has
deteriorated much after the last
Gencral Election; and

(b) if so, the security measures
Government have taken there?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No. There was some increase in
Naga hostile activity just before the
recent General Elections, The law
and order situation in these areas has

shown markeq improvement since
then.

(b) The orders under Section 3 of
the Armed Forces (Assam and Mani-
pur) Special Powers Act, 1958, dec-
laring Ukhrul, Tamenglong and Mao
Maram  sub-divisions as disturbed
areas have been extended up till the
end of May 1962 as a precautionary
measure. The West Bengal Security
Act, 1950, has also been extended up
till the enq of May 1962 ag a pre-
cautiionary measure, The West
Bengal Security Act, 1950, has also
been extended to Manipur, to enable
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the Administration to take effective
measures against the activity of Naga

hostiles, Security forces are carry-
ing out intensive patrolling.

Repeal of Hill Village Authority Act

695. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
tr.bal people of Manipur have repre-
seated to the local Government as
well as the Government of India for
repeal of the Hill Village Authority
ACt; - llnxﬁ,(

(b) if so, whether any step has
been taken to that end; and

(c) if not, whether any other step
has been taken?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) and (c)., The matter is under
consideration.

The Winter anq the Hill Allowances
to Manipur Schools

696. Shri Rishang Keishing: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that Mani-
pur Administration accepted to grant
the Winter and the Hill allowance to
all schools in the triba]l gareas of
Manipur which are receiving grants
in the 90 per cent deficit grant
system,;

(b) whether it is also a fact that
the Manipur Territorial Council, as
directed by the Manipur Administra-
tion, submitted the estimated amount
of the allowances for the year
1961-62;

(c) if so, why the schools have
not been paid the allowances up till
now; and

(d) whether payment of the allow-
ances will be expedited in view of
the critical financial position of the
schools?
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The Minister of Education (Dr.
K. L. Shrimali): (a) to (d) The
information is being collected from
-the Manipur Administration and will
be laid on the Table of the Lok Sabha
in due course.

Elementary S:hool Teachers

697. Shri Yallamanda Reddy: Will
the Minister of Education be pleas-
ed to state:

(ay whether it is’a fact that all
India Primary Teachers’ Federation
has made representation to Govern-
ment reguesting to enfranchise ele-
mentary school teachers in the elec-
tions to the legislative councils from
the teachers constituency; and

(b) if so, action taken or proposed
to be taken in the matter.

The Minister of Education (Dr.
K. L. Shrimalf): (a) Yes Sir.

(b). The Government of Indi.a do
not consider the suggestion feasible.

Grants Commission for Secondadv
Education

698. Shri Yallamanda Reddy: Will
the Minister of Education be pleased
to state:

(a) whether the All India Federa-
tion of Educational Associations has
recently requested Government to
constitute a Grants Commission for
Secondary Education; and

(b) if so, the action taken in this
regard?

The Minister of Education (Dr.
K. L. Shrimali): (a). No. Sir, but
this point was raised in the Memo-
randum of the All India Secondary
Teachers’ Federation.

(b) The suggestion is not consider-
ed feasible.

Election Expenditure in Punjab

699. Shri D, C. Sharma: Will the
Minister of Law be pleased to statc:

(a) the amount of money that has
been spent to conduct the Lok Sabha
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elections in Punjab helq in February,
1962;

(b) whether the entire amount was
borne by the State Government; and

(¢) if not, what was the amount
con.ributed by the Central Govern-
ment?

The Deputy Minister in the Minis-
try of Law (Shri Hajarnavis): (a)
As the General Elections have just con-
cluded, it will take some time for the
Government of Punjab to collect and
compile the figures of expenditure in-
curred on the conduct of Lok Sabha
clections in Punjab held in February,
1962, from the various district autho-
rities concerned.

(b) and (¢). The entire amounts
is to be borne initially by the State
Government, The Central Govern-
ment’s share, i.c. 50 per cent, will be
reimbursed {o them in due course.

Post Matric Scholarships to Backwarad
Clasg Students

700. Shri Jena: Will the Minister
of Education be pleased to state:

(a) whether the quantum of Post
Matric Scholarships paid to Backwara
Class students belonging to the same
standard in different States i; tne
same as previously when the scholar-
ships were awarded by the Central
Government; and

(b) if not, the States awarding
minimum and maximum of such stip-
ends to students studying in the same
standard?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) Does not arise.

Fourth Steel Plant

[ Shri Warior:
701, { Shri Vasudevan Nair:
[ Shri M. K. Kumaran:

Will the Minister of Steel an4
Heavy Industries be pleased to state:
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(a) whether the recent increase 1.
the price of steel in the United States
will adversely affect our irport or
that material from America;

(b) whether the cost of the fourth
Steel Plant at Bokaro wiii gc up as
a result of th« above; and

(c) the extent to whica the differ-
ence in prices will work out in terms
of our imports for the Thira Five
Year Plan?

The Minister of Steel and Heavy
Industries (Shri C. Subramanjam):
(a) to (¢). Increase in pricc anncuncead
by the U.S. Steel Mills has been re-
sciided and thercfore the issuc ra.sed
does not arise.

Income of Canteen Stores Deptt.
(India)

702. Shri U. M. Trivedi: Will the
Minister of Defence be pleased to
state:

(a) the net income of the Canteen
Stores Department (India) during the
years 1950 to 1960;

(b) what income tax has been paid
by the Cantcen Stores Department
(India) from 1950 upto 1960;

(c) whether Government have for-
mulated any scheme to run this essen-
tial service cfficiently and economic-
ally; and

(d) if so, the details thereof?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) The net income of the Canteen
Stores Department (India) for the
years 1950—60 is as given below:—

Rs. As. Ps.
1950-5T . 19,42,I180 4 9
1951-52 23,14:776 1 ©
1952-53 21,39,666 0 o
1953-54 19,52,837 0 ©
1954-55 . 19,63,073 0 ©O
1955-56 . 14,58,442 0 ©
1956-57 16,72,433 0 ©
1957-58 18,01,840 0 ©
1958-59 22,47,822 0 ©O

7959-60 26:39;318 o o

1960-61 37,09,753 © ©

(b) Canteen Stores Department
(India) is not liable to pay income
tax.

(¢) and (d). Canteen Stores Depart-
ment (India) is being run as efficiently
and economically as possible under the
overall supervision of a Board of Con-
trol with high ranking representatives
of the Ministries of Defence and
Finance (Defence) and Services Head-
quarters as its Members.

Survey of Indian Projects

703. Shri S. M. Banerjee: Will the
Minister of Scientific Researcn and
Cultural Affairs be pleased to staic:

(a) the total number of projects
with their names in waich Survey of
[udia is allotted the survey worg dur-
ing the Third Five Year Plan:

(b) the amount sanctioned fzr such
survey works; and

(c) the amount spent so fa.’

The Deputy Minister in the Ministry
of Scientific Research and Cultural
Affairs (Dr, M. M. Das): (a) A list
of projects for which Surveys have
been taken up during 1961-62 is laid
on the Tab.e, [See Appendix I, ann-
exure No. 48]. Details of projects sur-
veys to be undertaken during the re-
raaining period of the Third Plan are
vet to be finalised by indenting agen-
cies.

(b) The expenditure on project
surveys is met from within the nor-
mal budget of the Department and
scparate allocations are not sarction-
ed.

(c) Rs. 27.58 lakhs during 1961-62.

Compensation for Acquiréed Land in
Deosole

704. Shri Maheshwar Naik: Wil the
Minister of Defence be plepsed to
state:

(a) whether the owners cf ‘and
which was acquired in Deosole in tne

erstwhile State of Mayurbhanj during
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the second Worid War for coastruc-
.on of an air base by the Defence
Department have been fully comper:-
saled,

(b) to what purpcse these land and
siructures have becn or are propused
t> be put now that hc lanas  hLave
vee.i abandoned;

(¢) whe.her any arrears of compen-
zation to the owucrs of lands  are
siili outsianding; auna

(d) if so, what action is being taken
for clearance thercof?

The Minister of Stale in the Minis-
uy of Defence (Shri Raghuraisaiah):
(a) Certain lands for Amarda Road
Air Field in village Deosole wcre re-
quisitioned during the last war. No
land has, however, bee:n acynired s
jar. The question of paym:at of
compensation for acquisition does not,
therefore arise at present.

(b) The possibiiity of using the
Air-field -is under consideration cf
Government.

(c¢) and (d). The local civil autho-
rities are competent to make payment
of recurring compensation for requisi-
tioned lands. Suitable instructions
have also been issued to clear the
arrears, if any, of recurring com-
pensation.
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Primary Education for
Tribal Children

708. Shri H. C. Soy: Will the
Minister of Education be pleased ‘o
state:

(a) what the number of tribnl
students have been during the First
and Second Five Year Plans and the
first two years of the Third Five Year
Plan, State-wise, for the whole of
India;

(b) what expenditure, if auy, has
been incurred by the Ceniral Govern-
ment and State Governments durirg

th» same period to see that the trital
children get the benefit of being
imparted primary education in their
own tribal languages; and

(c) wheth.r Government propose to
re-orient syllabus to suit the needs of
tribal children?

The Minister of Education (Dr. K, L.
Shrimali) (a) to (c). Information is
is being collected from the State Gov-
ernments and Union Territories and
will be placed on the table of the
House in due course.

Oil Refinery in Cauvery Basin

709. Shri Umanath: Will the Minis-
ter of Mines and Fuel be pleas<d ‘o
stato:

(a) whether there is any proposal
for the starting of an oil refinery in
the Cauvery basin of Madras State
to be included in the Third Five
Year Plan; and

(h) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Wo, Sir.

(b) Does not arise.

Geological Survey in Ramanathapuram

710. Shri Umanath: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether any geological survey
has been undertaken in Ramanatha-
puram District of Madras State; and

(b) if so, itg details and the result
so far?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Yes, Sir. Systematic geological map-
ping of Ramanathapuram district was
completed by the Geological Survey
of India during 1948 to 1956. The
following minerals were recorded.

Building Stones.

The following occurrences were
located:

Quartzite occurrence near Kumudi;
gneisses from Kaviadipatti; Calcareous
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sandstone at Terka Narippaiyur; gneis-
ses at Manamadurai; gneisses at
Varappur granite and gneisses at
Poonamararavatti granite and gneiss
at Pulangurichi; gneiss at Thenimalai;

gneiss around Kunnakkurli and Pil-

layarpatti; charnockites at Kambanus.
Kanpur:

The following kankar
are recorded:—

occurences

Kovilankulam; Pullandai: Perun-
ali.

Gypsum:

Near Avattandai, Kokkadi, Peraiyur
and Appanur gypsum occurs in minor
quantities in the saline black soils.
The reserves of Kokkadi-Avattandi
area were estimated at 23.000 tonnes
and that of Periyar area at 350 tonnes.
The occurrences at  Ariyanavaram,
Appanur, Oppilan, Muttuchellayya-
puram and Krishnapuram are not of
economic Importance.

Tile Clay:

Small occurrences of tile clays are
recorded south-east of Manamadurai.
They are locally used for the manu-
facture of earthern ware.

Coral Lipmestone deposits:

Coral reef limestone deposits are
noted in the northern portion of
Rameswaram island.  The minimum
reserves are estimated at 5 million
tonnes of limestone suitable for
cement manufacture.

Ochres:

Yellow and red clays are being dug
from many small pits north of
Anavari village. These clays are grit-
ty and are not suitable for the manu-
facture of paints.

The yellow shales near Sivaganga
are found to be suitable as ochres in
the manufacture of paints. The re-
serves are estimated at 2.78 million
_ tonnes. Yellow and red shales also
occur at Ramachandrapuram, Uruli,
Nattarasankottai, Kusvan Udaippur
and at Vittaneripudukkudi.
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Tourmaline:

Tourmaline bearing pegmatites are
recorded at Pudur and Varappur. But
they are of no use.

Clays:

White and buff clays near Mu‘.tu-
patti and Madalampatti are worta
bearing considered for ceramic mater-
ials.

Iron ore:

Small lenscs and pockets of muag-
netite (iron ore) occurring in gneisses
are recorded at 2.5 kilometres south-
west of Elayirampannai. These are
uneconomic.

Limestone:

The following crystalline limestone
deposits were noticed.

Locality Reserves Quality

tons tonnes

Pandalkudi 340,000 345,000—Cement grade
Alangulaum—200,000 203,000—Gradec  not

Kallamanikkanpatti 100,000 101,000—
available

Geological Survey in
Maharashtra.

711. Shri D. R. Chavan: Will the
Minister of Mines and Fuel be
pleased to state:

(a) whether geological survey has
been undertaken in the District of
Ratnagiri, Kolaba and Kolhapur of
the Maharashtra State; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): A statemcut
giving the required information is laid
on the Table [See Appendix I,
ennexure No. 86

Labour in Tea Gardens of Assam
712. Shri Basumatari: Will the

Minister of Home Affairs be pleased
to state:
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(a) whether Government of Assam
made any recommendation to accept
the labour people in the tea gardens
of Assam (those who are tribals in
their respective original States) as
more backward and sanctioned some
amount for their educational a.d
other development; and

(b) if so, the reactions of the Gov-
ernment of India thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No such recommendation has heen
received by the Government of Irdia.
The State Governments are constitu-
tionally competent to define who the
socially and educationally backward
classes (these are known as ‘other
backward classes’) are, and they have
done so. The category of persons re-
ferred to in the question comes with-
in the definition of ‘other backward
classes’ in Assam. ’

In the Third Five-Year Plan of
Assam, Rs. 35 lakhs have been pro-
vided for schemes of education or
the benefit of ‘other backward classzs’.

(b) Does not arise.

Pay Scales of Employees of Tripura

713. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased to
state:

(a) whether Tripura Administraiion
have introduced West Bengal Sca'es
of Pay for a section of employees of
Tripura;

(b) whether Tripura Administration
have received any instruction fiem
Ministry of Home Affairs to revisc the
‘pay scale of Tripura making it at par
with West Bengal Scales of Pay; and

(c) if so, what are the reasons for
delay in implementing the decision of
the Ministry of Home Affairs in res-
pect of all categories of employees of
Tripura?

The Minister of State in the Minis-
try of Home ‘Affairs (Shri Datar):
(a) to (¢). The scales of pay of the
employces of the Tripura Adminit-
sration are generally based on the

pattern of West Bengal Scales of Pay
for the equated posts. Ordzrs revis-
ing the scales of pay of the Adminis-
tration’s employees on that basis,
were issued in 1961. The West Bengal
Governmont have since again revized
the scales of pay of their employ-ees.
The Tripura Administration have been
asked to formulate their propcsals
for the revision of the scales of pay
of various posts on the basis of latest
scales of pay of the Wcst Bengal em-
ployees.

Compulsory Primary Education
in Madras

715. Shri Elayaperumal: Will the
Minister of Education be pleased to
state:

{a) whether Government of Madras
have asked the Centre for assistance
in the matter of expansion of fyea and
compulsory primary education in
Madras; and

(b) if so, what help is given or is
proposed to be given in this regard?

The Minister of Education (Dr.
K. L. Shrimali): (a) In accordat.ce
with the existing procedure for sarc-
tioning central assistance for schemes
included in the third five year plans
of the State Governments, it is uot
necessary for any State Governmunt
to ask for such assistance. A part of
the admissible assistance is automati-
cally released as “Ways and Means
Advances” and the final payment
sanction is issued on receipt of ux-
penditure figures from the State Gov-
ernments.

(b) The pattern of central assistance
for schemes relating to elementsry
education is as follows from 1962-63
onwards:—

(1) Special schemes relating to
girls’ education. —Grant—100%

(2) Teachers’ training —Grant—

100%

(3) Appointment of
teachers for primary
Grant—5097,

additional
schools.
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(4) Scholarships for primary gchool
students. Grant—75%

All other educational Schemes also
part:ipate in the block central assis-

tance which is given for the plan as
a whole.

Amount spent by Madras Government
for Welfare of S.C. and ST.

716. Shri Elayaperumal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any amount was sur-
rendered as unspent by the Madras
Government in 1959-60 and 1960-61
under the State and Centrally spon-
sored programmes for the Welfare of
the Scheduled Castes and Scheduled
Tribes; and

3

(b) if so, what is the total amount
year-wise?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being col-
lected and will be laid on the table
of the House as soon as it is available.

All India Service Officers

717. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) what action has been taken
against the All India Cadre Officers
against whom strictures were passed
by Court in connection with the case
of Mr. Grewal of Indian Police Ser-
vice (Punjab);

(b) whether Mr. Grewal has been
re-instated and if not, the reasons
therefor; and

(c) what is the nature of the charges
for which departmental enquiry was
to be held?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) The Government of Punjab have
appointed a retired Chief Justice -~
the Oudh High Court to inquire into
the charges framed against an I.P.S.
Officer against whom strictures were
passed by the Court in conagciion
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with the case of Shri Grewal of the
Indian Police Service (Punjab).

(b) Ne; the oral inquiry is in pro-
gress.

(c) The charges relate to certain
alleged misconduct committed by Shri
Grewal including mis-use of official
position, falsification of Government
documents, claiming of false T.A. and
mis-appropriation of Governmant
petrol.

Retirement Age of High-Court Judges

718, Shri A. V. Raghavan: Will the
Minister of Home Affairs bc oleased
to state:

(a) whether the Government of
India propose to amend the Constitu-
tion to raise the retirement age of
High Court Judges from 60 to 62; and

"(b) if so, whether the opinions of
the Bar Associations were taken into
consideration?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes,

(b) No.

Deputy Commercial Tax Officers of
Madras State

719. Shri N. Sreekantan Nair: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Deputy Commenrcial
Tax Officers of Madras iState have
been equated with the I Grade Sales
Tax Officers of Travancore-Cochin in
the integration of Services;

(b) whether, prior to integration,
the 1 Grade Sales Tax Officers of
Trayancore-Cochin were Gazetted
Ocers, while the Deputy Commercial
Tax Officers of Madras State werce
non-Gazetted Officers;

(c¢) what were the recommendations
of the Chatterjee Committee regard-
ing the II Grade Sales Tax Officers of
Travancore-Cochin and the Deputy
Commercial Tax Officers of Malabar
area in Madras;
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(d) whether the Assistant Sales Tax
Officers of Travancore-Cochin  Area
have been equated with the Upper
Division Clerks of Malabar area of
the Madrag State; and

(e) if so, on what grounds?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) Yes,

(c) The equation recommended by
the Chatterjee Committee, inter-alia,
was:—

Sales Tax Officers Deputy Commercial

Grade I (Rs. Tax Officers
(200—300) y (Rs. 200—300)

Sales Tax Officers

Grade IT (Rs. |

150—250) J

(d) No.

(e) Does not arise.

Angi Tribes of Andaman

720. Shri Basumatari: Will ihe
Minister of Home. Affairs be pleased
to state:

(a) Whether it is a fact that the
Angi tribes of Andaman are still com-
plctely backward;

(b) if so, whether any scheme has
been drawn by the Government to re-
habilitate them properly; and

(c) whether any suggestion has
been made by the Chief Commissioner
to send some batch of social workers
there to work among them?

The Minister in the Ministry of
‘Home Affairs (Shri Datar): (a) Yes,

the Onge (not Angi) tribes is back-]

ward.

(b) Yes. The Third Five Year Plan
has schemes for coconut cultivation
and plantation of fruit trees etc., and
for presentation of gifts of cloth, fcod
articles, axes, fishing hdoks, buckets
etc. Some wells and model huts have
been already : constructed. Seasonal
dispensary also functions every year
during fair weather.

382(Ai)LS—4.

(c). No. The work of welfare is
looked after by the officer in charge
of anthropological survey.
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12:07 hrs.
OBITUARY REFERENCE

Mr, Speaker: I have to inform the
House of the sad demise of Shrimati
Kesar Kumari Devi who passed away
on the 3rd May, 1962 at Raipur at the
age of 57.

Shrimati Kesar Kumari Devi was a
sitting Member of this House from
Raipur  constituency of  Madhya
Pradesh. She was also a Member of

the Second Lok Sabha.
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|Mr. Speaker.]

We deeply mourn the the loss of
Shrimati Kesar Kumari Devi and I
am sure the House will join me in
conveying our condolences to the
bereaved family.

It is all the more tragic because that
lady took her oath so lately an: join-
ed this Lok Sabha perhaps with some
hopes, and we had also hopes that she
would make useful contributions and
serve the country for some time.
Death has taken all that away. It is
a tragic thing.

May I request the House to stand in
silence for a short while to express its
SOTTOW.

The Members then stood in silence
for a short while.

12:08 hrs.
PAPERS LAID ON THE TABLE
ANNUAL REePORT OF THE FERTILIZER

CORPORATION OF INDIA LIMITED AND
REVIEW BY THE GOVERNMENT ON
THE WORKING OF THE CORPORATION.

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Sir, I beg to lay on the Table a copy
each of the following papers:

(i) Annual Report of the Ferti-
lizer Corporation of India
Limited, New Delhi for the
year 1960-61 along with the
Audited Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon under sub-section (1)
of section 619A of the Com-
panies Act, 1956,

(ii) Review of the Government on
the working of the above
Corporation.

[Placed in Library. See No. LT-
76/621.

NorrFicATIONs RE:  DELH1  (URBAN
AreAs) TENANTS’ RELIEF RULES AND
DeLnr Lanp Howping (CEILING)
RuLes, 1961.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
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1 beg to lay on the Table a copy each
of the following Notifiacations: —

(i) Notification No. F. 3-A/LRO/
61 published in Delhi Gaezette
dated the 4th December, 1961
containing the Delhi (Urban
Areas) Tenants’ Relief Rules,
1961, under sub-section (2) of
section 8 of the Delhi (Urban
Areag) Tenants' Relief Act,
1961. [Placed in Library. Sece
No. LT-77/62].

(ii) Notification No. F.63/LRO/
61-62/178 published in Delhi
Gazette dated the 5th  April,
1962  containing the Delhi
Lang Holdings  (Ceiling)
Rule ", 1961, under sub-
section (3) of section 27 of
the Delhi Land Holdings
(Ceiling) Act, 1960. [Placed
in Library. See No LT-78/62]

12.09 hrs.
MESSAGE FROM THE PRESIDENT

Mr, Speaker: I have to inform the
House that I have received the follow-
ing message from the President dated
3rd May, 1962:

“I have received with great
satisfaction  the expression of
thanks by the Members of Lok
Sabha for the Address I delivered
to both the Houses of Parliament
a sembleqd together on the 18th
April, 1962.”

12.094 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narain Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com-
mencing Tth May, 1962, will consist
of—
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(1) General Discussion of
General Budget for 1962-63.
(2) Discussion and voting on the
Demands for Grants relating
to the Ministry of Community
Development and Co-opera-
tion,

I may also inform the House that
the discussion and voting on the
Demands for Grants relating to the
various Ministries will be taken up
in the following order: —

Community Development and Co-
operation.

External Affairs.

Mine; and Fuel.

Steel and Heavy Industries,

Irrigation ang Power.

Transport and Communications.

Food and Agriculture,

Scientific Research and Cultural
Affairs,

Health.

Education,

Information and Broadcasting.

Law.

Defence.

Works, Housing and Supply.

Home Affairs,

Labour and Employment.

Commerce and Industry.

Finance.

Shri Hari Vishnu Kamath (Hoshan-
gabad): In this connection, Sir, may I
request that the order of sequence
suggested by the Minister of Parlia-
mentary Affairs be strictly adhered to
and not deviated from at short notice
as has happened in the past?

Mr. Speaker: We discussed that in
the Business Advisory Committee anc
the Minister has given that assurance
that as far a; possible it will be ad-
hered to.

Shri Satya Narayan Sinha: As far
as possible it will be adhered to un-
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less some unforeseen things happens.
But generally we will adhere to it.

Shri Hari Vishnu Kamath: General-
ly?

Shri Satya Narayan Sinha: Yes.
12.20 hrs,

*DEMANDS FOR GRANTS (RAILWAYS)—
Contd.

Mr. Speaker: The House will now
take up discussion and voting on the
remaining Demands for Grants in
respect of the Budget (Railways) for
1962-63. The time allotted is three
hours, I think the Hou e would agree
that we might take this business up
to 3 O’clock and finish it and then
take up non-officia] business.

Demanp No. 2-——MISCELLANEQUS
EXPENDITURE

Mr Speaker: Motion moved:

“That a sum not exceeding
Rs, 2,10,11000 be granted to the
president to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in re pect
of ‘Miscellaneous Expenditure’.”

DEMAND No. 3—PAYMENTS TO
WORKED LINES AND OTHERS

Mr Speaker: Motion moved:

“That a sum not exceeding
Rs. 21,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1963, in respect
of ‘Payments to Worked Lines and
Cthers’.”

DEMAND No. 4—WORKING EXPENSES—
ADMINISTRATION
Mr. Speaker: Motion moved:
“That Aa sum not exceeding

Rs. 31,88,34,000 be granted to the
President to complete the sum

*Moved with the recommendationsof the President.
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in respect
of ‘Working Expenses—Adminis-
tration’.”

DEMAND No. 5—WORKING EXPENSES—

REPAIRS AND MAINTENANCES

Mr Speaker: Motion moved:

“That a sum not exceeding
Rs, 101,03,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
men during the year ending the
31st day of March, 1963, in respect
of ‘Working Expenses—Repairs
and Maintenance’.”

DEMAND NoO. 6—WORKING EXPENSES—

OPERATING STAFF

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 62,07,77,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Working Expenses—Ope-
Operating Staff.”

Demanp No.
OPERATION (FUEL)

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 62,02,97,000 be granted iz the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Working Expenses—
Operation Fuel'.”

MAY 4, 1962
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DEmMAND No. 8—WORKING EXPENSES—

OPERATION OTHER THEN STAFF AND
FueL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 20,97,13,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay=-
ment during the year ending the
31st day of March, 1863, in res-

pect of ‘Working Expenses—
Operation other than Staff and
Fuel”

DeEMAND No. 9—WORKING EXPENSES—

MiscELLANEOUS EXPENSES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,60,16,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Working Expenses—

) "

Miscellaneous Expenses’.

DEMAND No. 11—WORKING EXPENSES—

LAROUR WELFARE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9.34,41,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Working Expenses—
Labour Welfare'.”

DeMAND No. 11—WORKING EXPENSES—

APPROPRIATION TO DEPRECATION
RESERVE FUND

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 50,25,00,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which wi!l come in course of pay-

for Grants (Railways) 2616
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ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Working Expenses—Ap-
propriation to Depreciation Rs-
serve Fund'.”

DeMAND No. 12—PAYMENTS TO GENERAL

REVENUE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 81,85,34,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, th res-
pect of ‘Payments to General Re-
venues'.”

Demanp No. 13—Open LiNne WORKS

(REVENUE) —LABOUR WELFARE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 1,11,53,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Open Line Works (Re-

(1)

venue) —Labour Welfare’.

DEMAND No. 14—OpeN LINE WORKS

(REVENUE) —OTHER THAN LABOUR
‘WELFARE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,25,59,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of Open Line Works (Re-
venue) —Other than Labour Wel-

(1

fare’.

DemMAND No. 15—CONSTRUCTION OP
NEw LINES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 38,69,41,000 be granted to the
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President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Construction of New

)

Lines’.

DEMAND No. 16—OPEN LINE WORKS—

ADDITIONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,68,28,00,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Open Line Works—Ad-

IRH

ditions’.

DEmAND No. 17—OPEN LINE WORKS—

REPLACEMENTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 83,96,31,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Open Line Works—Re-

y 9

placements’.

DEMAND No. 18—OpEN LiNE WORKS—

DEVELOPMENT FUND
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,23,50,000 be granted to the
President to complete the sum ne=
cessary to defray the charges
which will come in course or pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Open Line Works—Deve-
lopment Fund'’.”

DEMAND No. 20—APPROPRIATION TO
DEVELOPMENT FuUND

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,21,97,000 be granted to the
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President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1963, in res-
pect of ‘Appropriation to Develop-
ment Fund'.”

Shri Nambiar (Tiruchirapalli): 1
have given notice of about 30 cut
motions, coming under the three main
groups, namely, working expenses, ad-
ministration and staff (operating) and
labour welfare. Yesterday, we heard
the hon. Railway Minister saying that
rule 149 of the Railway Establishment
Code is not used against any trade
union movement or for any political
purposes.

Mr. Speaker: There is one thing
which I might say just now. The hon.
Member referred to the cut motions.
Those hon. Members who want to
move their cut motions may kindly in-
timate the table the number of the
cut motions they are anxious to move.

Shri S. M. Banerjee: We have al-
ready done that,

Mr. Speaker: That is all right
Those who have not given notice so
far may now do so. Because are
taking these three demands, it would
be preferable if they specify the
numbers.

Shri Nambiar: The hon. Minister
said yesterday that rule 149 would
not be used for political purposes or
against trade union activities. If that
is the position, then I would suggest
that he may refer all the cases that
are brought to his notice to a tribunal
which will satisfy us as well as the
employees concerned. Now there is
terror in the minds of the railway
employeeg that for any and every rea-
son this rule 149 would be applied
and I hope the hon. Railway Minister
will look into it and allay the reason-
able fears of the railway employees.

I would like to refer to the non-
confirmation of employees in various
departments like accounts, traffic,
transport, engineering etc. Those
employees who have put in more
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than five to eight yearsg of service are
still kept unconfirmed even though
there are a lot of permanent vacan-
cies. Instead of confirming those
temporary employees in those perma-
nent vacancies what they generally do
now is to engage casual labour at the
market rate of Rs. 1/8 or Rs. 2 per
day, and in the name of economy it is
being encouraged right through. I
know of instances where casual labour
are sent on the locomotives even
though they have no experience of
maintenance, running or operation of
locomotiyes which is likely to result
in many accidents. I hope the hon.
Minister will kindly look into these
things and see to it that no casual
labour is employed on such impor-
tant works. There is a general ban
against the recruitment of labour in
workshops and loco-sheds, which was
confirmed by the Minister in answer
to a question the other day, and that
is being strictly employed by work-
shops in Golden Rock, Perambur and
Hubli in the Southern Railways.

Then I come to the short supply of
materials. Materials like bolts and
nuts, wooden or iron sleepers and
many other such elementary things
which are required for the mainte-
ance of the railways are in short
supply. I know specific cases where
locomotives that are to go to take a
train immediately have taken mate-
rials from another locomotive that has
come to the shed and adjusted after-
wards, resulting in both the locomo-
tives going out of order very soon;
apart from the extra labour and
heavy burden put on the staff, such
locomotives often fail in the lines re-
sulting in accidents. I know many
such instances. I would request the
hon, Minister, who is new to the rail-
way administration and railway trans-
port, to kindly look into these things,
not basing his conclusions entirely on
the reports that he gets from the Rail-
way Board or the officialy below,
because there are certain things,
certain true facts, which those re-
ports would not reveal.

In this connection T want to bring to
the notice of the House one report
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which I have got from Dhanbad re-
lating to the accident that we had re-
cently. I got a letter from the Com-
munist Party office. It is from a very
reliable source. The Secretary of the
Party writes to me on the 30th April
1962 saying that the accident that we
had at the leve] crossing at Dhanbad
was a very serious accident and the
number of passengers involved was
about 70 to 80. The bus as well as
the electric supply truck also got in-
volved. The death roll that has been
given is not correct.

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): What is the death roll a -
«ording to him?

Shri Nambiar: It will be about 40.
‘Shri Shahnawaz Khan: No,

Shri Nambiar: Not only that, as a
result of that accident a high tension
electric wire of 25,000 voltage that
was there was broken and many per-
sons who went there to rescue the
people got electrocuted. These are
the facts. These will come out in
the enquiry.

Here I mention all this because the
wagong that were used were out of
order. They were condemned ones.
Seven wagons got involved in it. They
did not have the necessary brakes.
‘"They did not have the necessary cer-
tificate for road usage. These wagons
were condemned but were used only
the previous day. I submit that they
did not possess the certificate from
the Train Examiner which is neces-
sary. I {would also add that these
wagons did not have hose pipes,
siphon pipes or brake blocks.

Further, this is not the first acci-
dent of this type there. On the same
line this is the third accident. The
two accidents which we had pre-
viously did not result in any loss of
life and the Railway officials did not
care seriously about them. Only a
week prior to this accident there was
an exhibition or demonstration at the
same level crossing. They had the
idea of bringing an automatic gate
with a track circuiting system which
‘wag found to be very useful and ne-
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cessary. But I do not know whether
this idea of changing this gate into
that is finally agreed upon. There was
also a demand for an overbridge which
was long pending. It was also ne-
glected by the Railway officials.

This accident at Dhanbad requires
not only a departmental enquiry but
must have a judicial enquiry of the
sort that we had in regard to the
Arijyalur accident because it reveals
the uttér carelessness and indifference
of officialdom, of the officials that are
concerned. This also would reveal a
lot of instances of bad maintenance,
neglect and indifference. If it is not
curbed even at this stage, I submit,
severa] more accidents of this type
would occur.

I had the good fortune or the mis-
fortune of taking part in the enquiry
that was held immediately after the
Ariyalur accident. The enquiry con-
tinued for 13 months and wag con-
ducted by an eminent judge of the
Calcutta High Court. There was a
report even. But unfortunately the
main recommendations were not im-
plemented. Not only that, the officials
who were found guilty of neglect
were not punished cven. I know the
Engineer, the Assistant Engineer and
the PW Inspector against whom there
were strictures by the Judge. Un-
fortunately I could noet come to the
last Parliament and pursue the mat-
ter. Till I was here I pursued the
matter and in the reply given to me
they said that they would look into it,
but cverything went off quietly and
these officials have even got their pro-
motions today. I would request the
hon. Minister to go into these cases.

Many of these accidents are due to
bad maintenance ag also due to short-
age of staff. This I reiterate. I want
to see that such sort of accidents are
stopped and our passengers go in the
trains with confidence. That is why
I reiterate it here.

Coming to other points about labour
welfare, there are a few more points.
Shortage of housing: this is a very
chronic disease in the case of rail-
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waymen. We have 11 lakh railway-
men. We do not have even 15 per
cent of them with quarters. At this
rate of construction, it will take at
least a century for us to give quarters
to all these railwaymen. I would re-
quest that the co-operative housing
system be introduced. There are waste
lands,—a lot of land—in the railway
A and B class areas which could be
used. The railway employees can be
given loans or subsidies and they may
be encouraged to construct houses.
Many of them would come forward to
construct houses. In that way, ways
and means can be found to reduce this
difficulty.

The question of increase of house
vent for railwaymen is creating a lot
of discontent among the railwaymen.
Thess houses were constructed during
the British days, 25 years or 30 years
back. Without any improvement what-
soever, for the simple technical rea-
son, the house rent of the railway em-
ployees has been increased tenfold,
five-fold. 1 know houses, the rent of
which was Rs. 6 a few years back, are
now charged Rs. 24. There are ins-
tances which go even beyond that.
The justification given is that in the
Railway Convention Committee and
in certain Railway enquiry commit-
tees, there was a recommendation that
railway houses should be charged at
the rate of 4 per cent on the capital
cost. Due to that, the Railway ad-
ministration has brought this into ef-
fect and charged the railwaymen so
heavily. I can understand such a
procedure being followed for the new
houses that are constructed, for the
new money that we invest. I do not
understand why they should charge
so exorbitantly on the money that we
spent 25 or 30 years ago, the capital of
which has already come back in terms
of depreciation and the money is al-
ready in the exchequer. Therefore,
it is a very hard thing that they should
tax the railway employees so heavily.
‘They give Rs. 4 or 5 more in the name
of dearness allowance or in some
other form and take double that
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amount with the left hand and say
that the railway employees are paid
more. With this, I submit, there is
terrible discontent. The hon. Minis-
ter will say that I am provoking this
discontent, that the trade unions are
provoking. It is not so. I would sub-
mit in all humility that what we re-
quest is that the railwaymen’s dis-
content may be reduced so that our
Railways may flourish. I am not mak-
ing this an opportunity for grievance-
mongering. Let them at least under-
stand that we are not doing for that
purpose with a negative approach.

About passes and P.T.O.s, the other
day, a question was raised here and
the Railway Deputy Minister said
that the question of curtailment of
passes and P.T.Os is under active
consideration of the Government be-
cause of the recommendations of the
Second Pay Commission. 1 submit
that passes and P.T.O.s are a privilege
which the railwaymen enjoy not only
in this country, but in the whole
world. If we want to curtail that for
the simple reason that the Pay Com-
mission has recommended that, T
submit, in all humility, that we are
inviting trouble in the Railways. If
passes and P.T.O.s are stopped, the
railways also will stop that day. I
am not saying this for any grievance-
mongering. I am not saying for any
other reason. I submit a reality. I
know the burning mind of the rail-
waymen. I would submit, let us not
indulge in such sort of thinking now
when we are in the Third Five Year
Plan, when we find that something
more is to be done to the Railways
and something better is turned out in
the Railways,

Shri Shahnawaz Khan: Is that your
contribution towards the better run-
ning of Railways?

Shri Nambiar: My contribution is
to bring home to the mind of the Rail-
way Ministry a real fact that is in the
mind of the railwaymen. If by doing
80, if the Railway Ministry could be
persuaded not to indulge in that kind



2625 Demands

of stopping of passes and P.T.Os. I
think I would have made a great
contribution to the . better running of
the railways,

That is my humble submission.

Then, there is the question of non-
payment of arrears of travelling
allowances, There is also the question
of annual increments not being paid.
You know, Sir, that I had the mis-
fortune. . .

Mr. Speaker: I have only to warn
the hon. Member that he would be
depriving one of his colleagues from
participating in the discussion, if he
were to take more time.

Shri Nambiar: I shall finish in two
minutes.

I had the misfortune or the good
fortune to go on a hunger-strike
before the General Manager of the
Southern Railway in 1958 .

Mr. Speaker: I am sure he would
not do it here,

Shri Nambiar: No, Sir, I had the
misfortune or the good fortune to go
on a hunger-strike in 1958 for no
additional demand but for the
clearance of arrears of travelling
allowances and for payment of annual
increments. The money that was due
to the employees normally was not
paid, and I had to go on that hunger-
strike, wnich resulted in the payment
of several crores of rupees to the rail-
waymen immediately after my hunger-
strike. I may not go on a hunger-strike
here, but if this kind of thing repeats,
then I may again go before the Gene-
ral Manager at Madras and go on a
hunger-strike.

Mr. Speaker: I must see that the
hon. Member does not exhaust him-
self here by speaking more.

Shri Nambiar: So, I request that
the arears may be cleared off, and
instructions may be issued to the offi-
cials to clear them off,
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There are other grievanceg also, but
I ghall try to ventilate them through
other means.

In conclusion, I would submit that
what I have urged is for the benefit
and improvement of the railways and
not with any mala fide intetitions.

Mr. Speaker: Now, Shri Surya:
Prasad. The hon. Member is not
here. Now, Shrimati Renu Chakra-
vartty.

Shrimati Renu Chakravartty (Bar-
rackpore): I have only to say a few
words on Demand No. 15 relating to
the construction of new lines. When
we were asked to give cut motions,
it was very clearly stated in the grants
made by Government that there was
going to be a new line from Kharag-
pur to the proposed port at Haldia.
But I have just received a very urgent
communication saying that there is
now a proposal to change this align-
ment and to take the line to Pashkura.
I would like the hon. Minister to tell
us whether that is a fact, because the
people in that area are deeply agitated’
on this point and they are wondering
how this change could sudenly have
taken place, in spite of the fact that
everything has gone ahead on the
basis that there will be a railway line
between Haldia and Kharagapur, which
would mean that through Kharag-
pur, there will be a direct connection
in three directions, namely to Bombay,
Madras, and through Gomoh to the
Bihar coal-flelds. I want to know
why suddenly there is a change in the
original proposal and the line is now
going to go through Pashkura. If this
has come about as a result of pres-
sure from certain Members of Parlia-
ment, I would request the hon. Minis-
ter to look into the question and see:
whether this will serve our national
purpose, and not look at it from the
point of view of one constituency or
one district of West Bengal.

The reason why I object strongly to-
the ehange in the alignment is this.
As is well known, the section between
Kharagpur and Howrah ig already
very hard pressed. To have a connec--
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‘tion with Pashkura would mean that
‘there will be further increase in traffic
in this section. As you know, Kha-
ragpur is at a distance of 44 miles
from Howrah, and in between Howrah
and Kharagpur is Pashkura which is
.at a distance of about 28 milies. This
section has got to bear heavy traffic,
and any glight dislocation will  press
hard on this ared, and there will be
complete chaos. This kind of thing
should be avoided by linking Haldia
-directly with Kharagpur or by laying
two more lines between Howrah and
Kharagpur.

I believe that the one main- consi-
deration which may be put forward as
‘an excuse is that there will be a les-
:sening of the cost by a few lakhs of
rupees, because there will not be the
need for having a bridge over the
Casai river. But I ihink that this is
a very short sighted approach. I
would urge that Government should
-definitely not change the alignment,
and Haldia should be linked with
Kharagpur directly and not with
Pashkura. I should like my hon.
friend the Railway Ministet to satisfy
very clearly the people of Bengal
that this line is not going to be
-diverted at all because Haldia is one
of the new ports which are going to
be developed. It is not only for West
Bengal but for the whole of India,
for Madras, for Bombay as well ag for
the coal-bearing areas of Bihar.

The second point on which I would
like to support my hon. frienq Mr.
Nambiar is on the question of labour
welfare. There are two important
points which I wish to stress again on
this occasion. One relates to the ques-
tion of rent of quarters. Originally
these quarters were meant to be allot-
ted on a no-profit no-loss basis. But
this policy has been changed. But
what ig most objectionable is that the
rent of the quarters is being calcu-
lated on the present market rate of
the land and the buildings. Thig I
think is most unfortunate, because
land which used to cost a few rupees
are now valued at ten times their ori-
.ginal price. When rent is being com-
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pute on the present value of the plot
the amount is very high. Then again
there are many very old type houses,
with thatch or asbestos roofing, the
value of which would have been not
more than Rs. 500 or Rs. 600. Many
railway employees occupy these, but
they have to pay the same rent as
those who are occupying the new type
quarters. This, I think, should not
happen. Not only that. The Railway
Board have said that ten. percent
would be deducted from railwaymen
occupying railway quarters. Only 30
per cent of the railway employees are
provided rallway quarters. Although
the number ¢f railway quarters has
doubled within the last few years, no
arrangements have ben made for their
maintenance—there has been no in-
crease in LOW, Staff—with the result
that the old quarters are in a dilapi-
dated cendition. There is no proper
maintenance of the new quailers. In
regard to quarters which have been
clectrified, the rent hag been increased
from Re. 1 to Rs. 2 as capital cost.

The electricity charges for quarters
round about Calcutta has also gone
up. The old rate was 11 naye Paise;
then it wag increased to 20 naye Paise;
it has now been further enhanced to
31 naye Paise. The rate we pay in
Calcutta is only 10 naye Paise, which
has been increased slighly recently.
This again will bear very heavily on
the railway workers. In the matter
of conservancy charges, even where
there are sanitary latrines, the conser-
vancy charges are levied.

With regard to PTO and passes, I
would urge upon the Government to
implement the entire Central Pay
Commission’s award and not only
those that go against the intercst of the
workers. In the old days when we
were children, we used to hear that
people chose to join the railways
because of two benefits—the PTOs or
passes, and the benefit of cheap rail-
way quarters. Both these have been
taken away and only the shell is left
now,
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I would like to say a few word about
the house rent and city compensatory
allowance. The original rule was that
house rent allowance was to be grant-
ed if only both the place of duty and
the place of residence was within a
qualifying city. What has happened
now is that even if the place of resi-
dence is within a qualifying city, the
employee is not eligible for the grant
of city compensatory allowance.
From round about the city of Calcutta
people come to work in the Kanchara-
para Wworkshops. It is very difficult
for the railways to provide quarters
for all the railway employees work-
ing in the Kancharapara workshops.
They come by the suburban trains.
By this order now, those who are
living in Calcutta, where the rates are
higher are not entitled to get the city
compensatory allowance and the house
rent allowance. This is very hard
upon the railway workers and I would
urge upon the Railway Ministry to
lock into this matter. For months on
end we have been talking about it and
writing to the authorities. We have
sent so many letters and remainders.
But nothing hag happened. This ques-
tion of payment of house rent and
city compensatory allowance for all
the big cities round about which there
are workshops should be considered,
whether it is Calcutta or Madras.
Madras, of course, is not an A class
city. But this point should be consi-
dered and I would request the hon.
Minister to give a reply on these
points.

12.36 hrs,

[Surr JAGANATHA Rao in the Chair]

=t a1 qwt (&0 : wfa wEEy,
# wrIFT agT A g 5 9w § qF
Tgr T 99 faart wY w@F w7 oy
Tear @ 1 A 7w 3 A fewrgw @l
& 37 F1 A quiqEr gudT F@T E |
e 75 T a1 § o o | s
Farar< @ wrEEEE AW Ay 2

aft Xqdw & o Peaigm H ey
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QAT ] G § R @ T qT9
FET 73 2 fF uAo fo 19T FfAd
g X $g A& & | @Y qA I6w
qIY g TEINSIE! redT gt @
TAT | Tt T AA AA & T WA
Y & uFo o ¥ma WA famiy afe-
FaT A fear mar & 1 F9 ¥ F9 fow
/A F F AT 727 g, Fafq FEARED
fefeae, 7zt o3 @7 W d4v & feafy
¢ At fr 97 T 91 57 PRI g
1 wE @  framT g, 9 fF
nF AGT TSI AFHIA &, F&T HT Ay agd
7o o # oWt ¥ frarfet F @R
ATgT TG /T ¥ | TET aF qAA AR
g oawE &g # a9 3@t 1
S 1 KY%1 a7, afrar #=1 § 995
FAAIL |MIHAT AF Qo WA 7%aT HIX
FHHAFH <o WA NI FA AL Fgl
97 3T FH AATAG £ | @t agT X
anr 2 g o g% W argA gy
T} AT F Ay 97 w4 AT
agi I 41 1 733 T A FT AaA
Tl 9%, 99 F3T AT g1 AT 4, g
Fa ¥ fag f& &9 @ A9 o g
Gd e 9T |F FT OEWT  agd
AU AR E A FAREEELL (8
7 fade a7 § Id afFq ¥ N
7Y grafas et & afeqer a=r @@
¢ T W3 AET F AR ¥ Fwi
aga wfsar gt § | gt i aw
qA ATAH ¥ IO AT F: AT FAGA
& @@ R ¥ gz, 74, gre wfs,
afpy gasr Afedi aw F 99 7 oY
#faars QXY @ SEET AAAT AV A=A
ST 9T &Y g7 gHAT 2 | qgHE AT
N9 qrE FY FHEIL @0 7 A
A & fag mfeaY & & ard s
#1 foFTrar 378 3 %o 79 aF faam Jrar
&1 TTEX F 7Y AT FTAY 9T &, Py
TN Y T T ERI AT Ay E A
FTH AWQ 773 R I A 7€ A G AT
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[+ aro ww]

a7 Ty & | afear FA7 § gAY @R
TF A Lo WY qFQAT TATHT § AfT @i
[ A A G @O AR agi &
TR F wfEATIAT gT g oaFA F
forer s 7 forh o #% @1 § 39 A
TN AN ot T AR T AT qEAT
Tad W9 fafaedy 71 F1 fafig @<
g Fre 7 2, far e fagd &
3fFT g9 ¥ agt F JHAT B FE
ga faemm

TAF qATET A HOT AT G A
E AT TIAEY FT HIY F GIHA @AT
ARATE | @I I O A I1E 7 A
UF URYA TME g N & FEAEm
FT AR & HT GO FTEET H1 AT )
R e § faw ¢ =wq qga 2, offa 3=
& WAl § T ¥ wIAl 97 ey
TFAT & W A Y @Al 9T Agy
THFAY § | HTT AT ey f Qu dver
F I WA U ARH F) AT FUd
& FTH { TG AT ATIN FT UF
fer 9 &, o fed a FT W AR feT
s fgm, oWt a9 feq 97 9@ "=
¥ W & 1 afe § mfegi =i aT
TETFL AT IT Y FSTE FT &Y qwAY
HEGECEEE SR CEEICE
T & AT GFC ME K F]@H OF
fear o | TEAE ¥ WM H g e
T TFAT § A ;T AGHIL G &
fae ¥ ag s et & ? W ag mieat
agr 9T &F a1 AT FY FTGF 7fAat
g 9

THE oTET aERg @ o '
MR F A FH I F G §,
fT ot T wifew & @@t o wRR
T FTHT FfsATE ISFT oA § | wlew
T & a9 & A T @AV @AV W
AR @ 9y aw gwd e wwaga
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2} w=g IR & ARWT w1 W9 wmiew
9T g2 IF 9T FHT @ATIIT AR T
78 A% foq 99 wA@E 9 qEE
AW AT @I & 1 T AT aq) wra
2 1 afg agi se<faw a7 fear sy ar
I  qE GHEQT g &) qHAT g WX
T T F qnfAar gX g &l

g1

AT AFAA OF qGT &1 AEGALH
SFTA ¥ | Fg ¥ Ffeamn @iE 77
AT IF Migqr ST § 1 AGAS ¥
T AT ATy ME O g § qwr A
FTH! F49T oY & HfFT g Ay am g
far Y o awme w1 afen w7 aArgAT
I8 e M Sy SAEr sEr
& 95 wwe | gfg I Afew ®W &
qft=w 1 a6 vFe e F faar s a
7g XA g g1 AT ¥ 1 qE
gt ®F ¥ AT fRAT @ 1 @ oa@Ef
F33 Fr g AT g g | 3w @
T T oA §

WY wA qg F AT FATH &
e &9 A aww AT wEET emT
qefag #0 AEA g1 Ar
qTowd T § 99 ISfAE F1 qEEAT
w f5 fagy SuFr a9 T "1
IgEY AT | I AfewT ¥ FET
ST T gTETT R 9™ 48 A
g § 78 wmar | @y fad ofr A
¥ v gfawmoes adf & Tl ¥ ead
It A § R aET ¥ afe gar A gt
A sy F WRE AT qRFa R v
T ww fw gfee #or & a6y amn
TATE | TR HATET 5 EIH A &
S o Fy aF et g & e
T ¥ felt § gafee @9 aF o
gh | afg e WY g W I
X T &Y A I AT Y Ry
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FT HRIAT M GHT § | g AT
IR TG 7 | @9 ¥ 3 Ay O
T OEEY 97 I {AMET GET AT
g @ A wuw aF 9 & fod #8
IH T A g At gateT faa
fRT o7 |F ) QT 99 W 9 I &7
HraggRar ¢ |

gl FEY AT FFAw § agi we}
Taw #Y gfawr wew Ay T & S
qAHY FFAw 7 A Flegrarae o
ZAT FT gEA ITE MG I @ IW
T o & ford wva forer Y @ 1 mfeat
T QI FT & FARAGT FT AT9T 9347
21 T 93 WF AT @AY
A7 wu A ey guder g @
F gAY acE I F q@r wfzarg 1
ATHAT FTAT 984T & 1| FfE @@ WE}
fasr ar faar s @ ag oeEEY gw
AT mEdT &

TN FATAT g WY aTA o F
TR WA T@AT ATEAT § |

ATEIEYT FR & & w09 ¥o M
F g ¥ JET A A o
IR FHAT TG | HATAY & AT
A T LAY H IR TH Y &Y AT
4t AfFw W= F A F ag AT
a2 § IS Y WAy | agt I F savar
2| TadHe A9 gt & SfFT §
I ifew & fag s ) W
arga &1 fer awm wfegd 1+ arer
A A H fggeam fae
AT g AU Gy WY @A A e
21 ofg e AT T # SR
Arzd ¥ fo=n fear sng &Y FTey s=fa
2w &1 YaT faw & dfee ¥
g gi | SR T fF ql
ATEAT ATEA  TH AT & 39 A g
Ju faer @1 1 faare 31 @Y ay
AR FTAT AACKT TGY RO | qG TN
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FTA T 1 IH gEEr F ST §
T zH Saw fad F AE A
R g T FTEHY TAT FE AT & | AR
TE @Y 9T aT T o oy &
FTHr glawr & FFr

T ¥ f@ 7 oom ey w
qed farsr ave faan sar § @Y Hag
&Y T ATAT 93T @ WX g AT HIeT
FT AT MG § IGF ATAT gaT &Y
AT FT FEHT FTE FT AT FHATE |
wafed agi ATedsr FT «TEA T AT
AT ) A w9 & fv e o
TIRT ™ A fa@w eara &% v Fav
F7 1

T IR Y AT AT ATEA @
Jare A Tt o ITFY fHT § 9T o
W AW A § s e
TR FEHIT @ FT AT ATZA IATEY
wir o gEE Y gAStfaa frar ag
Tq 76 & FOH( sAT fEwn Jngar
Z1

¥ A WA AT UHEE AR A
TG FEN AQATE | 199 FT qHEr
THIATET FT qHEET 9T FI FT @
#3 gaar f& 3w o #§ feehfa-
T TAT FAT W SER Eag
Faq T AET faar &) W @ A
T T ARG G & 0F Yo 2o Fo
T I I TN I AT T ITEA F
9 AT UG I FT GAL H I
7| IR g § FEse dfew wix
Yoo TqX FT FATH fagm war | e
ot FTer 7Y § | afe gaTa F¥E FAMY
FREET I AT FT FTH AT § N
e 1 ot AT & A Swa
TGTAT 3T FT AAWFAT & | Ig oAfed
wft g faen | % 9§ 9 gad
951 ¥ 2@T A I9H qur fF A A
g A1 vuq w6 agi &1 ) g |
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[ @10 ami]

T & # faqw gEEmd A &
oTen &7 g 6 9a W w9 & W
IR gk A"y AR 7 agrar
o

Mr. Chairman: The hon. Member
should conclude now. He has taken
more than the allotted time now.

Shri B. Verma: 1 am concluding
just now.

Mr. Chairman: Hec will please
resume his seat.

Mr. Chairman: Shri Shahnawaz
Khan.

Shri Nambiar: There is no Minister
available. All the three have spoken.
Fourth Minister is not there.

Mr. Chairman: He has himself
spoken a number of times.

The Minister of Railways (Shri
Swaran Singh): Don’t bother. Your
turn will come.

Mr. Chairman: He has spoken twice.

Shri Shahnawaz Khan: I would
normally have not intervened, but I
have been provoked to intervene by
my hon. friend Shri Nambiar, and
what has provoked me to get up,
Mr. Chairman, is his remark that if
a change is made in the PTOs and
passes of the railway employees, if
these are stopped, then the trains will
also stop. I will be very lenient, very
polite and calculating in the use of
my words. It is very ungenerous of
him to use this language.

The House is aware that my hon.
friend, Shri Nambiar is accustomed
to making statements like that.

Shri U. M. Trivedi (Mandsaur):
You need not be touchy about that.

Shri Shahnawaz Khan: He made
such a statement during the last
strike of the Central Government
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employees. We remember his state-
ment, ‘rail ka chakka nahin chalega’,
no train will move.

An Hon. Member: He does not know
Hindi.

Shri Shahnawaz Khan: But, in spite
of his best efforts, the trains did
move; and they moved best in the
Southern Railway where Shri Nambiar
is working. (Interruption). And, I
would like to express my sense of
appreciation to those patriotic and
loyal workers who, in spite of his
cxhortations, kept the trains moving.
I can assure Shri Nambiar that the
trains will move, whatever he might
say or he might want to do. I can assure
him that we and the Railway Adminis-
tration have taken note of what he
has said and we shall bear that in
mind.

Shri Nambiar: Not to curtail the
passes at least.

Shri Shahnawaz Khan: Now, regard-
ing the PTOs and the passes, the
recommendation of the Pay Commis-
sion is there. As the House would
remember, the previous Minister,
Shri Jagjivan Ram gave an assurance
to the House that before any change
is made he would consult the repre-
sentatives of labour organisations or
the representatives of the employees.
In keeping with that promise, we
have consulted the National Federa-
tion of Indian Railwaymen and the
All India Railwaymen’s Federation.
We have consulted them. We are
aware of their views on the subject;
and we will keep them in view when
coming to a final decision.

My hon. friend, Shri Nambiar,
whenever he gets an opportunity
makes much of the indiscriminate and
heartless use of rule 149(1) in a
brutal way, and that the Railway
Ministry is using this to victimise



263'7 Demands

trade union workers. The only
instances in which this rule is used
are in cases where there has been
gross neglect leading to accidents.
The House, more than once, expres-
sed its apprehension about accidents;
and several hon. Members, on occa-
sions, have said that the Railways
are not awarding strong enough and
prompt punishments. We use this
rule to award quick punishments to
the employees who show gross negili-
gence in dealing with the safety of
train operations. That is one kind of
cases in which we use it.

The other type of cases is where
we find that corruption has been
established. It is there; but, if we
take it to law courts it may be a
long-drawn out process. We want to
stop corruption and we use this to
produce quick and effective results.

These are the types of crimes in
which this section is used. We use
it where there is gross indiscipline.
And, my hon, friend opposite knows
very well what gross indiscipline
means. There have been instances
where railway employees have been
incited to walk into the office of the
Works Manager and assault him in
his office. Can we permit this sort
of thing on Railways? How would
the Government t®hction it we allow
such indiscipline? And, the only way
to deal with such indiscipline is to
award quick and deterrent punish-
ment. That is what we have done.
(Interruption). That is the heartless
way in which we have been using that
rule. And, I am sure I shall have the
blessings of the whole House in using
this for these offences.

Regarding the confirmation of
employees, that is constantly under
review. And, whenever we have met
the General Managers this has been
one of the foremost points that have
been discussed with them. We will
be having a meeting with the General
Managers again in the next few days;
and we shall, certainly, take that up
too.
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My hon. friend, Shri Nambiar,
talked about poor maintenance of
the railway stock—how poor the main-
tenance of the rolling stock is—leading
to accidents. Here are some of the:
figures which would speak about
the maintenance of the railway
stock. The percentage of loco-
motives or rolling stock under or:
awaiting repairs has been brought
down to 14.453 per cent in 1960-61 from
15.83 per cent in 1956-57. The corres-
ponding figures for passenger coaches
are 8.26 and 9.44 Another very
important index for judging the:
efficiency of maintenance is the hot
box per million wagon miles. That
is an excellent index for judging the
efficiency of maintenance. In 1956-57
the number of hot boxes per million
wagon miles was 9.69 and in 1960-61
it has been brought down to 8.53. On.
the metre-gauge from 5.43 it has been
brought down to 3.79. The percent-
age of over-aged POH wagons on the
metre-gauge on 31st March 1956 was"
17.27. 'That figure has been brought
down to 7.79 on 31st March 1961.

Shri Sinhasan Singh (Gorakhpur):
There must be a period for declaring
a wagon to be over-aged. Has that
period been increased?

Shri Shahnawaz Khan: The House
is aware how the loads are increasing,
how the goods traffic is increasing.
Inspite of carrying additional traffic:
the number of over-aged wagons has
been brought down very considerably..
I need not say anything more.

Shri Namtiar: Dhanbad accident is
a specific case where wagons were
concerned. Why generalise things?

Shri Shahnawaz Khan: Why isolate
it? About the Dhanbad accident I
read a statement in this House the
other day. In the case of a serious
accident the Government Inspector of
Railway Safety—the old name is the
Government Inspector of Railways—
is there and he is the competent and
independent authority to give his
final judgment, which I hope he will
give if he thinks proper. It is too
early to come to any final decision.
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[Shri Shahnawaz Khan].

The question of arrears is constantly
under review. I have been personally
looking into this matter and the posi-
tion has improved considerably. If
the hon. Member has any specific
instances, 1 shall be very grateful to
have them and to look into them.

The hon. lady Member was very
:apprehensive about the Kharagpur-
Haldia line. I can say that no deci-
sion has been taken to alter the line.
The line will be constructed to be in
tune with the development of the
‘Haldia port and we are not aware of
any change being made. My hon.
friend Shri Nambiar in his usual way
of exaggerating things beyond recog-
nition said that if the present rate of
-construction of quarters continues
-even for one century the people will
‘not be housed. He knows very well
that we are constructing 10,000
-quarters every year. During each
Plan 50,000 quarters are constructed.
We have 11 lakh employees

AR hrs.

Shri Nambiar: So, he has calculated
it at this rate, for 11 lakh employees.
Therefore, my calculation is correct.
{t would take 110 years then. Just
‘multiply it!

Shri Shahnawaz Khan: About 30 to
40 per cent of our essential staff are
‘housed.

Shri Priya Gupta (Katihar): How
‘many officers are without quarters?

Mr. Chairman: Order, order.

Shri Shahnawaz Khan: We are
fully aware of the need to house our
employees and we are making our
best efforts, and God willing we will
increase the tempo of construction of
-quarters.

Shri Priya Gupta: Let the austerity
be shared by the officers also in res-
spect of these quarters.
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Mr. Chairman: Order, order.

Shri Shahnawaz Khan: The hon.
lady Member also said that there is
an exorbitant rate for electricity.
That is a point which we will cer-
tainly look into. If the railway
employees are being charged at
higher rates than the civilian popula-
tion, then we will certainly find out
why and what is the reason for it.
With these remarks, I close.

Shri Nambiar: On a point of
explanation. I never said that I was
wanting a strike. I only said that
there was a danger of it. He mis-
understood me and said that I am
threatening. I am very sorry for him.

it fag e mfy g,
fafaeer @1gg 3 3 &Y 9mar v oF
W e faqige FanEc g &, 9=
FE 4 AR B ¥ wifeasr & foar
fah 9 &z FW@EIE | @ g
[EA-ATET TF AT MBI FT ATH 4T
aHd g, o\ o AT Agr 2 ?
Mr, Chairman: Order, order. The

hon. Minister will reply at 2.20.

Shri Priya Gupta: They are all in
saloons.

Mr. Chairman: Order, order. Shri
Y. S. Chaudhary.

st o fao AR (R27Emg )
AAAE gyefa off, [|aY & art #
FH TF AT Fe) T g | F A ww
g% i ar #, fSud wsg-gET gl
AR WS ¥ NFEC 197 F7 q@
%, = 3G T AR FE

oE A Ay fegrEi @ AR |
qar @i g, SfEF I-i a®  GrEET
fedga F1 qa=r §, 99§ N 9T &I
#, A & AT TTHET IR A=Gl-
Tl avwEwr gEd ol e oAl
AgFHt & Afae 7 wiww a1
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gar € fgar o [pd wifz o7 @3
e § ar wleoer wifs st SsqA
& § agr 4T oAewd, dfe, ok
AT X garfEd w1 &Y A Arelr q=
gfard Frar o=y 0% & qRar #
TE AR gy fad WI  dArm
H7E AT A g |

T 58 TaRFEFIA T AT
FgAT WA E R ool A% @ g
AT FT FaTH g—-FrEY ArgAT & W
qaTAg qi9-Argd ¥ 3, a-dw ArgA
g Tt O q=y g miedt #
N fesx ATMA A E, T WA AT &
qFET H TG A FrAd F g W
39 mfgdt ¥ gare FTOAWI § FA0T
T At A% sy @ W,
TRt & fad @a aw & e
g AT T IMIFT agT /AW
grm 1 It fesd oo v At €, 7 oAt
o Fo Gz "o TEo T & 8, fo
§ T ATEY A ATh gAd §, |
¥ usdIST &7 FIHE @@ @A,
A fam & dai & foad o F Y
w15 W A glawr Ioeed 9 & 1 W
au fesd 97 msdi & w0 o, &1
FEI R FAT F GQqT FA ey
AR g AT 9 AR GATR
@ fad § A A@A St ¥ fade
Fem fa o it FiE-arEAr | &
FFw AW fesd T o fax s, oy
fr wga ofafdie & fefee @i, at
qgA  H=gl gA |

qE FAH & FOEHTH ¥ S
Jagrm WIS a7 W, 99 T A
# @ WATAT FT A HHGT FET
FTEATE | ST OF q<E fhaar qgEn
AqT Y, I EEU 6 WAL AFEAT AR
q¢€ 99 & fesd @gr f@ 9@, ofs
9§ F19 & TEIHA F) 79 § 9 AN
A IAN TFAH A, A AT qOE
382(Ai)LS—5.
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@ fFUd @1 qggE@ A FT | @7 F T
qeflad 7 & fr wiaas I F1 qanfec
T X §z Sgq & fof srar &, A1 F
& @ I A fere F Gy samEr
A e § WK @A ah I F 457
& foad Y g Y ey W S| Ay
% oAl TF  @IT gV FT AT g0
g %W ag ¥ ag fran 5@ A g
AT & AR A FF [T TAT AT
qER A 39 & {7 fFar g, 39 SRl &1
A g TIAAT FLAT &, AT IH F HRAA
N AT TS T HAT B
Z9 a1 FT =@ W@ Aifed fw fom
HAT F AT F1 AT q1F FEERA
g, T8 99 FTNEGT AT JE FA X
fod smrarer @ srgaman snfed s mteai
¥ 1 wgA fest smy =ifed, faw @
[T F W AT R 7 q @Y
g% FA & HAGL AT T TFATE
A AR FT ARA | TgT O T HIAIT
T AT 741 & | 9 q1 UF 91 FHET
AR s a ey #iv @q gv A
forar S wFar & | AfET wII-aA ar
AafET fad ag 9y § fF 3 awe &
A F AOH A I3 @Y g% | @7 A
fFar g #7 AT g, 98 a1 awaad
T 9T QT AT & | A F AW
A ST ¥ T e fF T mieat
J&T T | Afeaqr g ¥ WS §A4Ea
R FE FET A a3 g, afer qEv
£ Y 9 H AWEAT QA E WK
qafRt ®1 arRr gfaur g & g
qqq G2AT T2QT § UF 1al-FIE (AT
AT TIAF qF AT FIT 97 1 ag fagT
TF AT, a7 A5 A1 AR g a< & )
T g FF W9 wfwra ¥ fgaw
T BT 9 OFF T FCT GG,
N IPR Famr 5 g 39 mE w+
uAI A FE G AR GG g
# BT AT Wear § 5 o @
o difs a9 W ¥ 9« ag e



2643 Demands

[5 go &re wtd]’

wafr @Y, A9 ¥ famgw =W A,
e fade, ww 921 e @
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FIT A I vANE d7 AR
FEfea ¥ awagr, s f5 qafes sasr
I FI S, qT AGRLE Ig FHEAT
WA T WO |

W AAAE g g e A

T w9 FF, @ 9 I o AR
F, NfE F 39 g @ e
g @ we1 T § uF 9
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T FEY & SR AL A @ A
o P fram m wd W@ A &
FrEr T w13, Sy 9@ A IR
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FE Fq AN TN W IA S
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T 4 AT | W I W 9T
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T &, AEU FAH F A F AL
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T FX @ 8 1 Star v i w4,
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MAY 4, 1962

for Grants (Railways) 2644

qF1Es # fga 9 Qg &1 3T
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g I F/M S oAy ww oW awr
Fr AT 2 1 3g A AT F faq WA
FATAG FY ATE ¥ AT FHFF A {57
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W FTOAIT 31 J@, &1 I FAG qZ
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g1 WX 9% ¥ 93 ®i3T AWM AW
¥ g1 71T &, A FF q F9 37T AATHT
o) X R TIARAY AT HTA ATAT
TUEAT F1 5T 4 F {7 gm0 WY 39
T AT FIAT T 4T T |

Fa1 f& uF Fiad! 93€g T ° Far
¥, AT TR EAE-HEATTL AT ®I
FIIAT A 1 FT WA 7 50 aF fo=r
fear s, @ 39 ¥ @IIX & IATH H,
N 5 oF w=gr Q@7 TST & HI AT
W@ AT & FAT AT &, T 1A
T SATWEAY, STAWRIAA FT JISA g1 SAIGAT
AR AT AR qEfEdd &7 FY qHear
T FHTITA Y STA | FAA Fwary av
I 7F e ge-FeRAI ARA &I
TFE T X fagr o qY 3EY Sga &0
AFAE gT EY GFAT § | 39T gAHA
frgfezd Nagagaaas fagg s
TRaE < faar @ aifs @ F7
¥ | FR fedo § § AR 5
AT T JT £ Feare T FY A
E A IT W AT AW WA AP
farrer 9T TrF 39T q2AT & HqifE =IO
a6 ¥ migar fearet = & 6 & o
sfgsrar sy & & feat qaa &
ITFT GIHAT AT 9IAT ¥ 1 ITET
T I mifgaY aF 1 FT FIATIIAT
&1 w A @ g & ae fam
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@ AT FHFHT TG aE q CIRAS FT
fear smg ar & fga s avs, wiesr
Y AT WX FIITAHT FT a6 S ATHT
mfgar & ST Y guear g g GFHA
E 1 feam & fag 4w @4 ot &
faga A & Teared FXA1g fF ag 5@
AT AT T AL wadr wfeeggddr
¥ ZFT A AT A g, AT A
AT AFATE & ITH! a<E § IAHT G
faar wgr § At & mar wwar g fF
qg 9% AR T §Y T T T ) q7A
Ffew FT

77 4 A9 F feeat § ar 7 19
FAT W1gAT § 1 AR fwAr A ¥
fezama Y 1 FreaTar g1 ar 7 g1 ofwa
Fgt A% WA & feeat 1 FIAH 2,
sgTaT(t AT 9q W I JEAT F aE
Hqr & fgaq foad w2 & @ o= §
ar w3mT I7F1 &9 far 35 f27 go
@ aFar & 1 gz T g4 fefasae
TIHET F FOT A I@ &, =@ W
€qq &, ITE A @ & | dAr A FAE
wrer ey & fesq feg @ &« O wigAn
FTav g fF &7 & F7 gy argar o7 ar
TaFY sggeqr F¥ 3y 9 fw faar §9
fag gu wrw & fesa st #1 fas
& qIfss AT I § IO T qF J9T
FATH AT 7 AW R G g gy

gt |

Shri Karuthiruman (Gobichetti-
palayam): Mr. Chairman, Sir, while
supporting the demands, I would sug-
gest one thing to the hon. Minister
for Railways. Already in the reply
to the debate yesterday, the Minister
said that construction of every new
line is so important. I would like to
plead for the constructicn of a new
line, whose technical survey was
finished about 20 to 30 years back. It
is the Chamarajanagar-Satyamanga-
lam line. The inclusion of that line
iz very important in many ways.
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Firstly, it will connect the two
States of Mysore and Madras.

Secondly, the backward areas of
Madras and Mysore States would be
interlinked by the construction of this
new line. Further, after the comple-
tion of the Lower Bhawani project
which is irrigating about 2 lakhs ef
acres, the agricultural produce is to
be taken from one place to another
through this line. This line is so
important and vital for the agricul-
tural sector. It will be of great bene-
fit both to the passenger traffic and
also goods traffic.

Further, if this line is included and
taken up, along the west coast if it
is connected to Erode and to Poona
via Hubli, it will be a straight course
and 150 miles will be saved. Of
course, Bangalore-Salem line is
important and it has already been
included in the list. But even before
that, the technical survey of the
Chamarajanagar-Satyamangalam line
was completed. I do not grudge the
inclusion of the Bangalore-Salem line.
But Chamarajanagar-Satyamangalam
line is so important when it is con-
nected to Erode wvia Gobichettipa-
layam. It should be connected to
Dindigul, so that Cochin Harbour will
be very much benefited by this new
line.

The hon, Minister may say that
only industrial sectors should be
developed and new lines should be
constructed where there are steel pro-
jects like Rourkela, Bhilai and Durga-
pur projects. But we should remem-
ber that ours is an agricultural
country and agriculture should be
given an equal chance. The agricul-
tural sector should be developed. If
that is accepted, this line becomes
very important and it should be taken
up in the Third Plan, I had been in
the Madras Asscmbly for two terms
and the Madras Government have
recommended this Chamarajanagar-
Satyamangalam line. But I am dis-
appointed to find that this line is not
included in the new construction of
lines to be taken wp in the Third Plan.
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So, I request the Minister to recon-
sider the matter and see that the line
is taken up immediately. The techni-
cal survey has already been com-
pleted. It was said some years back
that Satyamangalam is not a railway
end. If they want a railway end,
they can take it up to Erode via Gobi-
chettipalayam, where there is a third
grade municipality and it will serve
5 lakhs of people.

There was a proposal to include one
intra-State line. For the inclusion of
that intra-State line, thcy have taken
up Mangalore-Hassan railway. After
the formation of linguistic States, that
intra-State line is gone now. If there
.is to be an intra-State railway, Satya-
mangalam-Chamarajanagar stands a
good chance. I request the Minister
to bestow some attention and include
this line, so that there may be a good
communication between the two
backward areas. Even if you look at
the map, there is a very vast gap
between Chamarajanagar and Erode.
That is the only plea I want to make.

Regarding overcrowding, the second
class is worse than the third class. I
would request the Minister to abolish
the second class once for all, because
the second class is just like Trishan-
kuswarga. There are no facilities at
all, except that cushioned benches are
provided. There is not even a full
second class bogie; generally it forms
a portion of a first class bogie or a
third class bogie. 1, therefore, sug-
gest that second class may be abolish-
ed and in its place, more third class
bogies may be attached. 1 suggest
there should be only two classes in
the railways—the first and the second.
The present third class may be con-
verted into. second class. It will be
a good thing to abolish the second
class. .

With these words, I support the
demands.
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A T FHT HTY WIET T4 FT a7 FLd |
o7 3@ Zw F wQEr feaAr agdy s
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AGIE AT TE & | WA T FT AEHY AN
q AI0EAT E W AT I qT AT
W TrAT 9 AT I & ) I7 A AR
g Fgl aF gEA T AT & | W W
FT ZT9T AT AT AET K AT ATET
Y 0, AT FIE AT ATA! ATT AGY
ff FIT IAT FAAT FT KT THATE T
g 1 w3 W FY Faar Iy
T g ST WY & | A & A,
orq 7 fFe 9T fFTar @@ & 9w
9%0 HIHT HITL qT ¢ o BT W &I
fear & | ag a9 gu Wig FraH A I
FPN 9T 92N AT & W TMHE &Y
TEANTA T AT & | T IW@ § W9
F A FT AT VSR 9T A
qEI, TEAGIE WL TG 9T AT IT
A ¥ F AT W FHT FIATASAT
FTEE { AR 990 F FAAT ¥ 4T,
oI A 9§ FL ¢ A 3oo &7 Y T
¥ 31 Wg T A e 9F AR W
FATT FT TEAT § Lo TWT HAIT N
e, 7 ) fgar Fagmar g 1
T AT FT A FF § 97 T AT
T ¥ @3 gu e A wEr g 0 fae®
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T @ 4, 3 7 fada) A Xea
F o faw g@r awg #r #Aafew &
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TAATAT AT F | A F ARA 39
A g feed AT FY FHET § | IR
¥ G MigT W AT A
Y ATEH WG § 1 AT F; AT 9%
43 gu aifaai & w7 93 & wAw g A9
&1 @ frar gex agd, Afew @
qrg qfaat F awArsl &7 A AT
@G | AT § IT9 &) fewe 3 g
2 forqa awe<t #Y digw gt §) W
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I FT AAA G FFAT E ;| AfFA TS
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N g TgT X AT AR AN oo
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M| a% aw fFar @, 9= e
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¥ 2 @ 9g 919 79 98 agw ¥ g%
21 fF T oFE Y IV I g
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It &y, B A3 FEFHT AL TR THIT
F 31T A 7 Fed § AT OFIAT
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T FET 4T, I9 F 947 Ag) fEm qew
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aF & 1 A gz wEar € fF IR
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fort @Y ox o v @ AR W w1 A
TR ANREY T FXAATE | TR AE
1 qIfET SF A R | AT AT IS B
ag waes dfvg a1 fedr w v A
HfF | W AT 4T FAART qgl W
faar AT & Ay e S e 9@t 9™,
g9 &1 33 fRemr sifgg |

THT IFTX FATH AT AZHENE A
faeY maTsw faar T @ 1 99 FETE
| v a9 ferom g1 war g oF &Y
FA T AATIF q80 A9 AXAAGT HT
faerr =ifzg

TAT qAF Feaeefea FAET AT §
3T H A IrdAr g fF g aEt & &
faq s =fzg | gy wE g wWifgd
f& ux g Dfafera @ F wer &
fag @

UF T 9 AT q FATAT TTo Tho
A qTE 1 NI AT AT KY AT
I TG | IF H Ro, Yo HIF X F2AA
¥ | faadr & g aF W @ AT
FATE STQ | F9 F AT A AA F
e § gfg ge o

7 TR & Y § WA T A9
FATE |

Shri A, T. Sarma (Chatrapur): Mr.
Chairman, I am thankful to you for
giving me this opportunity to parti-
cipate in this discussion. I want to
speak about the grievances of my own
Statc. We are experiencing every
day . ..

_ Mr. Chairman; The hon, Member is
not audible. He may come to the
front and speak.

Shri A. T. Sarma: I will speak only
about the grievances relating to the
railway administration in my own
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State. My first complaint is that most
of the trains in that area run in the
dead of night with the result that all
passengers, especially those who tra-
vel from Berhampur to Cuttack or
vice versa have to wait at the stations
in the night for a long time. Further,
these trains never run in time. When
we ask the station masters about the
arrival of the trains they inform us
that the trains are running in time
but when we actually arrive at the
station we find that the trains are
running late by two or three hours.
This is the experience of all those
who travel by trains in our part of
the country.

Puri is an important pilgrim centre
and pcople from all parts of the coun-
try go there to have a holy bath and
darshan of the swami. But, unfor-
tunately, excepting the Howrah-Puri
Express which reaches there at about
8 p.m., all the other trains reach Puri
at the dead of night, or after 1 aA.m.
with the result the pilgrims do not get
an opportunity to take a bath on that
day and have to arrange for accom-
modation for their stay  there. For
example, the Asansol-Puri Passenger
reaches there at 1 O’ clock in the
dead of night. The Talcher-Puri
train also reaches there after 1 am.
So, the pilgrims are put to a lot of
difficulties. As they reach there late
in the night. they get neither food nor
shelter.

Besides, there is no through train
except one from Howrah to Madras.
Hitherto, there was a Janata express
running from Madras to Kharagpur.
Now it has been diverted to Howrah-
Hyderabad. There was another train
running from Waltair to Kharagpur.
Now it ig stopped at Khurda Road.
This is inconveniencing the travelling
public quite a lot.

Then, apart from the trains running
in the dead of night, most of the com-
partments do not have lights. So,
thefts and pick-pocketings are com-
mitted taking advantage of the want
of lights. This is common in the rail-
ways in the State of Orissa.
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Further, there aretwo light railways
in my State in Parlakimed and
Mayurbhanj. The traing in these
railways never run in time. The
engines of these railways were built
centuries ago and for want of proper
maintenance they do not work at all.
So, passengers who want to go to
either Parlakimed or Baripada prefer
to travel by bus rather than depend-
ing on these trains. The accidents on
these lines are also quite frequent.
Because people prefer to travel by
buses, these lines are running at a
loss. 1f only the engines are repaired
and the trains are made to run in time,
[ am sure the number of passengers
on this line will increase and the loss
can be made up.

There are many other inconveni-
ences which we are facing in these
trains. I will give you only one or
two instances. Golantra is noted for
its pan which is exported to other
parts of India. But pan can be
exported only if wooden floor wagons
are supplied to the merchants. But,
instead of wooden floor wagons, they
are being supplied with iron floor
wagons, which are not at all suited
for despatch of pan. So, the mer-
chants are facing a lot of difficulties
and they are cven thinking of giving
up their business. Already, there is
a fall in this business and the freight
carried by this line is gradually going
down. Similarly, in Cuttack the
merchants never get coal in time gue
to lack of wagons. Even though they
go on asking for more wagons, I
regret to say that nothing is being
done in this direction.

Then, there are many leve] cross-
ings which have neither under-bridge
nor over-bridge. Though we have
been pressing for this all these years,
nothing seems to have been done so
far. There are two very important
level-crossings,—one near Cuttack and
another near Berhampur—where peo-
ple have to wait for hours to cross the
line because a train would be passing
that way every few minutes. There
were some accidents also at that level
crossing. Once an ambulance was
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detained for two hours near the rail-
way leve] crossing as a result of
which a poor lady who badly needed
treatment died and there was some
agitation for the immediate construc-
tion of the level crossing.

As most of the trains in our area
run only in the night, pick-pocketing
and thefts are quite common in our
trains. So, people are generally
afraid of travelling in trains,

Then, there is a group of business-
men who take cart-loads of luggage
from Sompeta, Ichapur and Berham-
pur to Kharagpur by train without
purchasing tickets. Because they are
in the good books of the ticket exa-
miners, they never care for the con-
venience of the other passengers.
They keep their cart-loads of luggage
inside the bogies and make the other
travelling public to stand throughout
the journey. Even when the travel-
ling public complain, there is nobody
to heed it because the officials are on
the side of the businessmen.

These are some of the difficulties
and inconveniences which we face in
the railways in our State. I hope the
Railway authorities will take imme-
diate steps to redress these grievances.

= Y T ( HEYR ) : waat
S, T F faom F 5 fAl & awae
91 @ W AR g€ 39 ¥ fragt

F et F At F 2% aFhw F AR .

#M FETmATR

gt as fF fFoar a1 g4
g = I g i v frowrar
qEEAT T FAT § WO AT qg dar
gare v fraar agm & fod st
AT ®F AT AfER | 4an
T § 6 o 93 Fome ¥
TTRE A ghaar 4 21 A aq
IR qgS T ST FHTC B QAT Wi
M @ e g wE wror e
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TR HT SH7 T FY ATAT F@T & T IGHT
3T TE & A oI WY AT 7 @
a1 AT W grear F gfee ¥ fafa
AT fF gar A w5 F@ g A |
| AR A 7L gy 9N § fomw
AN & GEO F IW & AR
fear mar wR gwFT AW T2 o
i Y a1 3 ST Y gu d st
YT TN AT BEE FAH & TEC T
Y qrET e FT BF fqar MR 3T+
e e fom mar | gw R A A
A AT 93 @Y & | & ST 93 #¥
& AT wF Fqrs; F oawra e
qfeeg & weaw il S §F A
WEH gEA gheT gE Ak SEd
I Y QW W EF AL
GRATAET F FATFROE ¢ 7 qw7aA
§ TEET UH G GA 0 AW AR A
e aw & gre ¥ o it B
¥ 9 fsha & ¥ sH=fal 71 g8
afe T 8 5 F w@d wwe T4
% | @g e AT 51 a9
AT % f TR FLTH | XA
g IR T AT AE B fF 5w
FH T TH FT A FHAAAT FY
& I @ i AnEfme e @
a fA GEr gfew B § o 99
R A OF  &Y-AsTr ede g
waT R 1 gfeE &1 AR T A @
gq I @9 @9 ufea
TR # N feer € A gEy e
& FHEIfEl g0 S AWAT 99 aF
g W I ag faeger fedwedt
T A g A fammw @ fF Aty oo
are feqréie Wi a5 grav o1 a9 T
Fg Jgal 4l | W ANET §T Y S
T FE IR AR qEXI A T
fe ag @@ ¥ F AT wY,
@ FAW AT FL A qowar g
fis og gRam FT qEEr GETAFA Y |
ag qaedT AE A @R § g ag g 5

VAISAKHA 14, 1884 (SAKA)

for Grants. (Rail- 2658:
ways)

fg guemt ¥ #fY &Y gfer =T -
T oA art @ T R FE F
FAfT A a2 mfar |
g W fF gRem ¥ S e §
ITH! T fOART T = I
F, AR JHIAT TAH Y U faer=y
a'{f‘zﬁ afe g #  ggaeh A
w© |

¥ WARH FGIEG T MR
g 93 g9 *T a1 § fF defar Fv Fw
qfF 9ge WEAE SR & g #
g7 IgHT A9 A 7T g A F foran
¥ TR FLUF gaE gEd awA
A ORE | A A g R fF o
X WY FHAT M AT M A D
faar @ 39 REHl 9T 9T o S
@ faear @ W 99F W Y ST
a3 gU B & | ¥ Ag 2 fF
& wgufwese ar #fage oY g9 i
FT @I § IART ZF FT wAA G
W®ATE ARG F WS faamr a8y syrway
Fo TR FHI Y AT R B F
FRTr 7g A AE A 0wS qoony
I FE FeAeq §  IAR! fearz®
F foar w9 5@ A0 & A gra
AT ST FT AT TF AT HATHTqT FEAT
fF defar = sggear oo & Gt @«
F& WA FAACE F T F qwy
afz @F fad F:r st v o
FEES T T, FogEE T
FTIE s W fr g A N IF Q@
sreT gfawr gnir

oo qA 7O o Bagyge F A
# fafi a1 9 @, 19 a1 FEAr § )
Heqx o faws fF 0F avs Fg
AR g0 TF TATGETE §, I qeA
1 qF g & fagst gt fown § 1 a7t
9 uF {2y 9 73 € & 9695 F <
ar war S #7 q7ez § M gEA aw
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[t M qiw]

AT Y A AR § AR A9 # ag
ot feqa & | aga Sadeq et 59
T A g fr o fod SR F @
fr wuggx & frsr go & walq amE,
TG, TG, IWTE AR FEYT,
ITH AF § AT A g1 T €
13.45 hrs,

[Surt SHAM NaTH in the Chair]

TEHRT FTX T HT FAT F FIT GT
#Y sqaeqr A AT & | § "E g
T WEIRT FT AW FF AR ATHIET
FET fF A AR T & FR afg
Q& qF 79 I T IALTTIAT F 3T 00
fags gu for=i o FTRT AT g1 qAFAT
£

THEFT TF ®TOT qg AT § % 37
fomit ¥ gam@oe 1 A1 AT § IAH
FEUTRA AGA 1T § | AT It & fagia
A F Ted FY IqA ST FET F AT
ATATATT FY S AIEAT T A F FTL
feami #1 wAw TeNfEA AT &1 AF
g FgY faw mar & | w7 FafE g
FLHER 39 o 1 T FW I
| 2 fF J9ar ®1 ®EaET g A dar
o fas a1 9 719 F g1 7741 9geg
T 4T FIHIGT FEAT % 92 Fad TF
foret ®vEgT FY & a1 A8 & afew qF
& v @ it fagd gu foaei A 9wf
g aFdr § | 99 & OF 9 ST
SaggR A7 F AT s IAT At
ST F T AT STHAT G TN F FIH
dq1 @< AA AfFT Y qisi et
FT LT FAI |

T e @ N fwwr fF a9
wigy faatfagt *1 favwa gt § S
F @i A F grew FT e fkamr
STEA | FARYT 19 L7 R QA W7
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Hfew § | oF afeaw F qwF § W}
A0 94 FY a7 § | 9 faw FF
s w0 &, gfew wmifee fefgee
wraTqifed 45 A T § 1R A
T ZYa1 & & | S F FI F BTl
T FAfaqT &1 AT FTAT TATE |
# [T g AT AT FY FAATAT AT
g fF it %7 39 q & 3w aw T §
U, UF G GHY A6 HIAT TIAT § |
g 9T AR § AR AW g q7 )
WL ATT A1 & fAq sz fas
Y gFEqr 1 AT qv gF frawa gTEY
aFd § |

g FA9 F1 UHfFAS &1 T=T A%
AT § AF WY F gz fadew w g
fe aga = T Gt PrE N F ey
f& wx afr grer a1 @ fr 9w ar
AT SUTRT A1 AT F AL TS T A=
o<t & w937 feawat #1 37 frar
AT & |

TET AF AT FY FIEAT F HITA
2 & ag =g g f ag 9% FAm, Ao
o GFE I F) 10T 0F ATy
@ A | OTF g F g A fAaew
forat a1 i MR a2 §1AT § fF o7 B
a3 w7 wv § A i ag war
Q) woar g fm 3 F A fEE 9g
g7 gRY | gAfAU W 98 FA, §ES
FATH A T FATH FT AW JCANE
g wmg 9 @ fer aer &y I
SqEqT FAT SATRT AfzFa 7 g o
¥ AT HT RO FT TF TG 9§
ITH AT F TF QY KT LRY GG AT
FT qa% TF TRALET 2TRY A &1
FT agl @ T AT aY AW H7 QY Y
gfauT g ame )

AT T GREAT FT FATA , T oI
Y &t ¢ 1% & a3 A g s
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%, 9 & wv-me ¥ fae 98 I
are # uF FTOSR Fww F3 fear
ST | AR Y syl AY gt 9 TE F
fag @ #i [per e w0 |, @
A qYE 1 gaeEATd g g1 aFdy g, A
f& #w@ feq afadi #1 Ay AT w7
J/IT qGAT § | A qwwar § fF €@
T T FTHA § AT AT FT IEAT F71
IR FY AT AFAT g |

99T FT AR AR 43
AW & THAT A g § WX I ¥
BIN ATl AAEAT g0 TAAD d1 ATHEA
FT 374 3 | 39 a0 32 wagws § &+
It gfaami € axg faig =v &
=T fear 9@ | # fazame Fwan g fr
A% 5oy fas 1 o1 Ffearegi g9 959
¥ @l §, gy el |t 39 97 e

A

Te T OF PR d G979 F1 as
# AT FAT AT | A S g7
faeelt & e oA &, 9% HIZYL F
TWIA UT G wFAY 2, J@fF BT
felrgae #1 geaareT ¢ | W @@
W § fF aY 79 & faw 98 TRy ag
T &FAT g, Al wanfat & fom fered
FY i A& e § 1 F awmar g fF
T qG Y A fAT BT ' 9%
FHar g, a1 {6 garfar & fag o) &5
FHAY § | TG TF ALY ATTLO7 &Y AT
g, W1 fF ) wrarl €Y 91 gt @

=t e T ( faeet w3 amr)
FAIfT AgIEY, gX X FT a9 39 aX
Y 7 7 frdeT waT e ¢ fF faeel
¥ for =@ #7 A 9ga fEt 9w
T § #IT T I 7N & 9 TG | A
qrax # 5 4% 97 fzoofr & smay
agdt ot @i 2, % 3% A 1 4@
At FFAT A7 W WL IE F CHFAT
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ways)
g agt & 7% for W9F ) aed) § oy
FHTAT WA AT {0 74 | 9 qG
fagza & f& wradg ool & &1 O
w7 & #Y 37 qEeT | GOT FA
oRT ¥ |

gt 7% ArEa-falaT 71 sravEan
F w3 &, F Farar wGgw g 5 oW
fratew &7 & &% @9 wifaw o §,
AFF I NF A FEWIR T
FEAT IEATE

UF IAT-FIFI 2T U FT B |
SR O T AIETE e ¥ fred
I 9T 9IF AT (AT €A T qF
1 vAR-FofE @, 99 g7 @A ga
S EE g fE R erw duw e |
qrEg THT AT 97 IET AR T &,
faa & w17 aga a$ qaar ¥ AH-
s gt 3faw, wRE, gEt 7 amt
A1fs FT T ®F oar § 1 §% (7T
AT % I@T AT & {® WA qIST AT qUAl-
1A fwaar & & de # § weF w7
Tz F faar qrar & 1 Ao fRea R fE
ag Ara-Fww g7 aar Avfew | Adr
qaaeTa ava i 39 1 o faar v
TR q =g g fF s safawa,
aradt, & s Tifge

g0 Y xifgr =1 TEgAF I3
AT 1 AT 9T T XHT wifeqwr oF g
T gT § AV 99 F1 2T FEF FT ATH
fean T & 1 @9 ax Ay o & fF af
A S H YT F A9 g, aF ;i
oy, 9Y7 1T g7 AT 92T & | TF
fafe arq ag & f5 =€) oz afen gar
vgar &, fra & g7z & 3¢ *fears
A & | wrAd wa o & AW AT
fraga & & 3o fawg & wx fatee-
& & i, faeeft & AR o arg AR
7 9u@ F qW W AR Y AEAIT
fed wgeg | wEAE W o GO §
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[ 73w wTER]

oA & | TS FTFEATET W AT ®
TATT 3 | 937 €1 9, NG § e
Tt & W et @ Ix S §, 9t
9T @1 &Y AT § A1 I+ qga wfe-
1€ FT ATHAT FIAT ISTAT 2 |

d g1 wadia wef fr 7o
fades s7m Aga § f& @ QWi
El T AA-f T fre gae & o
LIl il

At frafE-da & e o)
qqq WA F 9 H @S AT
TF TG g | 980 F qMi -7 qA
Wiw fwem R ifFag e @
AL FEAT GEC A0iET 1 g
AT @ 7oAy, A0 wrsiET ww, 39
% 9O § UF 94 F {q@r 91w g
I TE FAT-RIA G | IF (92T /T
wEafmgIan &) 5@ § 9o fatam-
&% & AT 41, a1 47 a@r fx 9w Fm
#F gyl A g€ & Aw fraaa g
f& agr o dig f WO-Raa T
a1 =ifge

g T3 faeedt & AF A1
I T qTAT FAA AT § | § AEar §
f& At 7=fi o F agr @F AR
T 3@ | ey mfear agr and Ty
& o firgd o a9 ITW WY §,
IT §9 T 92 3@ W 39T & #
sqgEqT F1 7 3G, q1 g & 7 AT |
§ gugar g 5 agy &1 W aww w7
afer ewad awm ffrgw ) 4 faea
FAT Fgar § o agr ¥ sqgeqr ®
| gar fEm o T S qarfar agr
9 JA g7 , I A qF A@ W
gfaaTd 3T 1 w3 fwar ond )

A ft q7Al Sag T arn | 23
5T G 39 faedlt F oyl & fag
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T a5 w9t § AT 9y, 9T FAYLL
gg=dar &, afET sa 1 oag o F7
AT grm R ag wdr 3 &9 oye
TN | T A1 & HrEA H— QYo Hi
¥ €Y H-—wg aiv, g 92 W Al
ST gt fafeT A g

% @ g f teamfeat § W
g7 §, 9% TgT T @G g & 1 IFHY
@ FT F% a7 A gg fF? wan &
f& T wET 7 famr grem, A w=ar
g1 | AT ARt S & Hy faaeA @
f& ag i SFT 37 Trod 1 F——
AfFT 9 T ATH 9T 3T AW § AR
g AT | 9T g9 Anr A &, 1 4t
a3 a5 FqrfAar faadt § 6 mE ¥
B g 7 SIRft F M AT T AT &)

Y GRS (F03T) < AT AZA wSH
gidr 7 7

s FAA TATHT ¢ T @ATE FEY AT
greaarEgs % g o wAmEr & 1 Sr-
faar a<t g =Tigy, J41 i ame Al
& a< | fawdr & afFT 3 ga &
afear frem Fg1fr & 1 3 T gRT
AT q@T oMeT ITH W gAT & 1 F
Faman g f5 wiaT & fawg #3g qaw
g s g |

H grfig Fxar g f oY ad 9 s
&t ar # fraee & & A Wt 99
# o= = 3 oA I ¥ faug
TTIEH FAATE! FIA FT TG F41 |
# A 7oA St Ay geqEe AT
AR A A @y T E, o FrogEdA
FW@F |
Mr, Chairman: Before I call upon

another hon. Member to speak, I have

an announcement to make in regard
to selected cut motions.
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Members may move their cut
motions to Demand Nos. 2 to 18 and
20 in respect of Railways subject to
their being otherwise admissible.

Policy of giving free land to private
companies

Shri Ram Sewak Yadav: I beg to
move:

That the Demand under the
head Miscellaneous Expenditure
be reduced to Re, 1. (262)

Need for survey in West Nemad tribal
area, scheduled tribe area

Shri Bade: I beg to move:

That the Demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100. (263)

Need for doubling Kalol-Mehsana line
Shri U. M. Trivedi: I beg to move:
That the Demand under the
head  Miscellaneous Expenditure

be reduced by Rs. 100. (264).

Erpenditure on  Diva-Uran-Panvel
Engineering and Traffic

Shri U. M. Trivedi: I beg to move:

That the Demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100, (265)

Delay in the survey of Guna-Shahja-
‘pur-Maksi and Shivpuri-Gwalior lines

Shri U. M. Trivedi: I beg to move:

That the Demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100. (266)

Final location survey for doubling
Tundla-Ghaziabad Section

‘Shri U. M. Trivedi: I beg to move:
That the Demand wunder the

head Miscellaneous Expenditure
‘be reduced by Rs. 100. (267)

VAISAKHA 14, 1884 (SAKA)

tor Grants. (Rail-
ways)

Extra expenditure and waste caused

in doubling the Godhra-Ratlam section
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Shri U. M. Trivedi: I beg to move:

That the Demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100. (268)

Need to survey the Godhra-Banosa,
Partapgarh-Neemuch-Kotah Broad
Gauge line

Shri U. M. Trivedi: I beg to move:

That the Demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100. (269).

Need for survey to connect Bari Sadri
to Neemuch via Choti Sadri-Meter
Gauge Western Railway

Shri U. M. Trivedi: I beg to move:

That the Demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100. (270).

Victimisation of railway employees in
Central, Northern, South Eastern
and Western Railways

Shri Bade: 1 beg to move:

That the Demand under the
head  Ordinary  Working Ex-
penses—Administration be reduced
by Rs. 100. (274).

Need for stopping of mail trains en

important stations such as Panta-
layini, Parpanangadi, Charvattur,
Nileshwar

Shri A, K, Gopalan: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (275)

Need for introducing facilities to
transport fish by trains

Shri A, K. Gopalan: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (276).
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Need to introduce a train from
Kaseragod to Tellicherry in  the
Morning starting at 7.30 a.m. and
reaching Tellicherry at 9.30 to cater
to needs of students.

Shri A, K, Gopalan: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (277)

nge of wagons to carry timber,
ceramics, tiles etc. from Kerala

Shri A. K. Gopalan: ] beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
< by Rs. 100. (278)

Need to improve passenger amenities
at Tellicherry, Cannanore and
Quilon to suit present day require-
ments

Shri A, K. Gopalan: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (279)

Need for allowing sufficient time for
loading large quantities of eggs and
other perishable articles booked
from Ernakulam Town Station

Shri A. K. Gopalan: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (280)

Need for sufficient water supply in
summer at Ernakulam Town Station

Shri A, K. Gopalan: I beg to move;

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (281)

MAY 4, 1962

for Grants (Railways) 2668

Need for a roof over Broad Gauge
Platform and to cement apronsg to
Broad Gauge and Metre Gauge
platforms of Ernakulam Junction
Station

Shri A, K. Gopalan: | beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (282)

Need for providing sufficient accom-
modation to Refreshment Rooms at
Erakulam Junction

Shri A, K, Gopalan: ] beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (283)

Need for introducing an Express Train
from Ernakulam to Bangalore leav-
ing between 08.00 and 10.00 howurs,.
with a connecting service from Tri-
vandrum

Shri A, K. Gopalan: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (284)

Need to introduce Diesel Cars between:
Shoranur and Cochin Harbour Ter-
minus

Shri A, K, Gopalan: I beg to move:

That the Demand wunder the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (285)

Need for prompt clearance of goods:
stacked on the passenger platforms:
in many stations after Shoranur

Shri A. K. Gopalan: I gek to move:

That the Dc¢mand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (286)
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Need to stop victimisation of railway Need for grant of island allowance to
employees under rule 149 of the employees working in Uchippuli
State Railway Establishment Code and Mandapam Camp (Southern
viz, removal without assigning any Railway) on par with all other
reason and conducting any enquiry Central Government employees.

working in the locality

Shri Umanath: I beg to move:
Shri Nambiar: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (287)

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (305)

Disregard shown by the Northern
Railway Administration to the re-
presentation made by the Delhi
Suburban Rail Travellers’ Associa-

Need to upgrade Madras as ‘A’ area
for the purpose of grant of city and
compensatory allowances to empio-

tion in the matter of standardisation yees.
of fares of season ticket holders Shri Nambiar: I beg to move:
Shri Umanath: I beg to move: That the Demand under the
head Ordinary Working Ex-
That the Demand under the penses—Administration be reduced
head Ordmz}ry Workmg Ex- by Rs. 100. (450)
penses—Administration be reduced
by Rs. 100. (288) Need for constructing footpath on
Railway Bridge under construction:
Serious shortage of accommodation in in Kerala (Pyasawati bridge-Cali-
Delhi Suburban trains cut Mangalore Section)
Shri Umanata: I beg to move: Shri A, K. Gopalan: [ beg to move:

That the Demand under the
head Ordinary Working Ex-
penses-Repairs and Maintenance
be reduced by Rs. 100. (307).

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (289)

Indiscriminate transfers of class IV Need to construct without delay roof’
for the platform of the newly

staff to far off places in the Southern ! .
Railway constructed Railway  Station at
Chalakudi

Shri Nambiar: I beg to move:
Shri A, K. Gopalan: I beg to move:

That the Demand under the That the demand under the head
head Ordinary Working Ex- Ordinary Working Expenses—
penses—Administration be reduced Repairs and Maintenance be re-
by Rs. 100. (284) duced by Rs. 100, (308).

Need for discontinuation of making ad Need for extending Ernakul@m Town
hoc promotions of Class III and Station building to suit passenger:
class II posts convenience
Shri Nambiar: I beg to move: Shri A, K. Gopalan: I beg to move:

That the Demand under the That the demand wunder the
head Ordinary Working Ex- head Ordinary Working Expenses-
penses—Administration be reduced Repairs .and Maintenance be

by Rs, 100. (298) reduced by Rs. 100. (309)
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Need for providing separate Ladies
Waiting Room for Upper and 3rd
Class passengers at Ernakulam
Town Station

Shri A, K. Gopalan: I beg to move:

That the demand under the
head Ordinary Working Expen-
ses Repairs anq Maintenance be
reduced by Rs 100. (310).

Need to construct a pedestrain over-

bridge and a waiting room for ladies
at Karukkutty Railway Station.

Shri A, K. Gopalan: I beg to move:

That the demand under the
head Ordinary Working Expen-
ses Repairs anq Maintenance be
reduced by Rs. 100. (311)

Need for Urgent repairs to the build-
ings in the Golden Rock Railway
colony in the Southern Railway

Shri Umanath: ] beg to move:

That the demand under the
head Ordinary Working Expcen-
ses Repairs ang Maintenance be
reduced by Rs. 100. (312)

.Need for repairs to the roads in

Golden Rock Railway colony in the
Southern Railway

.Shri Umanath: I beg to move:

That the demand under the
heaqd Ordinary Working Expcn-
ses Repairs ang Maintenance be
reduced by Rs. 100. (313)

.Abnormal increase in repair charges
and the inefficient maintenance

Shri U. M. Trivedi: I beg to move:
That the demand under the
head Ordinary Working Expen-
ses Repairs ang Maintenance be
reduced by Rs. 100. (320)

%Unneceszary and wasteful expenditure
on the change in signals

Shri U. M. Trivedi: I beg to move:

That the demand under the
head Ordinary Working Expen-
ses Repairs anqd Maintenance be
reduced by Rs. 100. (321)

for Grants (Railways) 2672

Negligence of track between Ajmer
and Khandwa

Shri U. M. Trivedi: I beg to move:

That the demand under the
head Ordinary Working Expen-
ses Repairs and Maintenance be
reduced by Rs, 100. (322)

Failure to keep the drum clock at
railway station Krishnagar, Eastern
Railway, in order

Shri H. P. Chatterjee: I beg to move:

That the demand under the
head Ordinary Working Expcn-
ses Repairs and Maintenance be
reduced by Rs, 100. (326)

Unsatisfaciory system of giving
contracts

Shri Berwa: I beg to move:

That the demand under the
head Ordinary Working Expcn-
ses Repairs angd Maintenance be
reduced by Rs. 100. (327)

Need for full utilisation of the Marine
Workshop in Mandapam (South-
ern Railway) for repairs of rolling
stock

Shri Nambiar: 1 beg to move:

That the demand under the
head Ordinary Working Expen-
ses—Repairs and Maintenance be
reduced by Rs, 100. (329)

Need for constructing houses for TTRS
and Rdailways staff

Shri Umanath: I bsg to move:

That the demand under the head
ordinary.,  Working Expenses—
Operating Staff be reduced by
Rs. 100. (332)

Non-payment of arrears of pay and
T.A. to open-line staff in all
Divisions of the S. Railway

Shri Umanath: I beg to move:

That the demand under the head
Ordinary Working Expenses—
Operating Staff be reduced by
Rs. 100. (333).
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Need for introduction of eight-hour
working day for all Railwaymen
including Drivers and Firemen

Shri Nambiar: I beg to move:

That the demand wunder the
head Ordinary Working Ex-
penses—Operating Staff be reduc-
ed by Rs, 100. (334)

Grant of enhanced city allowance to
the Railway staff at Varanasi and
Manduadi because of the change-
nver from C class to B class

Shri Vishram Prasad: I beg to move:

That the demand under the
head Ordinary Working Ex-
penses—Operating Staff be reduc-
ed by Rs. 100. (337)

Failure to pay the special pay and bad
climate allowance to the staff trans-
ferred from other places and pro-
posed withdrawal of the allowance

8hri Vishram Prasad: I beg to move:

That the demand under the
head Ordinary Working Ex-
penses—Operating Staff be reduc-
ed by Rs 100. (338)

Need to grant house rent allowance
to employees who have declined to
accept railway quarters

Shri Umanath: I beg to move:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs. 100. (348).

Grant of facilities to railway employeas
for construction of quarters on rail-
way lands on co-operative basis

‘Shri Umanath: 1 beg to move:

That the demand under the head
‘Ordinary Working Expenses—
Labour Welfare be reduced by
Rs. 100. (349).

382(A})LS—6.

(Railways)

Rise in the house rent of railway
quarters without effecting any ad-
ditions or repairs

Shri Umanath: 1 beg to move:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs. 100. (350),

Need for construction of sufficient
quarters for railway employees

Shri Umanath: 1 beg to move:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs. 100. (351),

Need to permit the formation of the
Workmen'’s Co-operative Canteen in
Golden Rock Workshop

Shri Nambiar: I beg té6 move:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs. 100. (352).

Need for grant of monthly subsidies
to the employees who are bed-
ridden due to attack of T.B.

Shri Nambiar: I beg to move:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs, 100. (354).

Need to grant passes and Privile;e
Ticket Orders to staff employed in
the Co-operative Credit Societies
in the Railways

Shri Nambiar: I beg to move:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs, 100. (358).

Need for hastening of electrification
of quarters in the Railway Colmy
of Golden Rock, S. Railway
Shri Umanath: I beg to move:

That the Demands under the
head Open Line Works (Re-
venue)—Labour Welfare be re-
duced by Rs. 100. (366).
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Free school and college education for
all children of employees whose pay
i8 not more than Rs. 250

Shri S. Swamy: I beg to move:

That the Demand under the
head Open Line Works (Re-
venue)—Labour Welfare be re-
duced by Rs. 100. (367).

Need to provide railway quarters for
all IV class employees

Shri S. Swamy: 1 beg to move:

That the Demand wunder the
head Open Line Works (Re-
venue)—Labour Welfare be re-
duced by Rs. 100. (368).

Delay in starting rail lines for deve-
loping backward areas

Shri Biren Dutta: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Re. 1. (372).

Need for a new line from Indore to
Khandwa via Khangone or Khand-
wa to Dohad

Shri Bade: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs. 100. (374).

Delay in the work of Patherkandi-
Dharmanagar rail line

Shri Biren Dutta: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs, 100. (375).

Delay in beginning the work of

constructing the mnew Bangalore.
Salem metre gauge line

Shri Umanath: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs. 100. (376).

Delay in beginning the work of cons-

tructing the new metre gauge line
between Manamadurai and Virudh-
nagar

Shri Umanath: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs. 100. (377).

Need for expeditious completion of

electrification of Madras (Egmore)-
Tambaram-Chingleput- Villupuram
section

Shri Umanath: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs, 100. (378).

New railway line to transport the

increased production in Tungabhadra
Project area in Raichur and Bellary
district of Mysore State

Shri S. Swamy: I beg to move:

That the Demand wunder the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs. 100. (379).

Change of metre gauge into broad

gauge line connecting Bangalore-
Poona and Gadag-Sholapur line in
Southern Railway

Shri S. Swamy: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
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Reserve Fund be reduced by Reserve Fund be reduced by
Rs. 100. (380). Rs. 100. (390).

Failure to include various new im- Absence of any estimates for cons-
portant lines in Southern Railway tructing the Neemuch-Bari Sudri
especially to meet the transport de- line which was promised in 1946
mand in river valley project areas 5
and port areas Shri U. M. Trivedi: I beg to move:
Shri S. Swamy: I beg to move: That the Demand under the

head Construction of New
That the Demand under the Lines—Capital and Depreciation
head Construction of New Reserve Fund be reduced by
Lines—Capital arid Depreciation Rs, 100. (391)
Reserve Fund be reduced by :
Rs, 100. (381). Absence of any estimate for the cons-
. truction of Chittor-Kota line which

Need for new railway lines for connect was surveyed in 1945
Karwar and Mangalore ports in
Mysore State Shri U. M. Trivedi: I beg to move:
Shri S. Swamy: I beg to move: That the Demand under the

That the Demand under the head  Coastruction of New

Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs. 100. (392).

head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by

Rs. 100. (382). Delay in the restoration of Rohtak-

Need for construction of a mew line to Gohana dismantled line
link Chur with Nohar via Tara-
nagar Shri U. M. Trivedi: I beg to move:
Shri Karni Singhji: I beg to move: That the Demand under the
head Construction of New
That the Demand  under the Lines—Capital and Depreciation
head Construction of New Reserve Fund be reduced by
Lines—Capital and Depreciation Rs. 100, (393).
Reserve Fund be reduced by
Rs, 100. (388). Absence of any estimate fcr extend-
ing the Godhra-Lunavadn sect:on
Need for restoration of Gohana Pani- to Sant Rampur

pat dismantled line
Shri U. M. Trivedi: 1 beg to move:

That the Demand under the

Shri Lahri Singh: I beg to move:

That the Demand under the head Construction of New
head  Construction of New Lines—Capital and Depreciation
Lines—Capital and Depreciation Reserve Fund be reduced by
Reserve Fund be reduced by Rs. 100. ((394).

Rs. 100. (389).
Need for construction of broad gauge
Need for laying double track from line from Siliguri. to Alipur Duar
Ranaghat to Lalgola in the Sealdah to avoid bottle-neck
section of Eastern Railway

Shri R. Barua: I beg to move:
Shri H. P. Chatterjee: I beg to

That the Demand under the

move: head Construction of New
That the Demand under the Lines—Capital and Depreciation
head Construction of New Reserve Fund be reduced by

Lines—Capital and Depreciation Rs. 100. (395).
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Need for construction of railway line
to link up Garo Hills

Shri R. Barua: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs, 100. (398).

Need for remodelling Jorhat station
and Jorhat town station of North-
east Frontier Railway.

Shri R. Barua: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs. 100. (397).

Need for restoration of dismantled
rail line from Supant to Bhaptah
and to Pratapganj and from there
connecting it to Forbesganj over
N.E. Railway

Shri B. N. Mandal: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs, 100. (408).

Need for opening a new line from
Bihpur to  Madhipura railway
station and from  Madhipur to
Birpur.

Shri B. N. Mandal: I beg to move:

That the demand wunder Lne
head Construction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100.
(409).

Opening of a new line from Bakhia-
pur to Bihareeganj via Sonbarsa
(P.S.) on N.E. Railway.

Shri B. N. Mandal: I beg to move:

That the demand under the
head Tonstruction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100.
(410).
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Need for construction of a roof in
Godhra station

Shri U. M. Trivedi: I beg to move:

That the demand under the
head Open Line Works—Addi-
tions be reduced by Rs. 100.
(412).

Need for provision of platforms in
station between Anand-Godhra.

Shri U. M. Trivedi: I beg to move:

That the demand under the
head Open Line Works—Addi-
tions be reduced by Rs. 100.
(413).

Inadequacy of the programme of
construction of over-bridges for
replacing gates at level crossings in
Kerala.

Shri M. K. Kumaran: I beg to
move:

That the demand under the
head Open Line Works—Addi-
tions be reduced by Rs. 100.
(415).

Failure to provide for comstruction of
a new station building at Chirayinkil
in Southern Railway.

Shri M. K. Kumaran: 1 beg to

move:

That the demand under ‘he
head Open Line Works—Addi-
tions be reduced by Rs. 100.
(416).

Necessity of converting the Perun-
guzhi halt in Southern Railway into
a flag station,

Shri M. K. Kumaran: I beg to
move:

That the demand under tne
head Open Line Works—Addi-
tions be reduced by Rs. 100.
(417).

Necessity of construction of a railway
overbridge at Saharsa,

Shri B. N, Mandal: I beg to move:

That the demand under the
head Open Line Works—Addi-
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tions be reduced by Rs. 100
(418).

Need for constructing another plat-
form at Shencottah Station, South-
ern Railway.

Shri M. K. Kumaran:
move:

That the demand under {7e
head Open Line Works—AdJii-
tions be reduced by Rs. 100.
(419).

I beg to

Need for provision for a loading
Platform at Suvasra on Western
Railway.

Shri U. M. Trivedi: I beg to move:

That the demand under the
head Open Line Works—Replace-
ments be reduced by Rs. 100.
(420).

Absence of arrangement for loading
live stock at Rupaheli in Western
Railway.

Shri U. M. Trivedi: I beg to move:

That the demand under the
head Open Line Works—Replace-
ments be reduced by Rs.  100.
(421).

Need for provision for the clear
arrangements at Bhinda and Val.
labhnagar stations on  Western
Railway.

Shri U. M. Trivedi: I beg to move:

That the demand under :he
head Open Line Works—Replace-
ments be reduced by Rs. 100.
(422).

Need for arrangement for rapid shunt-
ing at Chittorgarh, Khedoda and
Bhindar.

Shri U. M. Trivedi: I beg to move:

® That the demand wunder the
head Open Line Works—Replace-
ments be reduced by Rs. 100.
(423).
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Need for constructing suitable plat-
forms at railway stations Plassy,
Bethuadahari, Badkulla and Dhu~
bulia of Eastern Railway,

Shri H. P. Chatterjee: 1 beg to
move:

That the demand under the
head Open Line works—Deve-
lopment Fund be reduced by
Rs. 100. (426).

Need for constructing a flag station 8
miles south of the railway station at
Krishnagar, Eastern Railway,

Shri H. P. Chatterjee: I beg to
move:

That the demand under the
head Open Line works—Deve-
lopment Fund be reduced by
Rs. 100. (427).

Failure to open new counters during
the Barodol Mela at railway station
Nabadwip and Krishnagar, Eastern
Railway.

Shri H. P. Chatterjeez I beg to
move:

That the demand under the
head Open Line works—Deve-
lopment Fund be reduced by
Rs. 100. (428).

Over-crowding in third class compart-
ments specially in Eastern and South-
Eastern Railways.

Shri H. P. Chatterjee: I beg to
move:

That the demand under the
head Open Line Works—Develop-
ment Fund be reduced by Rs. 100.
(429).

Mr. Chairman: These cut motions
are before the House,
14 hrs,

=t sy fag fagrat (asa7) @
FITIfa AT, AU FI F AT
g ft & §aT A Ty fEE ww@w
AEAT § | &F Y ag WA A ama §
f& 97T amy @ fag § Wk F s
FOTE fFag o & AEw & g
ST & P FT w@ao WAL & )
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[*r o Z= fag fagmit]

a9 ¥ T A1 F5a1E & g Aopy
# TfATT F ag T A} AR faFIa
T H qrY FY § | A F Ay § @
TRY @A & R ag sfaT amm A &
T g9 H WA § 7 37 &) Y Ay
N & afes ey W w1 =
I &1 39 AT faAy e | oAy
HEEFAT § |

qrAl faemT &1 A gaFg Al )
grar =fgq + wifes o & Sor @aA
qT arEfegt ¥ & AT F1oaAEr F
STg fATd § | 9%y XA TAEA FY AN
¥ 3 w1 FAAfAT vaeg Tg O
g% gy afaqi & fadi & fadmw
YT ¥ G E AT T A1 g
&Y g, 92 % A9 AT, DITI IF
7 7q, wleer A% 9 I, gL aF
iy agi faaar & wfwat i f=r |
oA 7 AT & T AN 9T v
AT T FAF WS AT AT qHS
& 1 zafag & =mar F3aT £ fF 39 O
fairy st fear smq

wfeemi & o mfzdi ¥ azer
F1 fa@y gasa grav =rfeq | afgen
gfaa st ff afeamai o feaal
4 g @A A1fed | WA T g
2 fin afgend, wfgansdi ¢ feedl & awT
FW #  faws waT FA AR
s MM AP F TR
M # F AT 9 X | A WA
ey grm & A Fomfedi 7
£q g3 &1 94T 9&d1 & | AT F
&« faua & fadiT gAtw & 1 S g
F7 I Fa=7 AOFT A7H § FFAr AT
=fed |

qrlTa & I Fardt as mieat
FT H1E Ja+T TE & | T TS0 7= A1
2 g ¥ QgaF T T8 T4 4T
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9% 4% & a9 § 9g g AT | ue
qgas & T aF A 33 & T
QT § TRTAT OF T TG1 § | =gl
7g gr {5 qiieg & ¥ #% OF oA
#rir fEer @ & 9 ww faad
g a1 | "rar g), A7 AT gy |
7g a7 3T & 9gt 9% fF 9w gR
= qFT § A @7 F T
=y Y & 1 afz gav < ey wg QY
framal ®1 agy @ g ®FaT € 1 q9
g & fr ag avmr @ fF o @
AT 9 G FAT FH AT FAGE
TR ¥ FTAT TF A AT T JAT |
TE =G IS § AR F WA F7T §
for o A% T | A A A GG
I g2 AR g & A gArd §
g T aeedT faey § AR gT § aga
g G A & | 3A QAT FATRE &
SN #T @A qET AT g o
T FaT & & 1 39 o ey A i
#1137 A1 1 9 @& g e fRan
SIrg Y s #F Y afg g awEr @
TEY AN A1 qaT glagr gEn |

7 fidga & fF @@ OF O
qea & oY fF FTer a3y qEEe
v g & Fores X & A ) § W ai@
¥ T A AT T aEY o ST €0
%@ qed & fF fr R at W 8,
= § FE @ Agl ¥ | 7 Aowe agEe
g AR I IT 4= W § TWIR
qgE & gl tede ¥ TR &1 T
Gl X =g a1 #9394 a-afE
famrars €Y 1 Fgt & | Aeg # AR AU
| g AH AT Y ¢ AT AF &
g § FE G BT LI TG S|
TF TERTE & | T EIEr g 41 &
& | Sfwa 7 &y 5 a=t & oF =
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argA farst a% faee 1 o arfe
SWTT HY AT TZT qH |

ug § Fi77 fewed &4 AR § 13
FAT EAT g | AW AT gerF A
&, 390 X ¥ § UF gAME [0 A0
g 1 F Hear & famar am fagdr anfa
Jar &7 2 | TAA ARG Y q9=ATH
fag o T SeTe § A TGT A TF
ey W2 & €T g AP 1 39 qeqr
¥ aur Y aX F1 @Y HeqH{ F A
/R F77 #3372, fagd) st & fag
Fav w14 F7F & I W A fewe
qr¥ et weqrat € faee § wfwa &<
fear &g

qrileq, g, fare, @, 3w
wife oY freeft & fape X e &, agr &
faardt aaqr FF a7 g wbys derr §
feest wry sy & 1 3 faw faww
mifert Hify Tz anfe 7 FEF =N
FH A AEFT 7O7 93 F) afrw s
T |

Tg w=g1 § % Wt ¥ < A fae
T AY gAY, d8A W weafa |
A wgan 9igar § 5 gt fesaf ax gadfr
¥ gg fam tgar &, 99 W™ Tgr 9T
9% arr g g fg=r # ofr ga9 taar
sraT wfgd @fw g o 919 @T
¥ ogaM & fF 97 S9d v @ 1 ot
9¢ Farg foar vgar g ) afk g
Y e Fean g fie ag e o
AT | ¥ ¥ A17 37 Fesdi A 93T T gFy
& 1 T A Y srar e A F0fge )

oYF At Fr g g @ fr gt
o< fer ¥ e o 7 &, g v
AW T & | aF e d e §
ot &1 w¥aw § A6FT @AY Wwfz w1 9
saee AgY § 1 Faadfr o gdaw oAt
& 717 39 97 F1 fay Aw q@arEray
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9 A€ €T 97 97 §T 3@ gha
T T w1 grav w1 gaew A &, ol
F7 TG & | WA &7 FoRAT w7 FFT Y
FrE gfaar § | s w1 ag genwT
2 Y 7R A7 fr7 wisar ag wr #T
wFAQY § | 9T 9EF &1 AIHY IW L€AT
F1 gL AT 07 97 | F wraw Hw §
fF 3§ S ¥ FT 9T 777 LTA] A
A AT YT ST ST |

wgr aF ATt w1 g g,
g Rl A g 4 7 I F awy
T THIRT I & a1 37w a1 faar
T GIHAT T qLAT & | AR TH
ST g ST graT § WX T A ¥ oo
g g & | wfger ar §r agt I
g 7% fag o w1 s394 &
TAGTE™ # 0F &1 A I @ 9T ]
37 933 | FT 3 A AT ¢ | gTr
F7 Y agf ®1 Tava T FFAT ST )
F g7 & fa7 F1 K A9F A=
ST Tifed |

s wfear § agr 1 A F fe
fad o & & ofY oy A% g3 arn
¥ gt ara =fgd | o quy o @ R
Sy § @ AWt & gifq IsraT ag A
F% T AT 10 & {5 URIOF a3 a
FT faar arar & 7R fesq X TF7 AT
fad a3 & 1 ag girar 34w aE=
w:fgd arfe samare s=ar ¢ A QoA
HTAT JTAT W@ W /Wt w7 FsAE T
AT  FET R

T AR F W F AR 1T
ar g w1 wvam w7 g £ o qmra 49
feg &, 97 9T faR frar qror w1
IFFY FTT F A9 FY FIfa £ Qe |

W T (FiwE) 0 Ay
wgd, § wrew wmard g f5osmid
qR a7 F1 wE fgan § ﬂ%«m‘ aref
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[t &= <]

{AAT T §F77 F graea A N FwisAgai
BITR T ATATARIIATNICL &

IAEY AT gIA ST AT AAY IHTT
afdfaa & | fea & wegw QA grar @
fF ¥ ara adrat 9T q9qF €
o ay A [T | A Y AT 9@F) 73T
&1 A 7 ST AT 1wl il A
g A9 @l 1 fThy FX @ 7 7
HETWH WY AT A F7 AT QST 817
§ a8 g @ & 1 Afww mwroEr A
oot &, 393 a1 %t ot o g ag 9y
g FTfT & fif ey aF A0S daT
W AEAF &, AT T AR AIFHIE
&, T Fifaw T 3, = we F09 i, oAy
TZAFOTITHE | T g HieaA
A A0S F AFEA | sa9 g AT
21 ATAT 7 qTHEIT 33 3Y F FLE
g AfmemE T|@el g
AT a8 Lo F FET F 1 Ay aga
wAar w7 & 5 dga% g fF AW
Q19 7 99 O forar @ 7R T
IT qF F FACARY W qATHT TOA
A oTHT HTTS a1 Freaw ¥ Jade
FTF 1 T UF w0 o § ) W
Hredia #R gein fog fifam @i
¥ wream ogi aT a7 fad § diwT ot
TF AR5 @ TAELH &, HOHT T OF
17 e ¥ 3R FAT A AW
S § ACHE A AT § g Faar
STORT AT AEA & ITHT IA-FAFI Y
afwT g & qaifears 7 mfsai 7 grem
WG & A TG BT T Ao g AR A
& Srrfesy wr g wsEr )
ArErfsT Fr o faare 7 97 Tvga
g | TR W me AT A aE T
1T MR AT 9T aF AT qTH Ao
R W FiTeT 44T FEmA & gl
T 1 gAX UfA § 379X FIEr A
| § AT I T 1A & 5 9w
QT ¥ GEY 9T IT FT A
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faar og T § WA AR PR
TN TRIAWTARTE IR &Y
qg WXA TS ofY | 9T F T F &y
T9 A1 3o @Y 7 § | qF oA AT 44y
I F T FT AT T I TG AT
#Fowam g f5o@ A Y ogd 7 I
AT F1 TG groa A Grg s |

TEFT TF AR AT T §
g § F gAg qT A Tordr & v
OF g9 UF 19 A gy & i foraer
qH § ¥ § 9 Y g SqreT § i
ITH! TE FH & | F IAY AT FIAT
argal § & e ag 40 a9 39
& Su% avard § 9g e w1 dgade
FIW I | AT & 9T & IqF
TR} # F A O FIE FRAT WG
FAA FT § qUE FET FT OOF § Y
& & T I AT a9 9§, 9g Q]
W F I | TEET AdeT gg Wy
grar g fF g g@TE W oy WY aga
SYTRT g1 T § F9ifF I g7 aga
FH T TG & | ¢FAw sqrer fesal wy
== 78 Twar & 1 AT 7 O
ATRAT § 5 3T aF oIk w7 7oy
WgRA WAF @MW I | # gwear §
fe Sa% am™ gfoml &1 §1 @agR
et T &, wa g WY S SuE qTe
It QT FERIL F4 |

1% oF AT q @ | oAy
i fre &Y gfee Y 8 1 O ®
fafaw gfew o § 399 gfew sl uw
¢ WS geww gfew | W gfew o
¢ suwr Afifesans i O N g
A § 9% T gar g | fafaw
qfa it § Se% o w19 39 AT E )
W aE ¥ wafeim @e 9 g
Tg A qTH I« O R 1 g %
¥ gAfeestad afl T gHd T
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@y ¥ fgu amar § AR FTH aw
AT ATATE | TG TF R NSATA B
FT AEAF &, IqF T HIE qOAH ALY
21 4 =gan § 5 swE T wmfe-
e g AT S F faer € gfew §
IR TF Y wEqre 2 fad 7 qrfe
I Frfsir § AR 7 A fag
ofr § g, SeH & TR a9 A%
g Fx Ed AR qAfo st gon feaman
a6 |

T gFEg ¥ 7 OF A AT A
FT Agal §  fawdr @wew 31
Fifeeeu®dl & & | 919 TEAEE T A
da0T T F1 fazg fFar Wi ag
AT 7 wirer fefegae # awAy oY )
afew a4 oF amr 93 @ 2 1 gfF
ag 40 7w §97 & AT 9TH @=i
SET AF AT gAfad 98 Agae HIAAT
1 2 & 7% & 1 gafad o T
77 uw forseas Wt frar ar f &t
A TT JFAA § IX AT AT ¥ a=diT
F feqr 7 @ qR 9T LI A
21 ag Q9T hagieT § S qETeY o W
9% W & TEN 9IST AF F AT AT
AR 9213t # geefeagsa W @
¥y | Afew 9aF qatfeas it aF
a8 A A faar | F awwar g
FABHL TEAET FT g qifadr gt §
fF oY fro3 gu soms § S A gefe-
e {7 SITg AR 999 § gaT aAEr
s | wfEE gaR §1g 4gi 9 ™
TG FT 9% g § {5 ag wadw
agfaa a g #Y a9g ¥ T1gT T Ak
STETE | TMAG F AT AT Ay
a9 & 9g NIg | SEar |

TF A 1T AT AT g1y A
§ 9w qarfeas §, @@ A1 ¥ §Y
FTTET A7 WT § T@gh 9 A i
T 8, Wk ag AT & &, TR AHFR
¥ & I FEF F Y, J A A AATY
g agi SR A W@ §, A
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qBMHIE qF &Y | FFAT AT § T TR
agt & fed  sgae afew d7 § TEE
oY AT gWIR FET WA § ag W asar
&\ & gnwar § fF WA w4 AgRY
gq a6 oA AT |

st gaeET T fr g € @
I @ &, I9HT Jdon ag gem fw
S FireT ) T qFA § 98 | A
I5T ForaT AT 1 IGHT G 7 Wi
DT F o FAT AR § oAy
¥ 7% @9 A5 A9 ST 9T 9T
g S gara AT TEdE § 39 &
g3F Y AT T & | FEF O AT qH
T 1F F G FH UL g qqd H
ar gAY ET AE g g 9T AR
S WY gIATATE R 98 | AT 9y
qz1gt &%) & fod qgax arfaa g 1

uT § qAEET WIS oAy &
a1 FgT wTedt § | 98 O fefegae
gEFET &1 A% FE g% awr Afe
Y qF ag @1AT A T greifE ]y
a7 3o HET qF q€ IAGT Wr | qR
farram faeft €, & wowel a 7@ &g
aFdl, AfFT AT IS qEF AFIA
T T4 FT @ & I gy 91, 9ar Ay
wwar g fr agh o< fa@ FvoeT #) 397
fea At 47 SHY FUIR R & Hifwed
& Wi 4, T 98 4 A€ a7 wrgar
a1 "IT 98 3% 397 g fqar | qfFa
ST A as G A @ §1 A
gamar § fF g Qedw &g 9«
oM AR g M W@ FgT g A
WE AT EARE FEd g | gH@mEr
qT9E qAET § =1gaT g f g gaAw
%1 2 & 9, faaw f I o 0 @@
Y IT o GO § FaT @I, 98 AW
Gl G

9 Fdee Fwrg T AT &
afew srer i fafed Fama ¥ AedY §
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[ &= <]
qg $E 7AW & Iq @H TG F T |
gafad I QL wgfaaa a8 faar @ g
gafad & T1gar § fF FFes @ A
M @ET T |

o A s a8 § 5 uF 6 g
4 TAETR & Foo, TF F7 | a8 N
qETSY NI § IT AV AT FT IATHT &
9g AT AT a9 qT § ATEAT &
|9 | IY FAG F Igq FTH! AT
& Foq ¥ TOF H FTH At §
Her fefeae & wvar wefwm €
# =gt g f s@FT 1 @F gH § SHwy
Ie<r 35 7 fHar omm W} FEFETR
FT AT ZA § ¥ o aF F AT
SIC
Shri Swaran Singh: We are now
towards the end of our labours, so
far as the Railway Demands for
Grants are concerned. A record
number of hon. Members have parti-
«cipated in this debate. I have no in-
tention of repeating what I have said
on two earlier occasions; but this be-
ing more or less the final stage, I
might indicate one or two broad things
‘with regard to the working of the
railways.

If we look at the figures on the ex-
penditure side under the heading ‘Or-
dinary working expenses’, which
would exclude many items of contri-
butions to one or other type of funds,
the total expenditure per year accord-
ing to the budget estimates is about
Rs. 356 crores. Out of this, the lar-
gest item in expenditure is on account
of staff, and it comes to about Rs. 200
crores, I would like to take the House
into confidence and say that every ef-
fort is being continuously made, to
keep the expenditure within control
and at as low a level as pos-
sible with due regard to requirements.
Barring operational necessity and
the execution of project works where
necessarily new staff hag to be re-
cruited, which would be more or less
of a technical or semi-technical nature
-employing skilled types of workers or
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trained engineers and the like, par-
ticular attention had been focussed on
keeping at low numbers of staff en-
gaged on non-operationa] or non-
production or non-construction work.
A ban had been enforced for the last
few years against the recruitment of
purely clerical staff. One hon. Mem-
ber had remarked that the powers of
the General Managers had been cur-
tailed and that they were not permitted
to engage even a clerk. That, I think,
was a good decision, because that has
enabled us to keep this cadre at a
low level, and indiscriminate accre-
tion to numbers has thereby been
prevented. So far as the headquar-
ters are concerned, that ban still con-
tinues. It may be that in important
cases where the necessity is inescap-
able. relaxation may have been allow-
ed, but those cases are really few and
every effort has been made to keep
the expenditure on this account as
low as possible.

After this large sum of Rs. 200
crores, the second largest item is un-
der fuel, and there is a provision in
the Budget estimates of 1962-63 of
about Rs. 73 crores on this score. It
is very interesting to compare the
figures about the consumption of ccal
in lbs. per thousand gross ton miles.
I am not talking of increased expen-
diture because that would be linked
with prices, and so perhaps the com-
parison would not be quite fair, or, at
any rate, will not give a correct idea,
but consumption in Ibs. per thousand
gross ton miles would be a very fair
way of comparing, it is interesting to
point out that whereas ‘n 1950-51, this
stood at 1922 for passengers and at
164.1 for goods, in 1960-61 it came
down to 1889 for passengers and to
1442 for goods. This is with regard
to broad gauge. With regard to metre
gauge, this was 2339 for passengers,
and it came down to 209.1; for goods
it was 203.0, ang it came down to
191.4. This means that every effort
is being made to economise on staff
and on utilisation of coal, and the
actual performance is something for
which I think the railways deserve
credit.
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14.24 hrs,
[MR. DEPUTY-SPEAKER in the Chair.]

I would again draw the attention of
hon. Members to a graph to which I
made a reference earlier. That
graph is important, because it high-
lights the performance as compared to
the actual investment; it has been very
pointediy brought out in that perfor-
mance graph, that the actual percen-
tage in performance is much higher
than the percentage of increase on
the investment side in the form of
either rolling stoek or track capacity
and the like. These are facts which
are of importance, and this shows that
full and effective measures have been
taken on the utilization side, so that
the expenditure on fresh assets may be
kept as low as possible and the return
from the investments may be maxi-
mum,

Another point which wms referred
to by hon. Members related to claims,
and it was pointed out that efforts
should be made by taking necessary
precautionary measures and by other
means to keep these claims g5 low as
possible. I am fully conscious of the
desirability of taking appropriate
steps in that direction. This is all the
more important in view of the added
responsibility that has now fallen on
the railways as a result of the recent
legislation where the railways have
assumed the responsibility of common
carriers. It would be interesting,
therefore, to have some comparison
with regard to the value of claims over
the last several years. As the actual
amounts would not really give a cor-
wect idea, because the volume of tra-
ffic is increasing in tonnage and the
value of goods also is increasing al-
most year by year, a more fair com-
parison would be to keep a composite
index for particular years as the
base year and see how the index of
expenditure on these claims has varied
from year to year. Even in terms of
value there hag been a decrease. If
we take 1959-60 and compare it with
1960-61, there is a decrease of about
Rs. 14 lakhs in the actual claims, and
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in 1961-62 it is anticipated that the
actual outgoings are not likely to be
more than what the railways had to
pay during 1960-61. But if we keep
in view the increased volume of tra-
fic in tonnage and also the higher
values of goods that have been trans-
ported, then the comparison really
brings out the correct state of affairs
and shows how the situation has im-
proved steadily.

Shri U, M. Trivedi: The high value
is due to the higher prices.

®
Shri Swaran Singh: Yes. The high
value is due to the higher prices of
the goods that are carried, for ins-
tance foodgrains and other articles.

Shri U. M. Trivedi: That is due to
rise in the prices in the country.

Shri Swaran Singh: Due to rise in
prices in the country—quite so.

If we take 1950-51 as the base and
its index as 100, then in 1956-57 it
came down from 100 to 77, and in
1960-61 it came down to 63.9. This
again is creditable and we should not
ignore this, and should not take a
view which is not consistent with the
actual facts,

No organisation would like to incur
responsibility in the form of claims.
It is most annoying, it is most irritat-
ing, that we are called upon to set
apart a sum of money to satisfy the
claims that might be raised against
the railway administrtion, but the ex-
perience of railway administrations all
the world over shows that these claims
are inescapable. The indices might
vary from country to country, their
percentages might vary; but from the
very nature of the large number of
consignments and the large value of
goods that are transported, there is
a certain outgoing in all railway ad-
ministrations all over the world un-
der thig head of ‘claims’, and this
ghould be regarded as part of the
game, effort however being always
directed towards keeping it as low
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as possible. I would also like to add
that the railway administration have
taken energetic steps for quick dis-
posal of these claims, because there is
nothing mvre irritating than delays.
Special instructions have been issued
so that whatever may be the claims
that are preferred they should be ex-
peditiously settled one way or the
other with a view to avoiding annoy-
ance and inconvenience that results
from old pending claims as experience
shows that in such matters nothing
is more injurious than delays Every
effort is being made to eliminate de-
lavs.

I would, Sir, while saying this, make
one other observation. I had no in-
tention to refer again to the question
of increase in passenger fares and
goods freights, but because some hon.
Memberg have again referred to this
matter and special mention had been
made with regard to passenger fares,
I would like to give certail figures
which would be of interest to the
House.

The passenger services since 1957-
58 are not paying their way. This is
a fact which is generally ignored. This
fact is clearly made out in the docu-
ments that have been circulated. I
would like to refer to page 94 of the
Review. These figures are mentioned
there. There was a loss of about Rs.
9 crores in 1960-61; in 1957-58 there
was a losg of about Rs, 4 crores; in
1958-59 it was about Rs. 9 crores; in
1959-60 it wag Rs. 2} crores, but this
figure is not quite correct because in«
creases in pay were not actually
given during this year, but the actual
payment was postponed to the follow«
ing year. In 1960-61, the loss was
Rs. 9 crores. With the additional
commitments in the Third Plan due
to the essential increase in deprecia-
tion provision, increase in the rate of
dividend from 4 per cent to 4.25 pet
cent. and increase in dearness allo-
wance to lower paid staff—the annual
loss from passenger services is now
of the order of Rs. 17 crores. This
is a large gap; and even with the
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additions that are now proposed, of
increasing the fares of passengers, the
losses will not be freely wiped out.
It will still be a service where we will
not break even. This is a factor which
we should always keep in mind. So,
whereas the desire to keep the pas-
senger fares at a low level is under-
standable, we should also bear in mind
our responsibilities and should try teo
keep our finances in as balanced a
position as possible.

I do not want to repeat it, but I
have already said that I have every
sympathy with the various suggestions
that have been made with regard to
improving amenities and every effort
has been made in that direction and
will continue to be made. Within the
vesources that are available, amenities
would continue to be proviaed ard
increased as necessary.

Having said this much about the fin-
ancial aspects, there are a few other
points which require some reply. My
colleague the Deputy Minister for
Railways, Shri Shahnawaz Khan has
already replied to certain points that
had been raised, particularly the points
about employees’ welfare and the like.
I do not want to add anything to
what my colleague has said. On the
question of house rents, a suggestion
had been made that it is for some
technical reason that we are trying
to revise the rents that are chargeable
from the employees. That is a very
interesting  observation. Anything
which is not palatable in the recom-
mendations that might have been
made by an impartial authority—in
this particular case the Pay Commis-
sion—can be described as a technical
recommendation. This is not a techni-
ca] matter; it is a substantive matter
—the revision of the pay scales,
emoluments and the like.—and the
natural desire has been that railway
emplovees should be brought on a
par with other government employees.
A number of recommendations had
been made and those recommenda-
tions have been accepted from time to
time. They have been made anpli-
cable to the railway employees. There
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were certain things in which  their
position was different as compared to
the other Central Government empio-
yees. Thus the percentage which was
adopted, for the purpose of assessed
rent, was at a lower rate. It was only
4 per cent, and the recgmmendation
only made railway employees at par
with other government employees. So,
whether it was a Pay Commission that
made the recommendation, or whether
it was the Convention Committee that
made the recommendation,—bodies
which are impartial and objective,—
they should not be considered as dis-
criminatory, but with a view to bring-
ing railway employees at par with
other employees. Therefore we can-
not take this attitude that, whatever
is recommended in favour of the
-employees, should be accepted and
anything that touches their pockets
should be rejected on the ground that
it is a technical matter. 1 would like
to stress this point that it was not a
technical matter, but it was a substan-
tive matter; a substantive recom-
mendation had been made about the
basis of calculation.

Shri U. M. Trivedi: What about the
way-side station masters? Why is he
being charged at this rate when the
hon. Minister himself knows that he
ordinarily has to pay nothing if he
goes and lives in a village? You
make him live in a particular place
and charge him rent.

Shri Swaran Singh: I do not think
that is a very fair presentation of the
case. On the one hand, there is this
persistent demand on behalf of the
workers that we should provide hous-
ing for them. There is a programme
to provide housing to lhe essential
workers, workers engaged in the ope-
rational work, so that their efficiency
increases and they have peace of mind.
1 think it will be a very retrograde
step if employees in charge of way-
side stations do not live at the station
prem‘ses, but are compelled to live in
the villages. I think that will not be
a development in the right direction
It may be that the rural locality with
which my 'hon. friend opposite is
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acquainted may have a large numbper
of very liberal-minded persons who
can p.ace their houses at the disposal
of railway employees, schocl masters
or patwaris. But that is not a desir=-
able thing. I also come from the rural
side and if my experience is any guide
this practice should be discouraged,
because the approach of that officer
who depends, for the provision of
amenities of that type upon local
dignitaries, will be such that he can-
not discharge his responsibilities cor-
rectly and properly; this sort of
dependence is something which we
cannot encourage. Therefore, the
railway staff for operational reasons
shou.d be at the railway stations and
whatever may be the responsibilities
which housing makes on salaries, ac-
cording to the recommendations of the
Pay Commission, have to be accept-
ed. These are factors which should
be taken into consideration. The pro-
vision of these facilities and the
charging for them are recognised prin-
ciples; and we should not try to
deviate from these and shouid not be
influenced by local considerations of
one village or another. Therefore, it
was nothing more than altering the
4 per cent basis, which both the 1954
Convention Committee and the P.AC.
had commented on, and changing it to
the normal 6 per cent for purposes of
assessing the rent. That 1s the basis
for calcu'ation. I may add that, In
this, the cost of land is not included.
So, the fear that some new formula
has been devised with a view to
charging excessive house rent is not
correct.

Shri Nambiar: Revaluation at the
market rate is there. Previously, it
was constructed for Rs. 2,000 and now
the value has been taken as Rs. 15.(00
at the present rate and the rent is
calculated. That is a mistake.

Shri Swaran Singh: That is a rnat-
ter of detail about which I cannot
reply offhand. But, I am aware of
the situation that prevailed in Delhl
Even with regard to the houses occu-
pied by Members of Parliament. we
had to devise a formula which made
a deviation from the actual book value
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because, to quote a parallel, a hLouse,
for instance, in Feroze Shah Road or
Canning Lane has larger accommoda-
tion, but the acual cost when it was
constructed was less. So far as the
new flats in South Avenue and North
Avenue are concerned, their accom-
modation is less, but the cost i more.
So, when we worked out the actual
rentals, they worked out :0 be much
higher in the case of flats and lower
in the case of those older houses. And,
some sort of pooling had to be resort-
ed to because a large number of hon.
Members raised objection. I  cannot
offhand say if any such pooling has
been resorted to on railways. But, if
that has been done, I would support
it as a principle,

Shri U, M. Trivedi: Will it be in-
evitable?

Shri Swaran Singh: Because in the
original houses the accommodation
was more and the capital cost was
less, so, the rental would work out to
be less. And, in the new construc-
tions, the rentals would be higher,
although the accommodation might
be less. It is rcally matter for all of
us to judge whether it would produce
greater satisfaction amongst the
workers if we pool the rents together
and try to spread out evenly, regard
having had to the type of accommo-
dation and the like or whether to go
by a rigid rule and every year add to
a separate pool new housing on which
the rental may work out to be much
higher. But the limiting factor in
all these cases is that in no case, in
the case of employees whose pay is
up to Rs, 150—that i; the type of
class for which, I presume, my hon.
friends opposi‘e have, or pretend to
have, great solicitude

Shri Nambiar: It ig not pretension.

Shrimati Renu Chakravartty: This
is insinuation, Sir; he should not be
it.

. Shri Swaran Singh: That is no in-
sinuation at all.
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Shri U. M. Trivedi: Why use the
word ‘pretension’?

Shri Swaran Singh: For whom
they profess to have some solicitude—
to that extent I accept a modifica-
tion—that is for those whose pay is
up to Rs. 150, the recovery is limited
to 73 per cent of emoluments which,
I think, answers the question that in
the new constructions, even though
the cost is more the actual recovery
is limited to this ceiling. Therefore
I submit that this should be viewed
calmly and in the light of the «cir-
cumstances; and we should not try to
unsettle the minds of the workers by
raising issues . . .

Shrimati Renu Chakravartty: It is
already unsettled. When their pay
is cut, then, it is already unscttled.
We do not have to unsettle it.

Si-ri Swaran Singh: If the hon.
Members opposite do not contribute
to that unsettlement, then, with this
explanation, as it is properly under-
stood by them, I am sure that the
unsettling effect will disappear and
they will feel settled. (Interruption),
The position should be clearly under-
stond. If there are any minor modifi-
cations to be suggested, I can consider
them But, what I am trying to say is
that this is nothing more than what
was recommended by the bodies like
the Convention Committee and the
P.AC. Thig was also mentioned, as
a matter of principle, by the Pay
Commission ag well,

Shrimati Renu Chakravartty: Will
the hon. Minister see that the calcu-
lation will be very seriously affected
by taking the value of the land at
the present market rate?

Shri Swaran Sinch: T have already
stated that the value of the land is
not taken into account at all in cal-
culating the rentals. Therefore, you
need not have any fear on that score.
Even in Delhi. the value of th~ land
is not taken into consideration in cal-
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culating the rentals that are worked
out in the houses occupied, or the
tenements or flats that are construc-
ted here.

Shri Nambiar: Can the hon. Minis-
ter give an assurance that it will not
come hereafter at least? It will be
enough.

Shri Swaran Singh: I have said that
it is not so. No hunger strike is
necessary to get a statement of fact
which is already there. There is no
question of assurance. Here I may
state that, according to the present
arrangement, the value of the land is
not included in the calculation of
rent; it is only the cost of structures,
maybe, the developmental expenditure
and the like which goes into it, but
not the cost of land. Therefore, any
increase in the value of the land
should not obsess the hon. Members
opposite. And, as I have said, the
ceiling of 7} per cent for the cate-
gory of employees who get a pay up
to Rs. 150 is a sufficient safeguard
against any apprehensions of the type
which have been raised by my friends
opposite.

Shrimati Renu Chakravartty: What
about the question of electricity
charges, the conservancy charges etc.?

Shri Swaran Singh: These are mat-
ters of detail. I want to assure hon.
Members that it is not our intention
to make any profit on that scorec.
For instance, if the Calcutta Electri-
city Undertaking or the Kanpur Elec-
tricity Undertaking or other electric
suppliers push up the rates and there
is some corresponding increase in the
actual charges that are payable that
should be regarded as normal burdens
which society, as a whole, bears; and
we cannot have a special privileged
clasg to be protected against the nor-
mal operations or the normal beha-
viour of these rates. So, I cannot
really appreciate the point

Shrimatl Renu Chakravartty: The
rates are going higher and higher.
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But according to the principle, that
this rate has to be paid by all, the
railway workers should pay much less
than they are doing, We are paying
11 nP, and they are paying 31nP.

Shri Swaran Singh: These are mat-
ters of detail. I cannot say whether
it is 31nP, or 10nP. But, I would
like to assure hon. Members that
with regard to these electricity bills,
particularly for low-paid employees,
our attitude is not to make money on
that. But, whatever are the service
charges and the actual outgoings and
the like, they have to be spread on
some gort of formula so that we are
able to provide this much-needed
amenity to as large a number of
workers as possible.

One thing has been mentioned by
Shri Naval Prabhakar, about the ring
railway in Delhi. I am glad to say
that this scheme has been acceptea
and that it is our intention to go
ahead with this ring railway for
Delhi. Actually, active steps are
being taken to acquire land. There
is government land, there is canton-
ment land, and there is also other
land, involved in this. Arrangements
have been made, and they are being
finalised, to get that land; and neces-
sary preliminary steps would be taken
in hand to push ahead this scheme.
This hope, will meet the much-needed
requirement of the growing metropo-
lis of Delhi. My hon. friend who has
recently been returned to Lok Sabha
because his polling ended only a few
days ago and is fresh from this elec-
tion campaign, may have used the.
narrow-gauge railway line from
Pathankot upto Jugindernagar. I hope
he is aware of the fact that a part
of this railway is in peril on account
of the hydel schemes which are pro-
posed to be executed by the Punjab
Government. He gaid that we did not
want to kill it, nor did we want to
keep it alive. It is easy to do ore of
these alternatives. His objective, T
hope, is not to kill it. but to make
the best use of it. We may have to
re-align this, and we may have to
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incur considerable expenditure be
cause a part of it is likely to be
submerged by the bunding effect of
the bunds that are to be created as
a result of the new schemes. In
those days it was perhaps considered
that a narrow gauge was the only
railway that could be justified, and
it was connected with the hydel and
electric scheme at Jugindernagar.
Still it has performed a very useful
purpose of providing a facility for
that hilly area.

As before, many other speakers to-
day also referred to the provision of
drinking water, adequate water sup-
ply in the trains and compartments,
provision of sheds and the like. These,
as I have said, are desirable objec-
tives, and I am sure that the Railway
Administration will ensure that these
essential things are attended to. They
should be done. The only way of
ensuring that it is done is to high-
light, as it has been done here, the
absence of the necessary provisions
such as the absence of light or water
and the like and by checking the
Railway Administration to ensure that
these defects are not there. I am sure
that the observations that are made
here will alert the Railway Adminis-
tration. I hope the hon. Members
know the procedure. We give copies
of these debates to all our Railway
Administrations so that they may
profit by the observations that are
'‘made hecre and constantly make
tmprovements and also consider the
various sugg-stions that are made
from time to time. With these re-
marks I would like to thank the hon.
Members who have given so much
thought and have taken so much
interest in the service performed by
the Railways.

Mr. Deputy-Speaker: Do they want
any specific cut motion to be put to
the vote of the House?

Shri Nambiar: No, Sir. They may
‘be all put together,
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Mr. Deputy-Speaker: Then I shall
put all the cut motions to the vote
of the House tegether,

All the cut motions were put and
negatived.

Shri Bade (Khargone): Sir, I want
to raise a point of order. The hon
Railway Minister has given us an
addendum to Demand No. 16 - Open
Line Works. It reads here:

“Page 131, Third, fourth and fifth
lines, read ‘Voted: Rupees
three hundred and fiftyseven
crores, eightynine lakhs and
sixtynine thousands; Charged
Rupees nineteen lakhs and twenty
three thousands’ for ‘Voted:
Rupees three hundred and fifty-
eight crores and fortytwo
thousands; Charged: Rupees eight
lakhs and fifty thousands.”

There are other entries like that.
When he wants our vote on D>mand
No.16, and when there is a mistake
in the demand, he cannot amend the
demand unless he takes tho consent
or the permission of the President.

Shri Swaran Singh: The President’s
permission has been taken.

Shri U. M. Trivedi: The President’s
sanction on the Addendum - that has
not becn taken. It is not a cor-
restion; it is not a clerical mistake.

Mr. Deputy-Speaker: The Presi-
dent’s rccommendation has  beem
taken; there 1s no point of order.

Shri U, M. Trivedi: The mistake
is on the part of the Ministry.

Shri Bade: They ought to have
mentioned it while circulating the
Addendum,

Mr. Depu‘y-Speaker: The question
is:

* “That the respective sums not
exceeding the amounts shown in
the fourth column of the order
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paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1963, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 2 to 18 and 20.”

The motion was adopted

*APPROPRIATION (RAILWAYS)
NO. 2 BILL, 1962

The Minister of Railways (Shri
Swaran Singh): Sir, I beg to move
for leave to introduce a Bill to autho-
rise paymeni and appropriation of
certain sums from and out of the
Consolidated Fund of India for the
service of the financial year 1962-63
for the purposes of Railways.

Mr.. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of
the financial year 1962-63 for the
purposes of Railways.”

The motion was adopted.

Sardar Swaran Singh: Sir I intro-
ducet the Bill.

Sir, 1 also beg to move:t

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the
service of the financial year 1962~
63 for the purposes of Railways,
be taken into consideration.”

Mr. Deputy-Speaker: The question
is:

“That the Bill to authorise pay-
ment and appropriation of certain
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sums from and out of the Consoli-
dated Fund of India for the
service of the financial year 1962-
63 for the purposes of Railways,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That Clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and
the Long Title stand part of the
Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the
Enacting Formula and the Long Title
were added to the Bill,

Shri Swaran Singh: Sir, I beg to
move:

“That the Bill be passed.”
Mr. Deputy-Speaker: Motion moved:
“That the Bill be passed.”

Shri Nambiar (Tiruchirapalli): Sir,
I will say one sentence. My request
is that the increase in fares and
freights, even at this stage, may not
be brought into effect. It will be
very difficult for the common man to
bear the brunt of the increased fares
and freight. This is my last appeal
which I hope he will grant at least
at this stage.

15 hrs.
Shri Swaran Singh: I am sorry I
carnnot accept it.

Shri U. M. Trivedi (Mandsaur)
Tose:

Mr. Deputy-Speaker: He cannot
make any speech now. He may put
a question if he wants.

Shri U. M. Trivedi: I want to spcak
on the Appropriation Bill. The time

*Published in the Gazettee of India Extraordinary, Part II, Sec. 2, dt.

4-5-1962.

**Introduced|/moved with the recommendation of the President.
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at my disposal is very short. But
very cursorily, the hon. Minister has
said that he will not agree to any
reduction in fares. It is not a ques-
tion of reduction in fares. What s
required of him is merely the status
qun in respect of the fares is to be
maintained.

Shri Swaran Singh: May I point
out that it has got nothing to do with
the Appropriation Bill. The House
has already approved of the expendi-
ture?

Mr. Deputy-Speaker: Yes. If he
wants to put any question, let him
ask the question. Let us not depart
from the accepted conventions.

Shri U. M. Trivedi: The Appropria-
tion Bill has come up after the
demands have been passed, and so . . .

Mr. Deputy-Speaker: The demands
have been made and accepted by the
House. At this stage a speech is un-
called for.

Shri U. M. Trivedi: At this stage,
I can still say that this Appropria-
tion Bill may not be passed.

Shri D. N. Tiwary (Gopalganj):
There is already a convention that
there should be no discussion on the
Appropriation Bill

Shri U. M. Trivedi: I know the
convention. I am not quite new to
the House. There is a convention.
But, at the same time, my learned
friend will bear with me when I say
that I can still speak on the Appro-
priation Bill. There is nothing to
prevent me from speaking on the
Appropriation Bill. The convention
is quite all right. I agree to the con-
vention. But the only point to be
considereq is this. When the demands
were actually agreed upon, the point
that was considered is that our
expenditure is going to be increased.
It this expenditure is curtailed, then
certainly the same amount of demand
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will not have to be made. So, the
only proposal that I can submit is
that, at this stage, it would be quite
proper for the Minister to see that
even now it is not very late to keep
the status quo. Particularly when
the travelling public have to travel
for distances of only 50 miles, it will
be a very great thing for the small
traders or the small merchants who
have not to travel long distances and
who are not big businessmen. Main-
training at least the status quo will
help such people.

Shri Swaran Singh: I would say
only this thing. At this stage, we are
considering the question of appro-
priation, and therefore, the question
of revenue is not really before the
House. All that has been discussed.
There was voting on it, and the House
took a decision to reject the cut
motions. Therefore, at this stage, this
question does not arise, and on merits
1 have nothing to add to what I
have already said. The hon. Member
has not raised any new point.

Mr. Deputy-Speaker: The questio;x
is:

“That the Bill be passed.”

The motion was adopted.

15.08 hrs.

RESOLUTION RE: JANATA EX-
PRESS TRAINS—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri
M. L. Dwivedi on the 21st April, 1962
regarding the Janata Express trains.
Shri M. L. Dwivedi may resume his
speech.

Shri D. N. Tiwary (Gopalganj):
What is the time allotted for this
Resolution?
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Mr, Deputy-Speaker: It will go on
for 24 hours.

Shri S. M. Banerjee (Kanpur):
May I submit for your consideration
one aspect of the matter? We have
already had a discussion on the rail-
way budget which has covered the
subject-matter of this Resolution. The
next resolution is very important.
Therefore, if the House agrees to
have only one hour for this Resolu-
tion, it will be enough.

Shri U. M. Trivedi (Mandsaur):
Janata Express is very important,

Mr. Deputy-Speaker: What time
does the House require? Two hours?
Shri S, M. Banerjee: One hour.
Some Hon. Members: Two hours.
Mr. Deputy-Speaker: Those in
favour of two hours will please raise
their hands.—I see only a few hon.
Members raising their hands. Let us
take the mean and put it at one hour
and a half. I think that would be all

right.

Some Hon Members: Yes.

Mr. Deputy-Speaker: Shri M. L.
Dwivedi,

%Y ®o lo fiiﬂ' (3"{’}7‘37)
JUTeRs "gIed, vAT WAL AT 98w @Y
=« fem | gg gEaTE YA 96 § arafeag
q7 |

INA WAEQ § Ie-AW (s AE-
T &) 37 afe @3 gw €

5t o ®To f{aff: ﬁ'ﬁﬁ'ﬁq
& Y UF HAHCT A9 F A T@T 97
fomy &% aawmar ot fF P a@ @
e T ¥ AW AT qAT w &
fearg @t & ok ag Ffears gy
wEr Ffsars @i g F AwAa g %
T ®IT & agd ¥ qIedl F1 I a7
#T qat1 gr f ey g F Sl
60 a@ ¥ Wie a=r WA § 1 WT
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frr awg afe 2% % q@ R Iy
g | T W amd sfemw  owww
HEATT & | T qE @@ faer &
@ @@ wa o & g fe
OH aaamar @ g fF de < ¥
aaTfe #1 fooase § frady feerd
e & 1 gud fowr @

“Ten days before they set out
for their holiday, many South-
bound railway passengers
undergo an ordeal which has
made some of them wonder whe-
ther the vacation is really worth
it. For the prize of booking a
1IT class seat or berth, they have
to spend a night at the railway
station, sleep on the concrete
floor of its verandah and join a
12-hour wait for the booking
window to open.”

The most wonderful story
about this is that the people take
no chances. The people taking
chances are hopelessly waiting
there and they get no tickets.
This morning, within two hours
of the opening of the booking
window the entire III class seats
were booked till the 13th,

It says: “But the formidable
part of it comes from the large
number of tickets each person
buys. Even the tenth man in
the queue is not always sure
that he would be able to book a
seat.”

Y AT TETAT A qES &

Ft AT Afegor WG W) wEE A 3
I foraet feada gt g + 37 ardt
qGA RN & | R YAl F q T
Fg faamdt Y § T gag ¥ ageq o
Y € 1 z= sl &1 F g faemr
afewd T & WX AFS FT 9y T
¥ 1o RATE A A fagaY e €T
AT F & T AW Al g §,
g TF AT A & W T H oAy
wfaT gt § AT IEET FRAAT M
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[ 70 ame fg3d]

gFy § | AR SR e, dErn
e F o ST rar s wieE
IHr 7 F o7 =fge s fF ==t
g I H @I ET | 3W A § afew
% frd @ 7 =i & @ @
qf@T F T AT IWET =4@T § W
f ot 7@ mrfogl & sarar # afew
T et qrar WX qEr | oW g
1g *fears faw safeaa § v gwa
IR 7 & gafte F fad gfawrd
[N T A T T TG fFAT A
PR 99 §F Aiws & oy we@ g
EfF AT 1aus—Yo AT I 2eto—
£ aF qEY S T qAIEA § A
NI FATEH & AANEA § (FaAT Aoy
@ #1 g€ 13 0iwT R AATOE F
FISERIG CRUE AL S S Uy
xo ¥ IFT T LLEo—} TF WA H
qg HIT O T & qATR & Yo
FAT 30 FUT, 9 FAT, ¥ AT
ML e AT Fr ARy g 9w fw
draY 3 F AN ¥ 23300 #UE,
13,930 FIIE, 23,5%0 FIT, 1¥,qu0
FT WX gy Yoo FUT FY FHIAT
g8 1 arY ager AT gEL IS # ATHU
Y S ATHEAT WTIHT gAY § SE9 33
a1 3% A FTHEAT AR L TS F
qafet & g & 0

A @ WA AT F wiHT
T a1 wTawT " g ey
& mufe @gw ST gE T
& qEIRdl & qprfaer F w1 A AT
samaT =®r | wry fEEY o feama & 36,
qOH WFE qaAT & fF ame T
& qanfe g7 At g ¥ wfaw e
2% ¢ fF ST Y aE A9 ¥ W
¥ Smar g |

g4 Faremm war fs agE® gwA
e 77w F fesat Homg awm frg § 1
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Ffwa w9 ag Ay aag fF fomr fesal &
1% smefma) & 3% &1 o & 39
R AT /Y wrefadl #1357 a1 & q|
IR T 7 FE AR IAQ forar
T a9 wEdY § 1 gT @aT a8 wear
& 1 AT MR KTE Y HIYHT 94T 99
A {5 orw St gfagd et e F
aqfe ST A T F awET §

% faga fr9 @g7 &7 qa=man a1
fF 9 T & o4 TF a@ ¥ T
wefat § o qaifee &0 @y &
77 T H oar ey § I e W
T7w fowr o &Y gfawr &= g
X gRIY 9 o HYZ § v Iaw
fora ama &Y, @rs &Y W% w9 aw
fege aie fad oy & | wwfes faw
SHIT ST ZWT FEHT AR AT W
dfed | gaeY ag aarar g fE
gt #1 e F o & fod endy
o #fys sqw A fam o @
gfeqs Tasr #7 oY & 8Ro—% F
TF qFAT Gy T & I9E 8T I q7
forar g fF L4y ¥ 28R &T@ am,
frdarieT 1 sgaeyr 1, 285 ¥ ag
ag FT 0¥ Fl WK T FA FE@T F
Yy AT EY T GFT | FAFT ATAG
Tg g fr g dY o & arr
FY S gfawur qgré ag wF ;iwe!
[, feean afaa grar &

& a0F ¥ oy feaw AT
¥ TeRmaw #1 91 fReg e & gww
¥F a9 9¢ oo foer & —

Towards Better Conditiong of Travel
[

“as the resources were mnot
sufficient to effect any appre-
ciable reduction in overcrowd-
ing.”
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T FT Aq99 qg § F A9 @g
TEAW FW ¢ fF gur 9 qneAl w1
Y oY 3AfIT gw & NT FT T TN
F fag w15 wfus wfaw 7@ w1
# qg T AV g £F @ e ¥ 9w
qF 99 gY €39 § I ST A A aw
T @ w9 & gy § s
TN TTAT @S gEAT & 7 A9 F I
RREER a7 §U § AT I A A A
T diE 1 B I qEr g fE
& 7T F A 6T @uT g o @
FHIfF SFITL TIAT @7 AT € | WY F
qT9 UF U 19 F34 & A0 sRqn o
ATl AIfE SEar F gfawr F fag
A FCEFG T3 AR FA IS & AT &
TET B E | WY F T T a2 g3
FHEL A 9 I q § foad
TF HIHT AT IAHT GBI I Fahal? &
afEq o9 99 F Q9 § 9 99 F
fesa g1 ST @HT & | AT w7 AT AL
g & ST WfE AR s Qfed
fF Fgi aF gg gAfea & fea Mg &
F mifers & o & a5 AQl & Fa< gw
7gH 7 F A § o oy £ anfax
& Tg T AT & F4T I ANyl HY
q@ qfawr & aws gq s=ar gaww
FTARE? TG ITANT F AT F
arET HAAY JITEA ¥ eqrr ged gy
FEHT ! AW FeAT g & F afz ww
IET {9 FA@ F ARIT w7 glaaT
3 oAgT & A 78 fww FT A 5
W # da7 ¥ farg foad eam € A )
fefe @Y fF7 I |

¥ & HATAT g UF 309 29T 9
wET & e e Wy w7 fewe R
WE |8 ) IMT AMge M o T
qafex fesd & weax 9@ @Y 9 2w
forar o f ag fewe faw gu & an
fore fese arm s @ 1 QT A ]
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fa faerr fosre arem Y & @ omar @
AR fege Tt w1 eqre Y faaar &1
g ANFT FHeq § fF g TF W
w3 9 wgt & mfeat e § 3@
i & fege 9% wx foF o fw
fesd & ot safeq 43 gu § % T
fewe & f 7 | 39 ¥ HoTaT aW F
A 19 § Y fese S BT @Y sgaeqr
Y Tfge AR 3§ ST ) sgaea
F 9T wfaw T AT =TT )

AT FgAT a8 ¢ f5 oww g amEr
qrTt 9T St mfeat faA F oF g AR
IAAT & I8 W q F7 g1 I TATER |
Y grar ag § fF gag mE 9% AR
& 92 ¥ 718 ST 9T g T 7R
I & A q AT F {5 92 qH G
g1 AU Fgar ag & fF o W@ A
FOT & A 99 feeat # 39 §AT &
AR Afas geraTe fFar g s I
fer &, d FIX T9W™\T Y

T fAae AT ag & I 9%
Yo yfama: art woaT ww gfEw
T 4 IATTRfad Mgt T @
ST | Tt %o WfAwa: ¥ 9 qrAt TN
g agi a8 Caa s fesd 7 @l AT
AR IEF o ¥ A o & fesd
awE W ATfEe |

I 19 98 & F ST T A
¥ faq ot fesd T ST § 99 A AT
foFa ot | Stgt g WY WISt ar SraTY
T GO 1 I7 LIAT 9 TG6T a0
#< fear S qife arfady & fagq s+
LAt 9T W M SEgE & Ifaa
gavy fFar 91T 4% | X9 9@ ¥ 4g
e FTo a8 F& AL & & fead
N AT g § W IEY frAX T ¥
qafet # Fg wies e faw
gy 0
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[’aﬁ Ho HTo fﬁﬂ]

IY T 9z Fal 5 W ABGH AT ¥ | IT AR F Gq § AT
o afE & fag o dqF Tww € HFCT A F AW TEIT F@ATE |
ITH! T FT 7 TR WK IHF TIA
3 e o & fesd ilTﬂ':I QT[%Q Mr, Deputy-Speaker: Motion
Ry moved:
Mr, Deputy-Speaker: This is not a . . .
general discussion on the railway “This House is of opinion that
budge; again. Government should take early
steps for running more all third
Shri M. L. Dwivedi: I am explain- class express traing (Janata Ex-
ing how to reduce overcrowding in presses) with the object of re-
the railways, which is my subject. lieving over-crowding in trains
particularly in third class com-
Mr, Deputy-Speaker: Your re- partments.”
solution is for more Janata Expresses
in order to reduce overcrowding. There are two substitute motions
Other things like food, water, etc. and one amendment to this motion.

are not relevant. X
Shri B. K. Das (Contai): I beg to

Shri M, L. Dwivedi: These are sug- move:
gestions which can remove conges-
tion and overcrowding. ‘That for the original Resolution,
the following be  substituted,
Mr. Deputy-Speaker: The time is namely:—
limited.

“This Housc is of opinion that
ot "o w0 AN aiw fae & over-crowding in trains parti-

= . ~ cularly in the third class should
l :ZE:T ac fad am g | X7 be relieved as early as possible

Fad ag JTAT % & Togr ¥ FAedy I by taking all necessary steps in-
ofas T AfaF Saar mfedt & Ty cluding the running of more all

third class express trains (Janata

o sgaeqr FX arfs faaw arh g Exprsses)’” (1)

I ) fewe faq 9% o) 98 IO FX N
- [ - r. puty Speaker: Substitute
TF | IR lél IR FT\ ASURE Motion No. 3 by Shri Shree Narayan
W TF Td W AWAET 7 CEA| Das is out of order, because it is
beyond the scope of the original re-

T ¥ HATAT S GATT FAR AW solution.

Faedt 7 Al ¥ w0 A 7 § N Shri P. R. Chakraverti (Dhanbad):
w3 U & | IgiA o § fF frg I beg to move:
m ¥ Ig WA FH FT AT FHAY ‘That in the Resolution—
§ | 7o WEIRT TF TEE K AL ATAAT

515 T oA g for ‘“particulary in  third
NEQqF T g N T A Tt class compartments”  substi-
&) sgaq FI F fag gg J&qT '(GT% | tute “a necessary sequel to
QAT 9T W’T g fr ¥g g@ lack of adequate accommoda-
gfaur fasr s 99+ ITeT T FI N tion™" (2).
9 R ¥ dFeT F1 WG TG HL Mr. Deputy-Speaker: The resolu-
oy e 3z m T fF m«r T tion and these amendments are now

before the House. I have names of
HAAT FT FLHRIL 2 T a3 q7 FT w0 six Members who are desirous of
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g At & T I F1% gw A9
a1 §, @reY feeq wwa & 1 ww fow
HITHY FT g ¥ AERTE AT GO AR
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speaking. The Railway Minister must
be given some time and thereafter

Shri Dwivedi should be given some
time to reply. I will allow 5 to 6

minutes to each Member.

oY @R ¥ (T : IUTEAE
AT, § @ T FT GHIT &
forq @er gan § | & sEAaE AT ¥
T FIAT FE fF ag 79N 57 TqE
#} afw 7 F | TEET TR
T wmil geT ¥ quT e #7 I
FIF g AL & & AAHA F1 THFT
Ffsargal #7 a=1 #7 & | § Q1 WT
HAT AERT F T FOF F® F T g9
FEITT H1 SHIT FL alfd 98 o9 &
fesat & orwr St weafas Wgwrs gAY
¢ a8 ®9 g1 A% | A\ & qEEe
#r fzawat =T wfeargt &1 wAE)
qAAT §3 § ¥A@d ade graer
g ® 9= AT 8 ) G TS & g
F¥ mrgfaamat & @13 # A e
Ay e & 0§ guwar g 5 faw
feY Y o Y g ¥ faoelt ¥ A®W
% SO a7 fAEF gUT AN AHT
F @y 97 ¢ fam q% qgq #v mfaw
FT@TY T &Y FH T gE grr | FraR
T F IW AE F AT qeT H oA
AR AT G ST | gErL 3w F T
FifF g9 & ST AR A § § TN
g # g F & I gw ¥ sgiar
FARY QRATAT IS IS § | 5T o o
g Agfafes @€ TT & a7 FQ@
& YT ITAT FT FIEFT I FT AT FIA
g d ag AR W aw gY wmn & R
g 9T F UgA TEAIA I gL A
Ffer 7% | 95 [ES Fr A€ 9w Y
aga sarer G fawar @ wwfaw o
I Foieg &Y arar § 6 I A A
wfes ¥ mfus gfaamg sa w3 1

T 2y § fr o W ¥ fes
71 QT 763 fesd a5 § ELEL AT

a7 Fdmie fesd ¥ @) fagam ag
FO9 FO9 Y fF577 § gard g §
¢ 42 ¥ 7T wEw ;| q s ?
Tq g AT 39T FEme fesay
FT W ¥ | OGS § wifE S
e & @ g Sgm ¥ ST 99
T § 9 faed f& W™ & dEEe
T[T FH qA | q® qUA ST 9T
TgT S & | v 5w gvg & fesdl #Y
A T AT BIEQT & 7 [EAAIY TEqTaH
wRted 7 3 & a1 Ty § fF 9 fesal
F gaT FT ITHT I 9T g FATE F
fezd s 1 @Fa E

g a9 ¥ arfaat Y #fsareay
Y T a1 AT g3 W 9 39 qed #
Fa7 Tt & afea 73T AgRT 9T IFT
Fg HGL FIA( AGY ATAT IIAT § AR
ag AYAT SE F ATt oY fgwT F1 JA1L
TET & 1 TH I AT CF AT AT AT
@R

“q EEEr g S« o,
#r§ 377 F ar FgA QA1

I Al g quar 37 faar g fw
g A Ty Y 94T Ay I g N
FgAT @ | g OF w99 a1 § fF §w
AR UF WAT ¥ A\ IF FY Fga
¥ a # foad v § fee WY g
e & & garfed & g age
Ffac daeagi g .. ..

oY wAR  gLawy  (faEe) oo
gfaad & §

=Y § AT . ATET IfE ey
TS ¥ F97 FT AT 98§ HI9RT qar
=9 for 7t @97 & 1 NlEwT o Yo §Y
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[ & arosq]

ST F are ga0 a9 ar 7y § ) fewer
QA T § )

A0 99 ¥ T oamar fF @ ot
WA T 0§, @ A # El
T T FIA &, AT HY a7 F79
AR T ¥ AEw W F@ ¥y
T FE AT FUA F gy WA}
wq TF qNT 7 WIET ¥4 9 939
IAAT T, 1 FN TGO W HFEI
o 6 gw a9 o= ¥ am @8
FFZ AT T zw Fam a0 gland
L AC I -G

=9 fAu & ameran g fF 399 fawmm
F1 T 9T IR MY FT Afg0 67
A HA AT FT IH TEATT & AA
a1 gm0

M g g3eg, o f@ad, T
g1 fr 9w fesat Y g fomr .13,
fam & a1 Taaw A g,
sefrae @ faerer fear wmd o
# gugar § 5 5w W § 9 M
7g faae @&y & 1 I &7 gEEy 9M,
a1 F FEAT A4, g8 TH HAT A1 8§,
#fee aeq 9z @ fr gy gy fawrdr
& fF g e T F el F 1A
@G | ag ot awE g i SR &
SUTET GFNH &7 WX UTET ¥ SqTE
qF 9 & fEsal #Y sqawar Y A7 |

TR ¥ gig § g9 oy &
YA F@T § 79 IR & aq fF
R W AERY W W™ & A
W WET ¥ @ A T i
FH—F VAT JF=EI F gEqT FY
FTT FT F 24 T ATEATH] FT A&
FG |
Shri Subodh Hansda (Jhargram):
Mr. Deputy-Speaker, Sir, I rise to

support this resolution moved by
my hon, friend Shri M, L. Dwivedi.
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As you know, Sir, all types of in-
dustries are growing in our country,
either in the public sector or in the
private sector, and due to this indus-
trialisation, the passenger traffic has
increased everywhere in the country.
We have discussed the question of
overcrowding in this House a number
of times, and the Government is also
trying to combat this overcrowding
by increasing the number of trains.
The Railways have also introduced
certain third-class Janata Expresses,
and I think they are quite popular
among the third-class passengers.
They are not only popular, but they
have also given some relief to the
long-distance passengers.

When these Janata Expresses are
so popular, I believe, if more such
trains are put in all sections of the
railways, the poor class people would
get an opportunity to travel from
one place to another either in search
of employment or for business.

Now, I find that a number of trains
have been introduced in many sec-
tions of the railways. But in the
South-Eastern Zone, which is one of
the important sections of the rail-
ways—there are three steel plants:
one at Tatanagar, another at Rour-
kela and a third at Bhilai—and where
after the three steel plants have
come into being the passenger traffic
has increased tremendously, no
attempt has been made by the rail-
ways to remove over-congestion. I
have repeatedly said in this House
that overcrowding in this section is
so heavy that unless some additional
trains, either third-class passenger
trains or these Janata Express trains,
are introduced, this overcrowding
cannot be removed. Therefore, to
remove this overcrowding, I suggest
that in all sections of this Railway
third-class Janata Express trains
must be run. At least, as I have al-
ready mentioned in this House, in the
Howrah-Kharagpur-Nagpur section, I
request the Minister to introduce one:
Janata Express train immediately.
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With these few woras, Sir, I sup-
port the resolution mover by my hon.

friend Shri M. L. Dwivedi.

#t oo Wo fag (1) : ™A
Ageg, gk W A & wgr §
frimag Faga ¥ gum gu & 1 &
39 F1 qaMET 9 g 5 F 9@ W
¥ |1 @, et GHo ¥o IWF AT
g—WR ag @i } S0 FE O,
faw & faq ag wwge & | § 9T §
f g9 graey ¥ arafas feafq sar 1
& a1 il aF T9 FT FT WA TGN 90
o | grevr &1 § agd wwAvw v,
gt a7 T A fAear 91 1 @ fau
qg Y S A F7 w7 AET A qEW
qRAT 4T | W& FH # 45 &7 a1 |
Y qRT FT W@ F |

T FT H A GHEAR FT O
SFT 12T T 8 ) AfE qEeEE @
g fras AR sg@ g E A 79 A
43l 99 I § fF 3w as A e &
A 3 9 T T FI Y AT A7 )
Y g9 YEISEIE & &Y % AT o
g1 aEr I I wr g ! W Am
g€ FA9 F1 3G, q1 "9 o fF 3a #
sgfaud agdy w1 W@ § A @l
aTh q9=9, 3 mfear [T afeqr
agdt o Y ¥ | %W ¥ Az F Ag
9T & fF ag quERy Ed 8, au-
arey graT §, A 5 g7 wow A9 # @
Y § | g8 a9 A gmE § A
I

WA TH AT K G, & 99
F fag @1 +@ § f5 Wy =
SaTeT & Sarer gfawd fasd | gw O
g & fau qer F@ @ 1 9w
TEE AW GER FT G049 $T @ &,
T AT IT A W FE @ T 0F
g | aF I a9 wglawr e, Wit
a9 I WY W ST W axg & awR
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FET T | 39 AU 78 wawT & fE
ATH STAAT FY Glaumsi FY T gH e
g, wifs 3 FT Fa¥ QT FT gH ag0
A ISeyfauagasd & fF Y
&7, o€ HR m mfeat agdr
W@ & 97 ¥ WM 9T SAET ¥ SWET
9% FA9 Fr wfegi, faw ®1 wAar
TFHE FF GG §, I FY qawar
Lile ol

# 98 87 ¥ o1 @ g, et g
& gur T W W & gEE} 9T
2F wEHT & & gl uT 95 FT
M4 § | UF WE a1 g afaq wE
FAE, 494 AR mET-wEaes et
¥ §5 T AT FT § AR g@d aE.
AR AR, FRG HIT T AT T
43 &7 999 § | gF 3| ¢ fr <l
93 ST AR 9 98 I §, =9 F1
¥ femy & fag q fegram & #00
iy @9 fea s | Gar &4t fEan
ST & 7 mfax gma |raea g
AT AR TG T WY w1 s Fw
I FY @ A, 93 AT | GIFIL L9A7
g mfeat 7 fesal 7 dear qge
#, arfe S ) 439 7 s Ay o
|3 | W TH T FT /IS g1 91MeC,
afe 39 #1 A @ g0 aUE & A}
39 faq o4 39 a3g & NeaE W) AT
oI &, @ #AY AEIRy guwa § fF ==,
FEAET § @ &, I9 FAE! T gH
TN E AR W A& T

gy T & | afFw § Fgm AEar g

Ig F G FIA FT TG TG § | AT
7g & f% 3w ¥ St W =T &, SEer
fee ag ¥ wART & Sarer gfawr .
@

Sgr I gfaad 3 w1 g9 @,
AR IR A 77T fF 9 QI FA9,
fo & a@ a8 i g 1 / Fg e
i f& g fe-de & ff o Trg 1.
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[ Fto 7o fag]
39 ¥ 37 T famem | Afee ag day
gaegr F2 5 a7 Y T ¥ gT ™
q5 FI AHT A FET G2, 7T F1 AW
mfsar oR feed i, form ¥ &5 *%
qg FET F g3 |

@ fau § @ weara 1 qwaq

FAT g AR X A F fF osamn A
SYIET 3H d¥g &) Wmiedr wers 9,
o % g3 a9 & fesd g1 o= faw &
SAr FY 437 A g A gw o

Shri T, Subramanyam (Bellary):
Mr. Deputy-Speaker, Sir, I share the
anxiety of hon. friends who have
given expression to this thought that
we should have more Janata Express
traing started in the various routes.
Sir, the fact that there is overcrowd-
ing in third-class trains and com-
partments and that there is the ut-
most need for more trains is admitted
by the Railway Ministry also. More-
over, in the matter of having more
locomotives and coaches we have
attained a state of self-sufficiency, and
even that difficulty cannot be ad-
vanced now. Some years back I took
up this matter with the Railway
Board, with the Southern Zonal
‘Council and the General Manager. At
that time, the General Manager told
me that there was not enough rakes,
enough trains and enough locomo-
tives. But now that sort of plea
cannot be advanced, As my hon.
friend, Shri Dwivedi, hag said, there
should be an order of priority in
these matters, Of course, we should
spend some money on structures,
making the platforms "look more
beautiful and all that, but while
observing the utmost cleanliness in
maintaining these stations, we should
also see that less expenditure is in-
curred in structures and more money
is diverted to have more trains.

The other day I suggested that
there should be a fast express train
from Bijapur to Bangalore in view of
‘the fact that the new enlarged My-
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sore State has come into being where
the traffic has gone up enormously.
There is such a need everywhere. I
suggest there should be fast janata
expresses, even without first class
compartments, from Madras to Delhi,
Bombay to Delhi, Bombay to Madras
and Calcutia to Delhi. In all these
mail routes we should have more
janata expresses to relieve the con-
gestion.

An Hon. Member: There arc janata
expresses in these routes even now.

Shri T. Subramanyam: But they
are not enough, There is over-
crowding, It is admitteq by every-
body thay people sometimes travel on
the tops of coaches, When people
travel on the roofs of trains they
sometimes strike against the girders
and bridges and there have been
some casualities in the past because
of that. Pcople sometimes travel in
the footboards also, risking their
lives. Therefore, it should be our
earnest endeavour to see that more
janata express trains are introduced
in all the important routes to re-
lieve the congestion and the conse-
quent suffering of the people.

oft sfriTraw @ (ITAAT): AR
fax oY 7o @10 fEASY S 7 St weqTE
W@ g FE9A & AER 9L TS ¥
fesai & WigwWIe 9 &7 & 7T q
WA T amag A & @
NEAT § S GHEAT § g § @1 g |
T3l s & fof 98 St gFEs @ ATH
® FIE 3T gE ;W F AT A7 | fF
M gEm AEw ® § G foest & 7@,
feeelt & gras, faeelt & g@EeT, @ur
faeeft ¥ FEar, ST $F T agT &Y
AT F7F AT T MEE | I E1 9
q< Y Jq I & & R R o #
feadt wfgs Wz Wiz wdh & | gafaq
A JETE Sl A QT § AR AT
fF 39 1 9 3T § THEAT T T &
% A ' T |
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e W war & f o wiw AT d
g 1 grEr AT § Wgi oHar &
AEY I FHAT & I ST T AT T
¥ mfeat 1 T &, q8r aftewa
FXFY ATAT FI7 AT F, SATIT AEATE
T 2 1 ol gAr wEA faw &
qafaz = 1 fors o | fergea ®
AT AR FT I o &, a9) qAEA - AV,
TN AT FT AT FHO AT AT
WE F A9 AT F AT ¢, TN B
TR @ AT AT q@ gfaar  agFEs
IR AT FFHW AT FF20 SqTET
AT & | AT G G ATAT O a8
ZTST 1 NETH I, A9 KT FH TJHATS
F1 HAAT gr0 afqeaq e awAl ¥,
TET ATGAT F, AT ATGAT F | AW
T JEqE &7 99 F fRAr 17 W
fa® AT gFmaw e &Y wend vg av
d gAATT § G9ET &7 qEE A@Y g1
FHT | F A0 T FAT @A A4 ifw
AAATE AIEqT 4 aviA &1 f2ar & W%
7z gd fafeq & fF e o F o
qAHT § I7 1 forae & aFa®i Fv
IHAT FIAT 9247 2 | SfFT a8 ava «
W af gy & o 7 aga
@ oY gfawd v 1 wa= A §,
fo FY F Tae F ofr a8 &7 a6
9

YA 3@T FY q19 Ig 2 fF
T ¥ faady st gt & 99 F qETad
¥ v ok ¥fre s F fesAl A
fraeft 1T 8 1+ F g ¥ fdaw v
et g i 3@ ara &Y Jiw A anfed
& & F9m & fesd o &
forat AT @ & wi faaeT saR
| grav &, 99 # v WY Y garer
g A A AR | f rawd
¥ fesd wrg 7 § 1 @g o QT ST
N3N fF qgwE feeat & At @
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TH Fd &, 357 q FFaer wraeEr
Y ¥ 1R I qT @S AT 94T B,
T IT § FTB! ATASAT gAY & AT AGY
A ¥ AR AFEW ISET 9FAT
TR I TF & FAEET Jg 971 4 {5
ad F AFES § AT F9 g g,
TaT FEIE & feey g ¥ AT R
Far9 & fesd w@d &, @) 39 F1 AT
T fear 9 =fed | 39F O oF fafer-
Tg FA99 g W g9 #1 fafoq=wq agor
9T FAT AT g | A e ST &
sz ¥ foax &, afems gfefadt afaq
g @ W Jmar deR o™ ¥
IJAdI g, 99 ®I WX q34 AT F
fag serg 78T faady @ AR &= asw
¥ feEad #U $TEE F7 cgaEqr
FII AT §, LA T IAFI
STOH 9gAET AT 8, g AR &Y
Afqurd 92 FY AT §, TAeF ST ¥
qHT FIA T ITH! AT TIF AV SO
¢, @ & guAar g f& a=ma J@r oF
AT §S€ 7 FgT 48 qASETE &7
UF WG ISAT & | 9 9T kAT §
fa=mz grar Iifga fF &ed aom, diFs
FAMEM AR TIFHTT 9T GEFT F7
foqar @t qear & #u1 9w & wfaw
TTHEAT AT & a1 TE gt &

AR AT g § fr et o
F fesal § o i Y & ag #3 ww
A qW | TH qEET FT GHNT fAS
AT TFESE 39 wiaw q@r w3 A
&1 THAT § | TH GWET FT GEIATT Y
g gFaT § 99 fF AW o & o1 feeqd
g4 TNF A § IT A ARTE Y
FTHY qFAT WG | W@ gt wAT
HEw A s § @i I
T AR R GQET AW | T T
NN F A FT F A giar & fw
Al Fom & wAET 4 gfawr o
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[ e W)
[ 5@ @ wyww 51 W@
TgT ¢ 1 AN K wREaT E o waneEw A
famm daree o wqT F< fomm ma &
RN FTEFG WG qE T | T
FTaorag e fe sStmmAd s &
FET ATAT FA A1 & g q1 EER
F AT 3 9w &Y & | fFw ww A
@ AT TG  qG TR ATEAT I
21 R g gl Y wanfea
FRE, ST A AT R T FAF
ot ag w1 99 FY gHEaT F
qara™ 78 & f& samer § s fe
T A FIT A FgT 9 q9d A9
afads 7gY § Tef Jei 37 afadw gow
% o 1 gfz qET T StTaT @ et sear
F) AR 9g49 §FaT 2, qfaar g aFdl
9 gER g g F@T § 5 oag
T W FT AW |

Wt T duw qEw (ITEE)
¥ T T FT GHGA FAT E | K
gawar g & dvEl & @ misi 7
e WX T a1e frafaa et & =1
@ A qHW F HRE F A
&Y ¥ | § SATeT g AGT FAT @A |
I FT g FT AL G 1 mfgqr ar
AT CHSE qgTE A7 g & Wi T|r
FFATL IR § T AT F 9 fa
ST o§FAT § |

JfFT ¥4 fAaE 3| oF § AR
wF "faw Swem ¥y F F @ETA
T W | WA ITHAT WERT 43
AR ST ¥ #faeT sEm fd =
AT A T AT T § o faet @
I wR #E AT Ty § a9 FT
fay frar srar @ SR H9d A A
g &g fae F § | e ag s
A WO §, W a8, T
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fady W 7 X, ag W fAEeT 2

TREF WERA § F FgAr qvgar g %
T 59 JEIE F AN AN |

77 Tt F WG F W g 5T
YT FIAT § W HIAT T AT
F@E |

oY fereRaw (FiT): 9 s
seara 31 AR fory s sfieTTer 7| S
F Fg1 fF qiT ATEAT T TIE AR
T@AT AEy | FEFAT aIEs TS
T T A FI AT A F TS A
Y e STy &, gFena a9 o fae st
& Ffea visy & ¥ FT I 7 A ®
71 I ¥ FA T TG FT AT FT
A I a1 HTT FT QAT T fF T
e F I9F1 uF MY At § w7 wr
ag fet a9rg & ey g oIt € Y ST
HFEAT E ATE g1 AT & FHR! MG
aufed fF fam #ve & | 7 M9 §
T T FT AT FEAT 92QqT 21
#7 9 feqe & w1 av f daw =1t
HIHT FATS: 37 & A7 o9 #ft d
T AT AT & A T 9 A § o
[ 9T AR AR FEAT ARG § Al
Ig g TG A § | aww = F
o9 Y A9 29 TG, WAL TG S FY
ATEIE FT aGT & AT ATIHT AT &Y 7T
& § ) WY S A q9TE AR
i G AT & | WUET GEAS § TR
A g1 T § AU TR w7
HRT GHIT g §HaT § | 9H! A §A-
0 g & ag 9¥ FA GO & & Y
1 7 wwwa g fF e oxde 9 @ e
¥ wed o &g g9 § "o § afew
So qTHE SFAT 9% FAW | AT § |
FhIU § 99 ¥ 9@ F A I
T F GO W § | Ao Ay A
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FhaE WY Y o § 6 FE A
T |

I TFEEH # a9 AL A7 A%
wE\ @ sTx ¥ F o g awi G A
AT & R AR AT gy i
R wAEeT F 9 AW § 9g
IJAATT §, AT F A T §, TEF
WA F S FFaA g &
aga famg & am fAaew F@T ST §
& 37 @Al #1 g qga @O § W
I 1T ATEAT FT A F ;G AT
| FET AL AT § | 9E FAH F
TwH PG gHE P IAH @A
aAr AdY, FE AT T TG F
e faqmr & sHeifEi & @
SEATE, TG A & A q6E I
FFgar g g T A W
€ | 9 R  ARH I ¥ SgTET
X IET AIEHT F oo g § fow &
HATH grar § | fom mredy & sgmEn
AT g & S &1 " A feedae
SuTer g1 § T A, M AIH |

=Y WA WY W (TR
T FGIT FT

=t frmaoa @ gl W9 § e
i T FARTCEAT &, AT §7 95 FgT |
AT & IR TF ITRAY § ag TgA
<ATY TG §, ATE TloTo & HHAT 1 5,
3 917 § & fafae &1 fead feasa
wdt § fanfedt & og=am 7 w9 @
HA FY TEW AL &, 7 @9 ¥ aga
% & I g 9 guwa § fF oA
argHee agr fefewa § gAR 3T 7
T T A ugwdg o mifza w)
=9 at SaTRT AT g 3w S fad R
A ST FY T AGY g2A | qH
7 g fF R & g awE 7k ged
SIS & A owrA JT FY Y A Ag
% Wrhe § § To [T fawdy o
IR AT 39 F13F G FfHT TR TAwwE
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TF &q7 Y sqreT g SR § A
e A AR At wiE @R
AT § | TaHE F qg @F 49T Y 3
F ford dame 78 §

Y QR T IA W9 9 HIE
wET I KT A qeaAT § ¥ fAET
g

At framomw - owmg o A @Y
& | 9 gara 1 W § R w3
29t #1 7gr faqr g & oF A w7
w9 § foraeT 99T F9ar § 98 UF
gl # qI g I 9 A9 & =4
gt g9 ghd | AT WY F 9T
eI FT GAEA FIQT § OfFA q9
ATZAT B ATCHR A fEAT ST 0

Y go o ARt (FeAMY) : -
SqE AT, WY A TETT 9 /A
a9 & wrpE gufedq §, fow g7 7%
g ATAr ¢ 7 I T qHIT HIY F@T
g ofFr ¥ g3 afaql 7 It a@
#3! §, 7 9gd g 7% «¢ & {7 g
N ¥ feawa §, ST 4T 959 & 9€ W€
¢ fe g A & I A § 9 A
foar e faemr fgd IaaT gara
I8 A A 2 AT R | qF AR 8§,
fr qgm W Aforgi gw 9@ W A
oY : B I, IvT FAM, T FAH
o 9% 7w | FfFT 9= gw & gw-
Tt g w1 favig fear @ @g
fafeaa farar f& gw #1990 #1 aqeen
1§ 1 9@ GG 3T AR At
& aumg fafedy & @9 w7 & afs
fdY zg A% gardy Swar § auEd "1y
% | ¥fFT ey Mt MW@ 9 a8 T -
e are garEsl & dfafe ¥ fawg
q7 | I 7 g fFar fF o1 o@e AR
F goma A Aforai #T A A€ A, 39
#1 fee e foar o\x aga & a1 &
T FIETE FINA FT qAEGT FT LY
T fre =< Sforat wx A ) F FHw
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[ %o Fo T
i meEm , N g7 T s
w=gr & fHar 97 gursEy gur
# AT & {99, 39 & IO aar
2, 57 9EAT ¢ | Wifw FAR THA F
TASEE WS FT 4 99 ¢, qg
faaw &, a7 S23a §, f5 e amifis #r
TqET 1 gfagd N § | W gw
N AW AEET §, A Ty #
IT FT IGTA TGl FT GHA AT F47
T A HEEGAAT FT FTAT Y
gl T e 7 FT ST AT AWICCH!
1 TG grAEFAE 7 ag W oAgr &
AT qFAY 7 T gL UF AWNCE T q€
sfrg sfaex a8t § f5 9@ fafaw
o 7%, 39 &7 7 F9 IS4 454 F7T
WA fas ? anw gw 39 S R
T Fawg F A e gw e avg &
% 9% £ {5 g aamEEr a9 1
AHT &, 9 g9 T | qIT 9T qrgon
¢ fr gw 39 F 3IgAl T T av
feg a@ & Fg %7 2 5 3@ 7
# g0 99 39« 9 A4 999 7§ gAwar
g f& wei o f& gmk FOdzE ¥,
gk feedl & q37 &7 AW @Y, @2
7 &1 wq 7Y, afew 7 1 FgW fF
I 57 F1 QA Ag), MY TZF IT A
sqaEqr g T g, A1 a8 FgAT fF
g9 THT Ffeme Fw & fau Sogs
g 497 & fau 397 &, 7@ w7 %
Ifaa g ? F Fmwar g fFoaaEd
FT JEART F & foaF a8 T Q §,
MT gar dfqum 7 W a7 faav g
2, wav wfesa Y &1 99T W@ ar
I ¥ O qre fowr & fw ogw &y
JqE AT T &, TF AN g
amfs ¥ @9 Aam w997 £, 39 &
MY o7 f2ar g | q A 39 Y
TE g A T | T dF g9 IF
AEAF  raegFAT HT QT AL F
qm £ a9 a% gu aumy § fr g gl
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ATE FIH TG IBTAT § | g A® ¢
f& w w1E I gwRSE Wi g
T Al § A 9w F A WK qw
I # 37 gfaumd g s, few
JaT it Fgr w@r § S AT AT &,
I 9T {1 FTET Wi @A g AR ug
SATET A=F! A, AT H 39 J@ATT FT
@ FT g fF ST EF 0, 4o MWW
72, (R UE TF T 97 TE F, S
FT 94w fFar Smg W 3| NE F
FH fFwar s

g oKl & g9 F AT ¥E@1G 97
fegr a1 & SW 27 AF IW FT AAGT
FATE

M oAEw awsy (fesst F0-
quT) ;IR WERA, AT WA M
RO N a A e warE, 39w
3 feed &1 wwdF g fow ¥ weana
g1 mar & fF Nz F A g ) feeg
el aF 31 ¥ I8 FgT fF SAar naeyy
IME AT, IW F AT H HA AANG
21| % gagar g fF g9 7gq 7 13 0
qqT 93EY AG! AT S A A g fF
AL T & W1 Teq § I F g T
FHFT | G AT F W) Tgua & | AfF
UF W3 g8 I&AT ¢ fF ag Wiz FW
FY g 1 AW g | Fore a9 famiw
FTW@RE 1 W F fewdd Y X A AT
wEFR R Eagagaag g &1 I
Y IEI FT AT ILXT 4T 98 TG 47 %
W HEF ag I qur mfAgi w1 gfa-
a4 wfus wreag g M7 3 qma w7
& A IW F AWT § | F AW AAT
wgRT ¥ FgAr Sreal g fF oA @y
WEATHT FY AT A @y §U, FWiE
NI TN oF &, @A IY
Y FTH IS FT ATAIFAT § | "N
0 @a § 5 feay & &9 aieia a3
F2F o &, fraw & A 39 9 AW
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BT & | T AR 3 W Y E an
FgY 9T weT FT 42 Yy &, A€ @Y
RIEATFREFIDTE 1 A wgAE
f& ot sar s e g4 wert @
IT &Y fHed o I AT foed & %
F i #) fearg g | g fEar S
@ F wwmar g & o A geEEw
A=A &Y, 39 & A9 & WY 75 F19 IS
f& foat #fearE g aw@ F AWt &7
ISHI TTAT 2 1

3 wEgRg H ST FILATE &Y AT
2 IT F qEgeq H 7§y gArT A0
Arzar § | oF 7g 2 5 Jaq uwenq
FTATE A1 I am B, fFeg wW Og
FET qrFAT 73 fF 9F a3 €EIw ¥
@ A% &@a7 ¥ 9 ¥ gw wwn
amy s feaw fexe fa% | ol s@
q IAAT ARTAT g9 A qFa g fw
fq73 fzfe F12 77 I ¥ 9@+ g
e a1 78 | e e ¥ 9ge T
F gifaat &1 gw HE-AEr @y g
I FAMHAT S & AfAdT & F
g #1 g Ay § AR fow g &
89 9¢ I & QT qJed F1 oar-
HET @Y § IO a%g ¥ g9 9% NN
F aifAgl & N FaEr SEr @ qaw
T qZ FTAT 57 @A T qrld 70T
QI AL F 37 & N g A
Faq g 1 gy fewe faar s A%
oI qa9 ¥ e fewe fqar smo
A w1y w2 & gEAr & 97 f
AR a3 ¥ 37 fewe 9 75 &, AW
TFT & ARG & 434 F7 3fqomm
fear s | & Awgar g e S swee
2w & agi X 3y wfafam fesal
&7 gfrawrm g7 wifed NfF wrefagi
1 gfaar & gIaR 9 K7 97 @
a7 I 9 ¥ qgT @€ @ AT AWy
T § 45 I AR Wi a9 Lo
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qQTATEY AT o7 /T 9 o7 a% a9
@AY & gafaq 97 #1 9w ¥ deA ¥
FE Fwfsard agt Qi o i o
fevar wrar & few foe e2a=1 9T Qar
gfeaama grar § 37 A g0 @ga sawRT
Far &, N A N AT A9 Ay T
¥ ®EY 9T AT fesd AE A & AW
7 TgT FH G & |

g1 § mfafem #7178 8@ &
fr 35 mfeat Fa=r faq & =warg ooy
afgd o7 gay A 7 |

JATETRT WA © TE GEATT AAAT
oEESA ST & oMY A O

off AAH qAMC . IHY LT

T FETEE |

FTvaet RERT : IA F FE AFAY
agr g

ot AT FAHT - FA § g Y fa@r
g fr X g7 ¥ N I8 F qEr
Fifge | W9 AR a1 F 98 T FAT G |-
Mr. Deputy-Speakr: Stopping
extra time in junction stations has
has nothing to do with Janata Express.
trains.
WY wEE TWST . IET & qEEey
% #g @r a1 f 39 9% § Aok
mfgqt #1 graww frar wTw ATfE a8
T F7 g1 aF | TgT aF T FH FA
FT g § § 9 FT qAGAT F@E
TN T wAar migat fGwh & g
% fau a7 feeelt ¥ Fasar 71X 7@
F fou s@rE 9 | SfFT 3T A0 AT
A w@m @1 s S oafq fzw oF a2
TR F L 3 AET F1 HIF FAR
¥ faafge & so &, M A3 397 A
Sical

Shri M. L. Jadhav (Malegaon):
Mr. Deputy-Speaker, Sir, I rise to-
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[Shri M. L. Jadhav]

support the Resolution that is before
‘the House. It is necessary to run
.more Janata Expresses. Particularly,
I will refer to Manmad-Bombay V. T,
‘Cenrtal Railway. From Manmad
.Junction onwards, there is very heavy
‘traffic. It is very necessary that
there should be one Janata train
‘from Manmad to Bombay V. T and
‘back.

An Hon. Member: Only one?

Shri M, L. Jadhav: When there is
none, I am satisfied with only one.

I would like to say this with
-emphasis. There have been sugges-
tions that the First class and Air con-
-dition class should be abolished. I do
not agree with that view. I submit
‘that First class and Air condition
-classes are also necessary. We find
‘that a number of foreign travellers
come to India. With a view to gain
Jforeign exchange, we should preserve
‘these classes and more amenities
.should be provided in these classes
'so as to attract more foreign travellers
who come to India for sight-seeing
-and other purposes. Therefore, I do
not agree with the suggestion that
-the upper classes should be abolished
.and there should be only one Janata
-class.

There are bi-weekly Janata trains
‘on the Central Railway and some
other  Railways. I find that
‘the rush is particularly heavy in
‘the fair season. I do not want to say
‘that in the rainy season these addi-
‘tional trains are required. The addi-
‘tional trains are required only in the
fair season, particularly from January
to May. These are the months when
‘there is heavy trafficc In order to
meet the demands of this heavy
traffic, it is very necessary that we
should have through trains from the
main stations to the other stations on
all possible routes. I, therefore,
support the resolution before the
House.

Shrimati Sarojini Mohishi (Dhar-
-war): Mr. Deputy-Speakr, T do not
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think there will be any opposition
from any corner of the House as far
as this Resolution is concerned,
because every one is keenly interested
in the welfare of and in providing
more amenities to third-class passen-
gers. But, the only thing is, I wish
that the House should divert its atten-
tion towards jincreasing facilities to
third-class passengers rather than
diminishing the facilities given
to First class passengers. I believe in
a socialistic pattern of society where
riches are distributed among the
people: not poverty. If we want to
have a socialistic pattern of society,
let us try to produce more, work more
and see that riches are distributed
among all the people and that the
living standards of the people are
increased.

I am in favour of increasing the
number of Third class trains. I may
cite one example as far as Dharwar
and Hubli are concerned. Now that
the two cities have been combined
and there is only one corporation,
right from 12 O’clock to 5 in the
evening, there is not a single train
between Dharwar and Hubli, in spite
of the fact that a number of repre-
sentations have been made to the
Divisional Superintendent and also
to the Zonal Board at Madras. The
reply given is, taking into conside-
ration the heavy expenditure on the
Railways, it is not possible to intro-
duce this. Of course, our idea was
that instead of introducing a new
train, let us have the old train that
was then existing. We put forward
this plea also. That also was not
accepted. Therefore, I wish to bring
to the notice of the Railway Minister
that it is quite essential to introduce
a greater number of Third class
Express trains and give greater
amenities to third-class passengers.

There is one thing that I wish to
bring to the notice of the House at
this time. Nobody can differ as far
as giving greater amenities to
passengers is concerned. At the same
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time, the people who travel in the
trains also should uhdertake certain
responsibilities and see that the
amenities given to them are not mis-
used. Many a time, I find that the
new third class bogies which are
attached are not properly wused. A
request is made to all the passengers,
“Do not spit” or something like that.
Our people are not literate and they
are not able to read what is written.
They are accustomed to certain things
which are not desirable sc to say.
‘Therefore, our people must also
learn to co-operate and see that the
amenities are properly made use of.
One Urdu writer went to the extent
of saying that a third class bogie is
khuda ka masterpiece: a masterpiece
that is created by God. There are
varieties of people having different
types of characters. A student of
sociology or a student of society may
be able to learn a lot by travelling
in the third class. Apart from all
these things, we wish to see that the
common man is benefited in Inde-
pendent India and greater facilities
are given to him.

Therefore, 1 am in favour of this
Resolution. We all hope that a
greater number of third-class trains
will be introduced.

Shri  Shahnawaz  Khan: Mr.
Deputy-Speaker, I am very grateful
to all the hon. Members who have..

Fr & fey § @ ?

N Tw ¥TF aray : AfF ag FAAr
FT AWAT § AR YEATEAF WERT
fe=t & mo fawme gae fg & gafed
¥ AT § fF 9 "y f o
sz = & €
Some Hon. Members: Hindi,
Hindi.
16 hrs.

st mrw wt  AF E F
& A

382(Ai)LS—8.

Trains

ST fedt e, § oo A
TR ot Ao ATo fEadY FT agd TAHL
g fF s 7 W9 fafaedt &7, famt &
I FT AR 3@ fA F ¥ ¥
afd & QX qew 1 qAAr 1 qqey
TF 9 T€) A9 F1 aE fgAE )
# I qEM T TN TRER
g fogt 7 g7 agg & feggan faar o)
W fafaet &1 "o FE T A
FEIT I FT W9FT fear | ST &Y
TS FY ST F gL FA AR
gEE AR T AR R A e fafdy
W EF g O arE FA ] 1 I
AR 9T R @1 I AT I J9E S
g faeft #1 gegars TE Y FFAT §

fewdY eiF< qrEd 9§ W9 F T
feamy =mear § fF 9 fafaedy &Y
7g fragrs #ifaw § f W1 & 9 e
gIdT § 39 FT gH Tog & Tog &7 H |

0 TuaNty g 7 A1 9w,
it @ W fafry w g @ ]
3T AT F qarfaw (% e s
HEITET F1 ISTH FY A F qEFHT A
T At 3fFT TR Ay [WT a1 qEw
fF o Wt surar gEIfRt & aorg
WA R qER AT B |
T & gy a1 dFoE wEw o off
IT H W W 7 Sa & AR agTE
T MAE AT L TF WA
R 7% &9 9E fF w=w ¥ ge
%1 g9 ¥ ¥ gmfew € f& foao
g &% 7% mfeat somé a0,

N fegrew fog (TER) @
¥ oF q7a ag & o ag o 5w 7 qaemar
fF e AEET sl & Y o F 1@
I@ A A A ¢ oW ¥ we ddr
2% 1 foaT fF g2 9% a9 97 Iy
NfgmiAacfem g aliggaw ¥
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[s7r Fergrerr firg]

W97 98 &R §&AT qAT AY 37 ? o9 fR
YR-TETH-FlEg TR F1 TH &
a9 3 F3 faar Aafq oF a1 wwa
¥ AGTS TF AR @A MY qE@TS ¥
Ffege aF X T T 1 TF TEY B
J Y aT faar § A @ A d
@ AT ¥ gg &R A FEAT AE QT

g
ot mgTEw @i ;R af mfeat
=ars & oA ¥ mfeat 39 F g §

e Tt ff | @ F wATET AR
o THY Mfeai § gl aF ag AT of
Iq A IA FT GEAT KT TG aF q@T
fear 791 | @ 0% ¥ Tg FATQN g%
I wfa @A & R ogw wmfegy
1 IR AT ¥ AR T{H |

TG qAfad Neq 47 AT AR
fF za 3 T & F7 FW F fqU F747
FIT AHA F2W IST & | H AU 9
Aafas IRAT F 9g qq@ET JTZAT
g f5 g@d duadfa aeEr § Q3e0
M F WIEF F1 g9 Far W@
# ag Faen g g 6 e mfeat
Ty & fau faw saEr 91 AR
W & feeqi F1 & Sow@ & AT
afew 37 qFmT 9T gt fF 7 Saw
mifgar =TT ®1 e Agl g, faaer
I @Y § I F SATST FATH &Y LATRH
gt &, 3 Tenw ® AT surer mfgar
o & fAu ga &1 9€ AUEA FAw
et & MR I & ged § 0
9300 WM &1 WA &% TI« foar
T fov W I AT ¥ Al
3 forart maT AT Q¥ o WY wwEt ATEAN
1 e fFar @ g A
& fo uF awq a1 Jafs gagy fedfiom
¥ Nt g X fagraeg fedom &
qa@E 37 # aga W g 9 1 99
Wg A R FA F fag ga 3 37 gfa
w1 feed fFar 2k oo 9/t )
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gofaes d/ w= @Y § | graeT fedom
F FIT S N AT g #1 9§
T Q0 Frg a1 fear & feameeTg
fedrom & g8 a9 fFfeimm s
g 9 # gHmar § fF a9 ek @w
N agt F FIfAGl F1 gEAE § SE
FY o W gX FX AW | fEierma
& g W g qI@EUT JF g7
T% ¢ 1 fafew gefifrafar awt aig
T EH AT TF F AT W@ § 1 AR
ey daadia geEr § gxfRiwrad
F FAW T§& F JEAT

Y ®o /Yo awAT :
|

4% 7 49

W mgAmS @i ;W & HamEr
WA & FPIAR T g e
IS 99T @ & | T aK1S § o The
WAT & Fo fafdmmania &1
1 afr & 99 & W Soer g9 1
T T FT @ § e gt dEeN
AR 13w 6w sarer @ agt gw sawEr
¥ s mifsat =T 7% | W ¥ Ae-
e F9 FA & fAC g9 a8 99 9
FLWE N

T F gig g @ QEiefas
TR AT ETT W AT RE 1 5@ &
gatar starfs ¥ aga ¥ Swal 7w
fo efan &1, (@ F19 Mt N
T #dEre fesd @, 99 ¥ qERE
&1 % fFar @, 9 F1 gewEn ww
M IT FT TG I 9€ FAH & feeq
W I, 98 FIN §H 985 ST
gragaat mfsAl FFx ¥ gu &
i F9 AR el FE A g
fear g . . . ..

wt g AW (EWYR)  FEYX

o F@as F @9 gg ofagfeiwa
F9 aF g JIT ?
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Mr. Deputy Speaker: Order, Order,
the hon. Deputy Minister is not

yielding.

Y mgRaW @i F gg A9 HW
@1 a1 5 aga & mfeat o= swi 5
g 7 =t fr sirfaw #7179k it
FIX FT geT FT 9 I 7 feear qm
gFa & gt gw F fRar & | @gg @Y
mfsal & fag N gufsas gt &
g Fg1 ¢ 5 gaT wdme fesal #Y
Y g7 FT I FT T 9T WY 9 F9
& fesd o g 99 | w9 3@ & fAw Ew
g war ¢ 5 fom gue sdere
mfgat § ¥o HEIT ¥ GRR AF 71F-
9 F9 gY, THT AT FErAes i
FT g7 FT I F! g T gH T g€
o & fesd @ foq &

#F o gafsq feq o qwo o
Srag F1 fFar w11 F7ar g s
J uF Tgad qgr I T % 0T Fare
fesd 99T $T g0 7 rafaen & faems
1% 1A A fFar g

oY Fo o fag : swd fr @9 QY
Sl

Y Mg @i ;I TF IR
g9 FEH § WX AR ;W agd &
T § | M E wATaT ALY AT o fAw
E 3§ qAIE & fad & waz-
FArs feed wwg &, 9 a9 &
Tafedt & fad ot Ja—a, o Y
o W) FAT TG q, TS AW@E
g Fe gu AW @ ¥ fr 3 misar
W FY Fga gw ATE § W I A
TGI T AW

sﬁ'ﬂo Ioﬁgzmm%
AT HX W w1 T mfear g€
A E?

&t g @ ;9 [E® F FIA
2\ T & fam 7 Afae—wegg o A

VAISAKHA 14, 1884 (SAKA)

Janta Express 2742
Trains
T Wi g mfger @
-
5t Tt (3R : 9p TRT-TTF
21

st Mg &t ;ST 5 T 9 %<
THT g, gaTr ag fech enfem @ i gw
YR a9 & AATfRLT #Y AW FA F ford
SqTET § SATAT ATHA AR Agfead &

I g qIg gAT gg Wy I@AT
g fa o fedey 33 & [|9aw
Y §, 59 F1 HY QI FIAT § 1 TEA
9N g FIET & £.% FAT A, A
qE-a§ty gt 7 252 fafea ev—
FFET 1§ FAT TA—ART |
qI—agta HwET 7 ¢/, FAT @A
e T A A faeEr) WEY ¥
FqT TTEAT TE & | 3T AT FT FAATET
F Q9 OF g § gEA g F TH 9T
e T TR FT TR & | Tegh &
qarfedl & fod agfead qgar #<r
aTeY §, a8l AT ¥g WY faraaRy &
f& W FY g7 I |

T M1 Al F A-AAC @S
g7 A1 WY gATR O WTHA §, Y gH &Y
sfafaaft 1 €, 97 g9 H) qEA @
FY, gAR AFRT AET A A IGTOgTA
T@T &, 99 FI gW IqA FIA FW 4
e fafaet @ 1 g7 fafaew o=
FET & | AfFA ST fF § T wef faar
2 TR 1 I §, 99 F FC I &
qF IR & |

7g WYAF 39 AFAS & @7 T
fF SaT 37 A Qg agis WE A
=9 FY AT ¥ aawrn vgar g fF
T T Y AT QFAIE 3 9 @l
E—30 AT T/ ¥ HET- AT TN
qag Y o F AAARATE fF T
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[ a7t i)
mfeat & weAraT g 57 &9 97 1 AR
SAIET AT &7 q@M F ANT 9
ST & a1y 17w GEE
(t) soae—gragt (am
HEAYL A T@AF),
(r) graeT-wEm,
(2) fasefrasat dro 7o,
(¢) feoeir-grasy (aman @i
FE),
(v) @wag dro Fro-Zra3T
(amaT ATTgT),
(&) Fwag dre Zro-fasgarsT
(@ gaTarz), w7
ticaE E i
(o) wfegresmia,
(=) gAT=TEIT

¥ g AgT #, qEt W g" AR
SAqT &7 ST SR & )
Shri Nambiar (Tiruchirapalli):

Why not Delhi to Madras? . By mis-
take he read it and withdrew.

Shri Shahnawaz Khan: No, I did
not withdraw. ng: FEF T TRT
2 I mfeat ga ST E, F 9T
qardr

a8 g0 IR & fF gar afaw
T ®1 THY qEAT WY | § IAET
ag Y aam =vgan g fF gfeaw w@aw
9T 3=y’ qafee mfsat & feed
& R 3% § qET-FRre fas 0%
fesd 1 @ fog R QET-FETR
fesat #1 et o g2 foran o, @Y
FEA ST T AGH T4 AT |

0% AT @18 . HF T3 |
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M Ao qo fag : & uF gam
9T 9T § |
s owgAA @t ;o gEw d @
q 1 AEAE g€ gArg a9

1

419/-{‘1

# &7 ot w7 &7 Irgen g fw v
YAEEAE gAY Wrgatw gRa ¥ A
far &, ST § I AT FIATE
IEHT FAAAT ATAT 9z ¥ fAq g v
oAy AEA HATGA qFAT & AT A
fesd #iw TfaT &g A A agr
Tlgamam@ur M Age W@y & &5
foaadt [gd §, g2 g UF M |
IR &1 fraet g 21 srgt Tamsa
2T 2, gt g me-feedq dfiga ara
I W =7 R &) ag AET gY a9
AT ¥ ATAT &

sar fe & o FT q¥}E, § 39
fafaaw, sgom, 37 YoerEa #1 oA
F7ar g W7 Afw gw O Fifww w7
¢ &, zafau & wov gafew e ¥
ZTERATET o fF g T #7 arow &
Ell

Iareas wERT
fgadr

st Fo Fo Az : IUTewer WRIEY,
& Ay Wt & Ag AT SEar

Y THe Tdo

= Ao @o Fag ... .. IfF =g
mfemt & gear Ad  q@r TEA, o
w7 ag &~ 7 FAl 9¢ Wy sy
Fr HEEqT 4, qifw 37 97 43 g
|t A T i ?

I WA : FTE, WIET |

Shri Ram Sewak Yadav: I want
to ask one question.
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Mr. Deputy-Speaker: No.
Shri Shree Narayan Das: I just
want a small piece of information.

Mr. Deputy-Speaker: No, if I allow
the hon. Member, I must allow
others also.

Shri Ram Sewak Yadav: On a
point of information. # g
HAT A Fg AT ATRATE |

INLTH WA ¢ AT qHo THo
fgae |

<l Wo wTo fg7d1 : IuTemey wRgtET,
ITAHT AT A AT FI AT Jram9A
fear & sitT st a1d qq1s €, 39 ¥ fan
# AT 8% F7AT §, AT A IG
IR T &, WAL 99 ¥ qgEy § H
FIE A T T, Al 39 A ¥ AAAG
Il 1 HF ST AT AGT @A |
IR Famar fF gAd &R &9 agEY
§ 1 4% feama @A § 5 5 39 =
Fgran 2, 98 &aw . < fewan, awy
A0 G TR £ ’

Y mETAT &L UF AT H |

i o ®To f7q4Y : AfFA gUTY |
FY qEEY 35 T ¥ ¥ FAT F1 8,
g arY 3 # Ly Fredt Fr afg gg &
MA@ Y gEIE @Y gar 9w fw
waTfeea ¥ w9 & ¥ ¢y 9@ 7 qfg
g& & 1 &% a1 3fg e A7y gf & e
T LY T7Ee & "4 fomm amg Ay af
o IaF faq F1¢ swawar Tl w7
T & | IR @Y FEW q4T 9 IEE
& fau %Y & | 39F7 woaw ag g fF
At o@e & oo g A e A

S MERA & AT G
THT EHE & | FEITRQ T qTETR KR
qTe &gt @ qiw gl #, W AR oF
a1 &Y o fer 10

Trains
=t wo o fgqdt : ai= arer 7 g
fewna & #3 & 7g W E | OF UF A
#1 feara 47 SeT ¢ | 78 99 Fg A9
& & framat # fa@r gar & X R
AT FTE AT 7 HIGHT THAT TFATE |

A g Og & v wafw gak
F AR FT WHSAT TG F TR &
q9F g ¥, I 9T g AQR
fr @y & 1 (8¢ F qFTAN F AR
FT ST BT TE 7, Roo T7HE & T
ag ag T & | 5 &5 F@ fF gfe
TH A FH QY TVHE qGY 2, g A FAq
TTATEY FT 4T H 777 F7 Fgl 2, arhy
T #71 G oA @Y A 0 AfE
TG AT I (Y THE & faw Wy g
T w7 g € 1 faw g & O o
feama & guR @gt ¥ a2 dQrETT ag
O Al AR F wwmeAr Ag
78 &, Fnh & e w7 a1 A o
FFAT AT 72T 2 | AFFAT IUT JIGHT =1
g

oA el {6 g8 A | foaT
e Ay fam o g, 39 gafas
& o wifeat w7 dear Tgr /9 9
Jv1 Fg ag & f& gEdr ar g ar
g AT gY, A g9 &
™ 7T AT I qE W oAy @
qIy I gAY AR AT, T AT 9T FT
QT TR A @ § #HT 39 e
#, 9F amy A9 7 ¥ ey Ay
aTq F9 AT 8 | THHET AT 4 g
& f Sty A cenfamr s & ar s
@I ¥ a1 wgAw fafay & =
s & AR o & Afedt & fag
FH AW AT § | TR A JIET TS
T R T & AEIRLT FT #4797 7,
ITH! TRT AT 27 Y arq a1,
I fog 39 agT #Y a9 A qTHY &,
Y S feama & sy AT F foe Twar
wiT € | &feT o= femma & wwar
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[’iﬁq’omofﬁ'ﬁ\ﬁ]
HAT A @ R | T qETH GG AT
2 a1 =g faar smar & f gamt o foew
qua 4 3% fgEw § gwa g
FRrE g A d e & ad v
arga § 5 9@ 9 =Jw e a1,
§7 T a9 FT 49 @ F RIS B
S qEITET &, IFT At qiaE § T
T ) TR ¥ AR ¥ SaTEr
%, 9 U= & AT aeE 9 W SqTRT
§ | zufae g7 gfawd 37 & fod,
ITH AR qgE F foR g samar
AT AT § JFIL FAT 9100 |

ZAT T F3T ARG F AT 41T
Fg1 § 5z AT SR g,
a9 §, g o g€ Af § vew
ST F AT & |

T @9F qEw: F=9 qT
AN ? A @ W AE fwT G E
f& gaa &t

=t Wo o AW : Tery T W
He § T fawar mn @ 1w w4
warera ag & £ 3w g Y e
I A qEE F 3AwT fawAr wSr
g1 9T FIX 7T F1 BT T AR Fa7 |
fFT ag @O A g | T IR AR F
oY § fase T |

TR I HAEE AT FfEe
@ & % {0 T F7 A F7@T § AR
cfa FfaEH TR ST 4T 2, 98
w4 8, 1 8w Si1 a%e gl
&2 gu & W9 g T AT AR g
Y F1 @gd &I g FAT | W AT
fay & ¥ yatedd & fag mfsat
st dF ¥ faq i st @
T F A FW W I FwEE
STTHT A & d1 agt ;I g9 WA S |
giwm awa 2wy aer ffem g4
T SO 37 & forg A & | G e
a9 T Feq § F gar @
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At #1 FW E ) gEA IR
a3 F49 & faw g7 dax & @ B
o9 A FaE 9T AW AW F |

1 ATTET I A T4 TH GE
qAA T AEEE A gl fF § I gaess
T #1719 F1 ALY AW &, AT ATRAT
¥ mifeat saTeT 98 ¥ F WA & %
quET g g1 ST | e a® qw
ATET T AT T grAA 8, § I
AT FT AT E | AfFA Twar migai
T 3 §1 S0 & 1 7 S Avedn
g fr o &2 Y Stay 37e Ty A StAar
¢, ST AT I gfror yred FT ST
I g, @ ¥ 9fEw ®1 FEAr Ay
&, T AT EF SATET Y g a1 gAR
2 F UHETOT & aray q97 R AR
T T AHE AT A FYE S AS
% Y o foae=r gx #aq &, e
T & I 3| & fAg o v A
gfaud sa F3F § FH 7@ ATCAL )
afag & 9™ JwEr 37 97 & wfww
AT § A AT A S § I AR
a1 e g & e s T AR
g efgr i g & foage H 8@ & 9
A9t 39t ¥ AF 9T AR § SAmer
mfsat w=Ts S fgd | § AT
7g & f& wewgT A A 9d aEd
B FTAYL-afeT 9 A § faage
F HEFTH 9T gY 9xed f QU AR
STt & o a2t e @ & AR
et S & 9 feg mifeat wy arg
fadiw s AgY Y I & 1 F =
g 5 o foi st & wmer mfeat
IEM F I HOH a6 & AT
ST | W TET AG T & W @
AT ag g & i daet oA #°1
T qRF FT GEAT FE 9T §
# fow ey & gt T g7 99 §9 e
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f g i g} U §, g9 Afgari
T g5 X 41 AR FFSE HT A0 Y
AT AT AT | ASF TEH HL A THT
FIE T AR TE OF & FIC 919 a1
FAC § | ¥ HFEU T SYRTEAR T
faar fefe &1 ARTFT & 1 F15 Vo o
srEo Y 7Y grar & WK gfew A
AW A 2 1 T FEEd 9T HORT
ifer wmw A oA gfaw A fa@g
sy FT Tifgx WX aifear aate
qrr & A ATiEd |

¥ gmsT gfus @wg agl v
FEATE | A H OF a9 & F FFW
g 39 fF oot & 9@49s I e
mfeal ¥ fa = § @7 F97 B I
aF § g 78 faedr @ ) 39 a9 faw
ager & Fifmr @ § afer fee o
feotdam 48T fastar @ 1| F@HH Ty
&, T T 8, L TOET g,
Il FT T TG I ATGAF 719
ST Y graT & a3 ST AgY faey &
R 37 29 a7 e @1 § Fordaa a= &Y
AT & | A A R ST FTH F Hqgar
FETQ FTH § TET /T § ITHT W
Y faat & d1 SRW SEar 1 9
faor gt & | 9w A1 aga &Y T
T AT FHIAT ITAT & | TG GGG | T
FY FEE gAY & 1| FTGR A g gy
faerar, T@A% § g faerar, a=s §
g e, foet § & foear 1 @
Ffers #1 R 3 F A v @
F g} afes 98 F9 F qEIrRA ¥ fog
T Sar ¢ afd, IE A FW oI

AT |

# uF ga@ i 39 geaeq § @0
aearg frfea & o & A
T, T A G FAH TG K1 I
1 Y sgaeqr 72 | faT § w19 98 =
& fest @ | WX foelY ¥ 99 X
A T TEY FTAGT TEHAT & AV qg W

Trains
AT T & G 79 & feed 2 & AR
o qanfed 1 3= s &Y @ Al
I qAK & wFd & | 9€ & iR
fes o9 a@@ W T & ava 4
a9 FX g | gfz qar fwar @ ar
AT FT FTHT Ghaar g T |
FA79 & fesql & srgt w9 AT AIIHY
d5q &, oFr o W) T & fesa
T T AT 8- 20 HTGHT IAH AT T |

Shri Shree Narayan Das: Sir, I
want to raise a point of order. The
hon. Member, while replying to the
debate, should not raise new points.
He should reply to the points raised
by the hon. Minister or by the hon.
Members. Now he is taking more
time and is raising new points. He
is not entitled to do that.

Y o &Y fradt : ITmeaw wFy,
A §3%9 F1 qar 4G & & &
AT A § fede & WY ad &@Y §
I IR @G § o Ak
a7 FE @1 |

A w5 ST ¥ JWar 39 age
Y S a9 T & § ITHT @H F@T
g ok Sa fag & g aurs v
fora wre @ewl 7 @ feae § wnr
faar &, 97 &8 & & 7Y § W)
forgiv T wwda AT & AR
fomar awg & " WA AERT A
&9 ¥ F9 fagraq: ag ag am @ ¢,
7% wfq & srIR wefva &%@r g |
T el F qrg F Y T FY A
g
Shri Nambiar: No, no,

Some Hon. Members: No, no.

Shri Nambiar: It has been accepted
in principle. Therefore, why showld
he withdraw.

Shri J. B. Singh: Let it be put to
vote.
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Y W qA% IRA qeaw
AEET OF qT H qFAT ATCATE .-

Mr. Deputy-Speaker: When I am
on my legs, he should sit down. I
will put the amendments to the vote
first. Is Shri B. K. Das pressing his
amendment? Amendment No. 1.

Shri B. K. Das: No.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw his
amendment?

Hon. Members: Yes,

Amendment No, 1 was, by leave,
withdrawn,

Mr. Deputy-Speaker: Shri
Chakraverti. Is he
amendment

P. R
pressing  his
Amendment No. 2.

Shri P, R. Chakraverti: I want to
say one thing here.

Mr. Deputy-Speaker: Order, order.
No speech now.

Shri P. R. Chakraverti: When one
gives notice of an amendment, when
does one get a chance to speak on
it, I do not understand.

Mr. Deputy-Speaker: Not now.
Does he press it or does he withdraw?

Shri P. R. Chakraverti: I did not
get any chance to speak though I
gave notice of my amendment.

Mr. Deputy-Speaker: He should
have stood up earlier. What does
he want to do now? Has he the leave
of the House to withdraw?

Hon. Members: Yes.

Amendment No. 2 was, by leave,
withdrawn,

Mr. Deputy-Speaker: Now, the
resolution of Shri M. L. Dwivedi.

Has he the permission of the House
to withdraw it?

Some Hon. Members: No, Sir.

Shri J. B. Singh: The resolution is
the property of the House.
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Shri Ram Sewak Yadav: It is
already accepted in prin¢iple,

Shri J. B. Singh: He has accepted
the resolution.

Mr. Deputy-Speaker: Now, I will
put the resolution to vote. The ques-
tion is:

“This House is of opinion that
Government should take early
steps for running more all third
class express trains (Janata
Expresses) with the object of
relieving overcrowding in trains
particularly in third class com-
partments.”

Those in favour will please say ‘Aye’.

Some Hon. Members: ‘Aye’.

Mr. Deputy-Speaker: Those against
will please say ‘No’.

Several Hon, Members: ‘No’.
Shri Nambiar: Sir, the ‘Ayes’ have
it,

Mr. Deputy-Speaker: Let the lobbies
be cleared.

Y AT gEA (FTRTER)
ST FITIT FTAT AT q1 AT ART grae 7
HE 4 9=t &1 At foan srar =nfed
qr | TR AT I9 AE F NEd H
gamr €, gt o f dfeq ot f ggi
o7 T &, T AR F7 HY 75 TS
& sy {5 g Y wow AeE F7 qA F,
T IgF ag Al FAE I )

ot TR ¥a® qTEX JITEUET
Ry ...

Mr. Deputy-Speaker: Order, order.
The very object of ringing the bell is
to bring in the Members.

An Hon. Member: Probably, the
hon. Member is ignorant of the rules.

Shri M. L. Dwivedi: Sir, I had asked
the House permission to withdraw
the Resolution. But the vote is being
taken not on the withdrawal but on
the Resolution. The vote should be
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on the withdrawal and not on the
Resolution,

Mr. Deputy-Speaker: Even if a
single Member opposes the with-
drawal, the Resolution has to be put
to the House.

The Lok Sabha divided.

Shri Narasimha Reddy (Rajampet):
I voted for ‘Ayes’; it has not been
recorded.

Shri Bakliwal (Durg): Sir, my
vote has not been recorded.

Several Hon. Members rose—-

Mr. Deputy-Speaker: The hon.
Members will please give their names
and state whether they voted for
‘Ayes’ or ‘Noes’, one by one.

Shri Bakliwal: I voted for ‘Noes'.
It has not been recorded.

Shri Shivaji Rao S. Deshmukh
(Parbhani): I voted for ‘Noes’; it has
not been recorded.

Shri M, B. Patil (Ramtek): My
vote has not been recorded; I voted
for ‘Noes’.
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Shri Ramapathi Rao (Karimnagar):
I voted for ‘Noes’; it has not been
recorded.

Shri M. P, Swamy (Tenkasi): I
voted for ‘Noes’; it has not been
recorded.

Shri K. K. Verma: Sir, I voted for
‘Noes’; it has not been recorded.

Shri Tulsidas Jadhav (Nanded):
My vote has not been recorded; I
voted for ‘Noes’.

Shri V. K, Ramaswamy (Namakkal):
Sir, my button has not worked; I
voted for ‘Noes’.

Shri Gahmari (Ghazipur): I voted
for ‘Noes’; it has not come.

Shri Baswant (Thana): My button
has not worked; I voted for ‘Noes’.

Shri Maruthiah (Melur): Sir, my
vote has not been recorded; I voted
for ‘Noes’.

Shri Alagesan (Chingleput): My
button has not worked; I voted for
‘Noes’,

Shri Gopal Datt (Jammu and

Kashmir): My vote has not come; I
voted for ‘Noes’.

Division No. 4)

Bade, Shri

Banerjee, Shree S.M.
Berwa, Shri
Chaudhary, Shri Y.S.
Daji,Shri

Deo, Shri V.B.

Gauri Shankar, Shri
Gupta, Shri Priya

Abdul Wahid, Shri T.
Alagesan, Shri

Alva,Shri A.S.
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Bakliwal, Shri

Bal Krishna Singh, Shri
Balakrishnan, Shri
Baswant, Shri

Bhatkar, Shri
Bhattacharyya, Shri C.K.
Birendra Bahadur Singh, Shri
Chakraverti, Shri P.R.

Ayes

Mahida, Shri

Maurya, Shri

Mchta, Shri Jashvantrai
Mohan Swarup, Shri
Majaflar Husain, Shri
Nair, Shri Vasudevan
Nambiar, Shri

Pandey, Shti Sarjoo

Noes

Chandrasekhar, Shrimati
Chandriki, Shri

Chaudhuri, Shrimati Kamla
Chavda, Shrimati

Chettiar, Shri Ramanathan
Das, Shri B. K.

Dasappa, Shri

Dass, Shri C.

Deshmukh, Dr P.S.
Deshmukh, Shri B.D,
Deshmukh, Shri Shivaji Rao
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

[16.33 hrs.

Reddy, Shri Narasimha
Reddy, Shri Yallamanda
Singh, Shri J.B.

Singh, Shri Y.D.
Umanath, Shri

Vishram Prasad, Shri
Yadav, Shri Ram Sewak
Yaijnik, Shri

Dube, Shri Mulchand
Dwivedi, Shri M.L.
Gahmari, Shri

Ganga Devi, Shrimati
Gopal Datt, Shri
Gupta, Shri Shiv Charan
Hansda, Shri Subodh
Harvani, Shri Ansar
Jadhav, Shri M.L.
Jadhav, Shri Tulshidas
Jagjivan Ram,Shri

Joshi, Shrimati Subhadra
Jyotishi, Shri H.P.
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Kamble, Shri

Kanungo, Shri

Kedaria, Shri C.M

Khan, Shri Shahnawaz
Kishan Veer, Shri
Lonikar, Shri

Mahadeva Prasad, Dr.
M hishi Shrimati Sarojini
Malaichami, Shri
Mallick, Shri

Mandal, Shri J.

Mantri, Shri

Maruthiah, Shri
Mehrotra, Shri Braj Bihari
Mze:lkote, Dr.

Mirza, Shri Bakar Ali
More, Shri K.L.
Mukerjee, Shrimati Sharda
Ma thia, Shri

Naidu, Shri V.G.
‘Naskar, Shri P. S,

Mr. Deputy-Speaker: The result of
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Nehru, Shri Jawaharlal
Nesamony, Shri
Niranjan Lal, Shri
Paliwal, Shri

Pandey, Shri Vishwa Nath
Patel, Shri Chhotubhai
Patil, Shri M.B.

Patil, Shri Vasantrao
Prabhakar, Shri Naval
Puri, Shri D.D.

Raju, Shri D.B,

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ramakrishnan, Shri P.R.
Ramaswamy, Shri V.K.
Rane, Shri

Rao, Shri E, Madhusudan
Rao Shri Ramapathi
Roy, Shri Bishiwanath
Sahu, Shri Rameshwar
Sarnanta, Shri S.C.
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Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Shakuntala Devi, Shrimati
Shastri Lal Bahadur
Sheo Narain, Shri

Shree Narayan Das,Shri
Siddananjappa, Shri
Singh, Shri K.K.

Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Sonavane, shri
Subaramanyam, Shri T.
Swamy, Shri M P.
Thimmaiah, Shri

Tiwary, Shri K.N.

Tula Ram, Shri

Ulaka, Shri

Vaishya, Shri M. B.
Verma, Shri K.K.
Wasnik, Shri Balkrishna
Yadava, Shri B.P.

and what is the return for

the Division is:
Ayes: 25; Noes: 103.

The Resolution was negatived,

16.38 hrs.

RESOLUTION RE.
PUBLIC SECTOR ENTERPRISES

Shri Balkrishna Wasnik (Gonda):
Mr. Deputy-Speaker, Sir, I rise to
move that—

“This House recommends to the
Government to set up a Commis-
sion to look into the reasons for
lesser efficiency and more cost in
some of the public sector enter-
prises than those in the private
sector”.

Sir, in recent years, the public
sector enterprises have grown not
only in number but also in magnitude.
I am not here to condemn the public
sector enterprises. They have come
to stay. They have a special place in
the conception of the new socialistic
pattern of society., They are in the
news every day; and people are be-
coming aware of their wotking.
These enterprises are of the people
and they are with the people’s money.
It is for us now to see how this
money of the people is being spent

money.

A number of debates have taken
place in the Lok Sabha; and a number
of Members of Parliament have parti-
cipated in these debates; and you
know that a number of things about
these public sector enterprises have
come to the limelight during these
debates. [Everyday, in newspapers,
we read something or other about the
cost of working and efficiency of
these enterprises. We had a debate
here on the Air Corporation (Amend-
ment) Bill, on March 29, 1962. In that
debate we found that the private
operators of Assam were able to
operate their services at something
about Rs. 530 per hour of flight
whereas for the IAC the cost was
about Rs. 820. When the private
operators could operate like that, why
is it necessary for the IAC to spend
Rs. 820 per hour? Some hon. Mem-
bers raised also the question that day
that whether the private operators
who are operating there were employ-
ing sub-standard methods? But the
hon. Minister said that he could not
say whether they were doing so.
It is clear that they could not adopt
sub-standard methods because if
they do so it means that they are play-
ing with the lives of the people. The
Government also, under the present
law, cannot allow the private operators
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to employ sub-standard me-
thods but still we see that there is
a difference of about Rs. 300 per
hour of flight. So, this should be
looked into as to why this is happen-
ing. I should say that there is no
control of any sort. Why should the
cost be double or more than reason:
able? I am told that in the USSR
there are what are called economic
crimes. The heads of, enterprises
could be prosecuted before appropriate
courts if it could be proved that there
had been lack of economic organi-
sation owing to carelessness or
msufficient attention being paid to
assigned tasks. This kind of thing is
not in existence in India. Even if
there is insufficient attention or care-
lessness on the part of the executive
or on the part of the head of the
enterprise and because of that
efficiency comes down or the cost
becomes more, nobody can say any-
thing to those heads of the enterprises.
So, it is necessary to check these
things. It is a necessity of the aay
that there should be something which
will check this kind of carelessness
or insufficient attention on the part
of the heads of these public sector
enterprises. An  eminent author
named Paramanand Parsad says:

“The standard of performance
both in quantity and quality
should occupy a place of pride..”.

Hle was referring to the BBC.

“The burden of our argument,
it may be noted, is not on finan-
cial results but on keeping the
cost of producing and supplying
the service at technically and
economically unavoidable mini-
mum.”

He was talking about the quality and
quantity of the programme of the
BBC. We cannot in the same way
speak of the All India Radio.
We cannot say that the quality
of the programme or the quantity
of the programme that is being
presented by the AIR is the same as
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BBC’s. So, these things should be
looked into. Sometimes it so hap-
pens that the efficiency is less. I may
suggest that if there is some sort of
efficiency audit by competent auditors
to go into all these things of the public
sector enterprises, one would be able
to know as to why those things are
happening and why there is so much
cost and less efficiency. We read
many things about these enterprises
every day in the papers. The other
day there was the news of a fly being
found in the penicillin tube which
was manufactured at the pericillin
factory at Pimpri. This is the effi-
ciency of our enterprises. You know
very well about the railway accidents.
Just now we finished the debate
on the Railway Budget. The Minister
replied. The number of accidents due
to human failure were move than any-
thing else. In the report of the Chief
Government Inspector of Railways for
the year 1960-61, the total number of
accidents is given as 2629 of which
1096 were due to the human element.
They have improved upon the phra-
gseology this time; last time they said
‘human failure’; now they say ‘human
element,, I find that about 15 acci-
dents were enquired into by the Gov-
ernment Inspector out of which nine
were because of negligence on the
part of the railway staff. Can this be
said to be the ‘efficiency’ of the rail-
ways? Sometime back I also read
about the telephones. They were
previously privately managed. About
the Madras telephoncs, I read that
they were much better and efficient
when they were privately managed. I
am not here to condemn the public
sector outright. We cannot also com-
pare the costs. The Government
patronage and monopoly should place
the public sector in better position.
An eminent author had written in
pamphlet No. 32 of the Eastern Eco-
nomist about the real dangers of the
public sector. He says:

“The real danger 1lies in the
manner in which Governments
operate the public sector....The
‘little bureaucrats’ (he was refer-
ring to the heads of the public



2759 Resolution re: MAY 4, 1962 Public Sector Enterprises 2760

[Shri Balkrishna Wasnik].

sector enterprises) who are in-
vested with large powers are not
always guided by the lofty mo-
tives of social purpose which ani-
mate those who confer these
powers on them. As a result, they
often cause innumerable difficul-
ties and hardships to the general
public. .not necessarily from sel-
fish or personal motives, but be-
cause power always corrupts and
makes one act and behave in a
lofticr and more grandiose manner
than one should.

The second danger lies in the
likelihood of the public sector
functioning inefficiently, because
therc is no healthy force of coni-
petition to curb laziness or incom-
petence. This also results from
the fact that, notwithstanding ‘he
many statutory checks and balan-
ces, the public sector is, in prac-
tice, not answerable to anyone but
itself. The recent debates in Par-
liament and the State legislatures
over the performances of a num-
ber of undertakings in the public
sector show that this danger is
not imaginary, but real. It is true
that the price policy of an
undertaking in the public sec-
tor need not be guided by
the same motives and objec-
tives as in the private sector,
but that does not mean that it
should operate inefficiently Even
in the USSR, the outlook of the
public sector has undergone a
profound change since 1919; to-
day the emphasis is on ‘efficiency’,
and not on ‘need’. It would be
desirable, therefore, to keep the
target of efficiency always in the
forefront in all enterprises fumc-
tioning within the public sec-
tor.”

T would, therefore, suggest that
there should be a Commission to look
into the public sector enterprises as to
how efficiently they are working and
whether their cost of production is all
right or not. If there is anything

wrong, the cat will come out of the
bag, and if there is nothing wrong,
let us prove that Caesar’s wife is above
suspicion.

So, I commend this resolution to the
acceptance of the House.

Mr. Deputy-Speaker: Resolution
moved:

“This House recommends to the
Government to set up a Commis-
sion to look into the reasons for
lesser efficiency and more cost in
some of the pubilc sector enter-
prises than those in the private
sector.”

There are some amendments.

Shri S. M. Banerjee (Kanpur): I
beg to move:

(i) ‘That for the original Reso-
lution, the following be substitu-
ted, namely:—

“This House recommends to
the Government to set up a
Commission consisting of three
members of Lok Sabha to in-
vestigate into the working of the
public sector enterprises.”’(1).

(ii) ‘That in the resolution—
after “Commission” insert.

‘“consisting of three members
of Lok Sabha.”’ (2).

Shri P. R. Chakraverti (Dhanbad):

I beg to move:

‘That in the Resolution—for.

“to look into the reasons for
lesser efficiency and'more cost in
some of the public sector enter-
prises than those in the private
sector” substitute—

“to examine the working of
public sector enterprises vis-a-vis
private sector enterprises from
the point of efficiency and economy
that has been attained.”’ (3).
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Shri Shree Narayan Das (Dar-
bhanga): I beg to move:

‘That f;or the original resolution,

the following be substituted,
namely:—
“This House calls upon the

‘Government to constitute a Com-
mittee consisting of Members of
Parliament and experts to review
the working of such of the public
sector enterprises as have com-
pleted five years and have not
yielded satisfactory resulls, with
a view to suggest ways and means
of making them work on sound
economic lines”.’ (4).

Mr. Deputy-Speaker: Shri Kumaran
—mnot here; Shri Rananjai Singh—not
here. The Resolution and the amend-
ments are before the House of dis-
cussion.

Shri P. K. Ghosh (Ranchi East):
Mr. Deputy-Speaker, Sir, the role of
the State is primarily to act as an
umpire, to hold the ring, to blow the
whiste when foul is committed, to stop
the anti-socia] practices, namely, pro-
fiteering, black-marketing, ecxploita-
tion of labour, etc. Secondly, it has
to provide the ‘infra-structure or
foundation consisting of transport,
communications, power, fuel, water,
technical and other education. But
unfortunately, these are being neg-
lected.

On'y after making adequate srrange-
ments for the aforesaid needs the
Governments can enter into produc-
tion and that also in exceptional cir-
cumstances, namely, where private
enterprises is not available and indus-
try is essential. But, at the same
time, the Government should mnot
try to monopolise any particular in-
dustry. It should also ensure that a
reasonable return should come on the
public funds invested in such under-
takings.

But, unfortunately, this is not the
case, The poor return of 0-3 per cent
on the State undertakings should be
an eye-opener. More than Rs. 700
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crores of precious public funds which
would otherwise have been fruitfully
invested by private people to produce
goods and -services desired by the
public, incidentally increasing em-
ployment opportunities, are being
wasted in many instances on the crea-
tion of a white elephant with the
brown bureaucracy as the mahout.
This is a clear instance of power with-
out accountability; whereas in pri-
vate enterprise the penalty for such
careless running of enterprises would
have been bankruptcy, in State en-
terprises the public is bled to pay for
the inefficiency of the irresponsible
bureaucracy and the maintenance of
an ideological white elephant.

1654 hrs.
[Surt MuLcHAND Dust in the Chair].

oI O/ [GE WEF . gANA
WEEE, § UF IEAT F O IS0
| g ¥ ag 7 7 fF gwan A ag
¢ for fasit W Fv=T<r ST & gETE
#F weaTer IAr & ufefauer a@ 2
qr IFF FVOL FT AW AT T T
M7 zafag Fdem faas f@m ang
Tl wraT Jewm A1 A1 7% § ag ar
qafas FFzv #1 fai 7 % § @
A7 = T qafas dev gmr & T8
aifen o1 ff & a8 awwar & Pae
g

wafe  wgR . TAE FE AT
oTF WY G} ATAT FAT & | ATAA
ggEr O FE At @ )

Shri P, K, Ghosh: If half the
resources spent on these state
enterprises had been utilised for
building up the nucleus of the infra-
structure of the economy like good
roads and also the provision of essen=-
tial facilities like clean drinking water
to villagers, that would have given a
boost to the economy and  carried
planning nearer to the lives of the
people. A concrete example will

suffice. Good roads stimulate the
economy and mean more to the vil-
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lagers than half a dozen State mills
or an Ashoka Hotel. But our road
development programme is still lag-
ging way behind the schedule.

In India, in 1956-57, road mileage
for every hundred square miles was
only 26 as against 215 in the UK., 338
in France and 169 in Germany. By
the end of the second plan, highways
and aerial ways as laid down in Nag-
pur plan were behind schedule. There
were 80 bridges yet to be constructed
on national highways. Dogmatic as-
sertions that State enterprises are
superior to private enterprises or that
they are efficient will not convince the
public that its money is being spent
wisely and profitably.

If a comparison is made with the
similar private sector undertakings,
it will be found that their percentage
of return on the capital outlay is much
higher than those of public sector. As
a matter of fact, the percentage of
return in the public enterprises should
have been more than that of the pri-
vate ones, since the former are in
many ways in an advantagecous posi-
tion to the latter. As for example,
the public enterprises have to pay a
much lower percentage of interest on
the borrowings, which are from the
Central Government, whereas the
private enterprises have to pay about
double the percentage to the banks.
If interest were to be paid by the
former at rates which banks charge,
the interest charges would have wiped
out a substantial portion of the pro-
fits. Secondly, most of these under-
takings being younger are entitled to
larger tax concessions. If out of total
profits made by Government compa-
nies tax provision was made in the
same proportion as the private ones,
a large proportion of the profit shown
would have been wiped out. Thirdly,
the public enterprises get priority
over the private ones in a number of
cases like allotment of railway
wagons, foreign exchahge sanctions,
issue of import licences, etc.

It may be argued that the low re-
turn is due to the pricing policy adopt-
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ed in respect of products of the Gov-
ernment sector units. The problem
arises whether these units have adopt-
ed a policy to benefit the consumers
even at the stake of reducing the
return on the money employed in
business. But the ratio of gross pro-
fits to sales proves that this is not true
—it is much higher than that of pri-
vate sector enterprises. Further, the
accounts of the public sector enter-
prises clearly show that neither the
tax-payer nor the labourer in the
public sector has had a better deal
than his relative counterpart in the
private sector.

Mr. Chairman: The hon. Member
seems to be reading his speech.

Shri Narasimha Reddy (Rajampet):
The mover of the resolution himself
read his speech. Morever, he is
making his maiden speech.

Mr. Chairman: That is not the
justification.

Shri Narasimha Reddy: When the
mover was reading his speech, he
was not interrupted. When a person
is making his maiden speech, ne should
not be interrupted.

Mr. Chairman: Let him lift his head
and look at the Chair now and then.
He should not be looking at his paper
only.

Shri S. M. Banerjee: The speech
which he is making is actuallv beyond
the scope of the resolution. He is
making a policy statement of the
Swatantra Party, denouncing the pub-
lic sector.

17 hrs.

Shri Narasimha Reddy: It is not
a question of supporting the Swatan-
tra Party. He is speaking on the sub-
ject and it is quite relevant.

When Shri Annadaurai, the D.M.K.
Leader, was speaking in the Rajya
Sabha and there were interruptions,
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Shri Bhupesh Gupta, the Leader of
Communist Group, got up and said
that a healthy convention should be
established and when a Member is
making his maiden speech he should
not be subject to any interruptions. 1
commend that suggestions to this
House for approval.

Mr. Chairman: I thank you for the
suggestion. But that does not justify
or give absolute permission to read
speeches.

Shri Narasimha Reddy: I hope that
would be observed here in future.

Mr. Chairman: The hon. Member
may go on.

Shri P. K. Ghosh: The possible or
apparent reasons for the low return
are like these. The senior managerial
staff employed are either inefficient or
dishonest or both. The policy of the
Government is to appoint retired gov-
ernment officers or civil servants on
deputation in the senior managerial
posts. Business mangement is abso-
lutely different from government. In
Government departments the officers
have not to bother about the econo-
mic side of running the administra-
tion. When these officers take up
business administration they pay little
attention to running the administra-
tion or the production economically
which is of primary importance in a
business concern. As an example I may
mention that at a time when produc-
tion of ammonium sulphate fell from
3,32,000 tons to 2,85,000 tons during
1957-58 and 1959-60 in the Sindri
Fertiliser Factory, the staff was in-
creased by 13 per cent and non-tech-
nical supervisory staff was increased
by 100 per cent. One fails to under-
stand the logic behind increasing the
staff in the face of falling production.
Not only that, but when the book
debts of the company stood at Rs. 358
lakhs in 1958-59 the company had the
wisodm of distributing Rs. 16 lakhs as
ex-gratia payment to its staff,

I may cite another case of Hindu-
stan Aircraft. Althought the produc-
tion increased by 34 per cent. over
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the period 1955-56 to 1958-59, expen-
diture on salaries, wages and bonus
payments increased by 51 per cent, on
welfare schemes by 79 per cent, c¢n
travelling by 176 per cent and opera-
tional expenses by 55 per cent. This
inflated expenditure was incurred at
a time when the company's reserves
were abnoramlly low and tihe rate of
profit was just 3-3 per cent in 1958-59.

Such examples are innumerable
which go to prove that the task of
running an enterprises is the task of
a specialist, that so far the public sec-
tor sector projects have failed to
show a business-like attitude and it is
the tax-payer who has been penalised
for the extravagance of these enter-
prises.

Another reason for the Jow return
is that most of the old government
officers who were appointed by ‘he
British rulers lack considerably in the
spirit of service to the nation. They
still give themselves the airs of the
ruling class. They do not bother if
the precious national wealth is wasted.

Shri Ansar Harvarni (Bisauli): Is
the hon. Member quoting something
or making a speech?

Mr. Chairman: He is doing both.

Shri P. K. Ghosh: Such people,
however efficient they may be, are
unfit for holding posts of responsibi-
lity under our national government.
The low return can be accounted for
due to the wastage of raw materials,
wastage of labour, misuse of vehicles
and the like, which can be avoided if
the senior managerial staff are more
strict.

Mr. Chairman: He should conclude
now.

Shri P. K. Ghosh: I will conclude
just now. But they do not bother for
the national progress. They only care
to please their present masters. who
also interfere too much in the man-
agement matters.

Mr. Michel, the ILO expert, says
that minimum return on State enter-
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prises should be 10 per cent and maxi-
mum 20 per cent, but the present
figures show that we are more than
thirty times below the minimum level.
In the budget speech of 23rd April,
the hon. Finance Minister, Shri
‘Morarji Desai, also called on public
sector undertakings to step up their
earnings to finance their own expan-
sion programmes, in the same way as
‘private sector companies do.

It is, therefore, high time to investi-
gate into the reasons for such 3 low
return and to remove such irregulari-
ties as may be detected as a result of
such investigation to save the public
from being taxed more and more for
the expansion of the existing public
enterprises. It is also desirable that
such investigation should be carried
-out by non-official public representa-
‘tives and experts who should be
directed to submit their report as
«early as possible.

Shri S. M. Banerjee: When I read
the Resolution moved by my hon.
friend, Shri Wasnik, I knew very well
that the supporters of the private
sector, or those who would like to
sabotage the public sector, will take
the cue from this Resolution and will
surely make their own submission on
the policies of their party and other
people. I found that my fear was
not unfounded when I heard with rapt
attention to the very well-written
:speech of my hon. friend, Shri Ghosh,
for as a spokesman of the Swatantra
Party, he was trying to make their
.own submission in this House, and
they are naturally against the growth
of the public sector. But the public
sector has come to say in this country;
whether it is liked by some parties or
vested interests is another matter, but
it stands. The private sector and the
‘public sector should grow in this coun-
try in the larger interests of our
country and both of them are neces-
sary to make our country move to-
wards the goal of socialism.
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The question naturally arises about
the more efficient functioning of the
public sector projects. I know that
some hon. Members, especially those
who are supporters of the private sec-
tor, are very apprehensive about the
growth and success of the public sec-
tor. Some years back, in this very
House, a discussion was raised by my
hon. friend, the late lamented Feroze
Gandhi about the production of loco-
motives by TELCO, and it was clearly
proved that TELCO, that is, Tatas, who
took money from this Government,
were actually wasting money, swind-
ling our Government, and they were
about to say ta ta when the cat was
out of the bag. This matter was pro-
perly discussed in this House and
ultimately it was proved that the
prices of locomotives manufactured
by TELCO were far more than the
prices of Chittaranjan locomotives.
When Chittaranjan took up the manu-
facture of locomotives, it was stated
both inside and outside the House by
interested parties that Chittaranjan
will not be able to make locumotives
and the prices will be much more.
But we have found that with the in-
crease in production the price: came
down and today, I am sure, if a com-
mission is appointed to go into the
prices, it will be proved that the price
of the Chittaranjan locomotives is less
than that of TELCO locomotives. I
am of the view that TELCO should
have been nationalised by thiz time.

According to our hon. Prime Minis-
ter, and also according to me, the
public sector projects are places of
pilgrimage. But the whole difficulty
is that some of those people who are
running these public sector projects
should have been nationalised before
giving them the charge of the nationa-
lised projects. Some non-nationalised
people unfortunately are running the
nationalised concerns of our country.
A group of pensioners are at the head
of these public sector projects after
retirement. That is the main reason
why this sort of an attack is heard
against the growth of the public sec-
tor from the agents of the private
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sector. So, my amendment clearly
suggests that a commission should be
appointed. I fee] that that is neces-
sary also.

My hon. friend, Shri Wasnik, men-
tioned about the working of the IAC.
He said that it is was sustaining a
loss. That is true, but because the
Government of India did not adhere
to the Industrial Policy Resoiution—it
was rather a subversion of the Indus-
trial Policy Resolution—people in this
country have started saying about the
working of the IAC, In this very House
you remember, Sir, a discussion took
place as to why a particular route
has been given to the private sector,
to certain airlines or non-scheduled
operators like Kalinga. They want to
set up a Kalinga Empire in this coun-
try. But still Government do not
consider these to be rather undesirable
and stop or nationalise these private
routes. The purpose or the very spirit
of the Industrial Policy Resolution
was defeated when the IAC changed
the Industrial Policy Resolution, or
rather subverted it.

Then I should mention. something
about our steel plants. I am very
happy that we are having three steel
plants and a day will come when the
other two steel plants in this coun-
try, the TISCO and the IISCO, wil
be nationalised despite all opposition
from other leaders, But the whole
difficulty is that there is constant
trouble in Rourkela and defects in
Durgapur. These are the two places
where we sometimes feel whether we
are running the public sector efficient-
ly. The whole difficulty is because of
those who are running these public
sector projects. I have a feeling that
more efficient people should have been
given the charge of these public sector
projects and overhead charges, audit
and all other accounting procedures
should have been changed.

In 1953 the All-India Defence Em-
ployees’ Federation submitteq a big
memorandum saying that the ordnance
factories shoulq undertake the manu-
facture of many civilian goods. Strong
exception was taken by men like, Shri
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Shri Ram and others, who said,
“Nothing doing”. They  advanced
the argument that the price of
any article which was likely to
be manufactured in the ordnance
factories will be much  more.
The ratio between direct and indirect
labour was large. The gap was too
much, But after changing the ac-
counting procedure and after bringing
the disproportionate ratio between
direcy and indirect labour to a pro-
portionate ratio, today the ordnance
factories are capable of producing
anything. The binoculars, micro-
scopes and rifles produced by the or-
dnance factories, I am sure, will match
these articles produced not only in
this country but in any country of
the world.

1 have a feeling that there s
favouritism in appointments and pro-
motions in these public sector projects.
When I visited Bhilai, I met the Gene-
ral Manager there. 1 was surprised
to see that he was feeling very shy in
talking to me. When I asked him
why it was so, he said, “Members of
Parliament come to us and ask for
certain favours in the matter of ap-
pointments etc.” 1 told him very
frankly that my son was only 13 years
of age and that I would not ask for
a job unless he is 18 years of age. He
heaved a sigh of relief and had a good
talk with me. Therefore I submit that
there should be a thorough enquiry
into the promotions, the various ap-
pointments that are made and into the
working of these establishments. 1
can quote several instances. I would
have welcomed if the Minister for
Steel and Heavy Industries had been
here. Because, my hon. friend Shrj
Kanungo is responsible only for those
public sector industrial units which
are under the Commerce and Indus-
try Ministry. The main projects like
the Heavy Electricals at Bhopal and
the three Steel plants are all under
a different Ministry, that is the Minis-
try of Steel and Heavy Industries.
There should be a thorough probe into
the working of these establishments.

I may cite one particular point
sbout the Heavy Electricals. A lot of
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questions have been raised in this
House. All those who are working
thay particular  project are retired
Railway officers. I have nothing to
say against retired personnel. They
are very capable. They are efficient.
If a group of pensioners go on with
such a big project, what is going to
be the fate of this project could be
seen after watching with care all
these strikes which took place. Even
today, I have received a big telegram
that 31 young artisans have been dis-
missed or are likely to be dismissed
from service. A strike took place
some time back in the month of
February. What was the cause of the
strike? The cause of the strike was
some demands which could have been
met otherwise. All those who are
on the top of these projects did not
care to talk to the representatives of
the people. They struck work. After
they struck, negotiations started. I
am very happy that just after the
strike, these young boys observed a
Production fortnight and compensat-
ed, if not in full, at least 75 per cent
of the loss sustained during the strike.
All these four young boys came to
Delhi and saw the Minister for Steel
and Heavy Industries, my hon. friend
Shri C. Subramaniam and the Minis-
ter of State for Labour and Employ-
ment, They went back with a feeling
of happiness that something will be
done and they assured the hon. Minis-
ter that they will step up production.
The Chairman of this particular Cor-
poration or the Resident Director of
the Corporation did not like those boys
meeting the Minister and assuring of
their support. Immediately when they
went back to Bhopal, three or four
days back, they got a sack. They got
notices of dismissal from service. 1
want that there should be a thorough
probe into the working of this parti-
cular project where the industrial re-
lations are going from bad to worse.
I feel that such an enquiry is neces-
sary.

About the prices, prices are bound
to come down. There should be pro-
per adjustment of overhead charges.
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There should be proper adjustment of
relations between direct and indirect -
labour, The accounting procedure
must  change and red-tapism must
come to an end in the public sector.

I have a feeling that in this country,
more and more industries are likely
to be nationalised. What happened?
When Insurance was nationalised, the
person who wrote articles after arti-
cles in the Statesman and cther papers
against pationalisation—I have no hesi-
tation in mentioning his name; Mr.
Vaidyanathan; he wrote these articles
against nationalisation—was put at the
head of the nationalised Life Insur-
ance Corporation, just after national-
isation. I submit that before selecting
these persons who are to run  these
establishments, the Government must
make it absolutely clear to them that
they have to work in a  national
spirit.

My hon, friend Shri Balkrishna
Wasnik, in spite of all that has hap-
pened in this House, again mentioned
about the Penicillin factory in Pim-
pri and about the dead fly which was
found in streptomycein or penicil-
lin, I visited this factory personally.
1 do not support everything of what
they do. But, I have seen pamphlets
after pamphlets taken out by the
private sector people, including cer-
tain foreign firms. They do not want
this particular factory to come up.
That is why they say all these things.
Attack is going on against the func-
tioning of this particular factory in
Pimpri. So, I would submit that
there should be a thorough probe. I
have suggested a committee consisting
of Members of Parliament only
because I feel that they are responsi-
ble to the people and they can sug-
gest economies and improvements
from this point of view. Of course,
technicians, chemists or engineers
etc. may be able to have a better
probe, but I suggest that some three
or four Members of Parliament must
visit all these units and see the func-
tioning of all these public sector pro-
jects.
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In conclusion, I fully support the
growth of the public sector. I totally
oppose the viewpoint placed before
the House by my hon, {friend from
the Swatantra Party. Even when
Shri M. R. Masani was here, I used
to tell him quite frankly that a day
would come when not only all these
heavy industries run by Tatas and
Birlas would have to be nationalised,
but even those members of the
Swatantra Party including its leaders
would very likely be nationMised, so
that the nation may get the benefit.

Shri Narasimha Reddy (Rajampet)’
Nationalise yourselves first!

= fag e (wfegrz) - awmfy
wgeT, § d1 dnfafes  d@F e
aragdt #7 fazaet g @R =
=rgat § fF arRde grewsmEs @ 3l
ST T qE e TR Ao | R
Y TTHIT 1 < T F1 T, T AT
srar g fF “ERT agrs fawer 9@ 0
i ? wmfafag & @ ¥ 107
fremer &AT =mgar § 1 fREY ATaEE
F qET awend @ AT | Ais
J qEr JSTET T FT A | T q7E
filter ot frgr mm 1 SEEY
awrg 1 F1 A, i ¥ qE gAr
Ffe aors o age ¥ afd w5 8,
I watferz g7s A7 T fae @
gImEd A oW @ & 0w
A= W7 q contamination, |
ifaar @w gy EfF Fam am &)
qieT wee fAEdn, gWT SEET weEr
qE@ § RS A w7 faur &, =
ifg? feead & i T AT gr  ?
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¢ | AmAeTEaTE ww f@ oA aga
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by process of elimination experiment
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2gqq & afTh A 8, W &A@ A
ql A F AR FA F& FAT qTAY
99 T & 1 SEY qvg ¥ gErd
FIAG &2 Ma FT T T AmAengss
e H FaTT ¥ fod, AR Q@
fFer ¥ 3w g8 W § 1 uw
inefficient handling of the working
machinery and bad attitude towards
labour, eI Ed Faal bad economy
9 ? A F et 2w Fer
frarer 2@ | www § qAEEY AR
ferear & 1w w1 €1 T A
¥ arefw o 19 3w g1 @, IR
¥ gl @ &4 a7 97 79 5w
AT &1 TEAET * qvg § Ay f2A
d371 a2 W7 W wAH FT o AT,
effd g% | 3 avg & g7 e H, &
1 WA, 1 @A W &, T HR-
FF FTTEELI |, 7T MEo To o F 7
ZET U FIEIRH H, 77 847 o xfig-
Feqg  ®, A3 g a1 A= .
TR A WY E 1 UE
bad planning of the work, bad run-

ning of the work, and No. 2
F7? FI AWT 1 @G A T S5 gy
fear st 1 mw e f& e &
g ﬁ, :ﬂ% Ex. B. A. Railway o oar
I SE 9%, SYIRT AR AT 4T |
T a9 =g Foearge g o § A
€ # I9qd F 1 #1 7 oagr 9 g,
afl 75 ) §, e A m aw ¥
T WRE? W AT AW g & R oI
afrmfal &1 f awe &1 avat
75\ & fr fvw foremr & 39 s g
¥ ag F7AT & fE w3 A wrE e
farg ar us @ =R e
E1C - A i v, fw
“workers do not do the work,

‘TG T AL FQ E AR T fag

FT a7 q 1 AT 7@qS § 6 AT o afwfere= firr 7€ & 7 Ny oo g
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They are camouflaging their lapses
and inefficiency in management—their
attitude towards labour, their un-

seasoned knowledge, e g e
@ A UEW ¥ g # [
g 5 a9 Fw A @ w2
FHhd AW 7 Y F q@w F, 0, I o
a‘[ﬁ" Yo {o Eﬂ%, Yo, %o Fo a‘l%,
200, Yo To ITH, THY FTH AL F
g1 oR 7 T FA ¥ fefafem @
F4 F FIAT AR § | ATAIEE
s ¥ frg frer Ay fefafeem
afgm @ & fav & @ 37 Fg W
qrgar, feT S WF gmEw & A%
Ffags fro a9 ¥, A Ay ofada &
faar fa gfeedze W 9@ N T
AT F1 =ar i g g i 9|
fefafeer & aTX ¥ Fa7 aqem@T € | gAT
M AfEds g, g TRl
Far & fao awet F F@emr
attitude towards the labourers e

wEE H, (Waw & s gEd
O gEamit W Amw gew
TR #, ¥ @l 9% &Y
attitude of officers towards the
labourers i. I ¥ W TN
qer A g ¥w fog Ay awEw
oo g4 fae 7 g AW, woA
fagraal ST EEEE  F@ FT by
process of elimination ggsy Inawrd
fFar w1 w=gr O qrgw ¥ fafeadt
oigez qT faar, SEY ag ¥ W gEr
ATAATEA KT E AT FAX FTHE I
1 @ IR F 969 Ty & foag T
A BT AT A SATFNT | Otherwise

I nationalisation programmes § 3%
imﬁ A | Groups of capitalists
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AreRy §fF 98 aFC 9@

oY qE ¥ 3w W,
directly or indirectly connivance g1

attitude & 3 & & ST g9 T G197 A
FCT SRR & 1§ w wgaT g fR

as an employer, Government is the
ideal employer, TAT (LT FFAT
¥ IR daw fawm g fF oA
AW o TR WY Y & AR H
T T F T qeqr 39T ar AT S of
YT qedT Y, 9 I FT WET 7 ;A
AR A A A T 1w A FH RN
HEAWE AT gCF FawE F1 5w ag
¥ fewvm & dww s =fed, W
ufwfagrest oa A # 1 g
ST A aga W qNg § A G §
AT 99 § ST ENT | M & 7@ ¥
Ot A1 JE FT g 7R
FAEFUE TR FT F1T A FA G
AT | R ANEQESY S\ §
¢ ax@ee wiar A @t M gAww
AT & 9T § q AT aHH 7 fasnd
H Y@ g 9 B QU HIA AT T
FaT | 39 fag erieT W gEmgle
Ea0r FT 59 wogL, fraT W swar
F @ AR 9% 9¥9T | g9 fod S A
39 AW A a9 F o MY fergeaw
N AW W F o Amweana
qt &< g fed | A ag f AT
WET GET A1fEd fF Ammenane W
qifedl F1 HWAIX FI@ 997 &1 A
T O @A AMed w9t §eqr wy
gfefmest w w0 ¥ fag wifaw
mifear g 9k o
unbjased attitude towards the labour
E", economic planning @-' 1}

properly w9 | AmARERTA aga
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7w i §, wERmR i § AR
Ffqefasa A qfet S Qe sarfET
& % g #, 39 seThe A gE ¥ oy
T TF TR 2 | AR A fAdew w1
=g § fr waee fafaey &1 @@ W
# q6 g GiEr s aifgr o fE
framer & oy Y Y § 1 o QY SRR
e §1 gAT, AfeT AY % Iq@ H
A AATET 7 qEF IF qWF 77 f7@ww
I 19T A1 ) qiefade FT 3AT =nfed
by process of elimination—by experi-
ment., FHTY AT FT LY gIA AT
TF g1 g wifer gy &m
Tg Wt 3g oY 1 oy Fr I fas
§§ 2, AT political parties who are

in power— they are the Dbest
experimentalists on this research!

# gaAar g fF 97 A o 19 9re
T 9g T TE I fF FAT 1 F g7
FIT Ky Freafed Fifw £, A AT
AT FT AATATIHAA FTAH &1 AFAT 2 |

Shri Daji (Indore) rose—

Mr. Chairman: Only one minute
more.

Shri Nambiar: Let him start.

Mr. Chairman: Yes, he may speak.

Shri Daji: The points raised in the
resolution, normally speaking, are
very important, but an attempt 1Is
being made to throw out the baby
with the wash water, We may not
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agree with some aspects of the work-
ing of the public sector, and we
would like to improve them. That
may be one attitude, and a fair atti-
tude. You may like to change the
water, the dirty water, and bring
fresh water, but if an attempt is made
to throw away the baby itself in try-
ing to throw away the wash water, 1
think it is not a correct approach and
attitude to the problem posed in the
resolution,

The question of the public sector
versus the private sector has been
very ingeniously posed before the
House, and a comparison has been
sought to be drawn, a comparison
which insidiously suggests that the
private sector works better. I vehe-
mently deny the suggestion and with
all the emphasis at my command, I
say, let us examine the record of the
working of the private sector over a
period of 150 years. It is a record of
defaults, fraudulent transactions and
gross loot, of exploitation, of every
sort of failure and illegal activity.

Mr. Chairman: How long would
the hon. Member like to take.

Shri Daji: Ten minutes,

Mr. Chairman: Then he may con-
tinue the next dav.

17.32 hre

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
May 7, 1962/Vaisakha 17, 1884 (Saka).
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